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BY THE RESPONDENT NO.14 THROUGH

CUTTACK W,

DATED:29.12.2023 AMITABH MISHRA, ADVOCATE
ENRL. NO.0-894/2002
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BEFORE THE NATIONAL GREEN TRIB UNAL,
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO.163 OF 2023 EZ
SANTUNU KUMAR BHUKTA

................ APPLICANT
-VERSUS-
STATE OF ODISHA & OTHERS

............ RESPONDENTS
COMPOSITE COUNTER AFFIDAVIT FILED ON
BEHALF OF AJIT SAHU —RESPONDENT NO.14

I, Sri Ajit Sahu, aged about 35 years, S/o-Late

Gokulananda Sahu, At/P.O—Nihalprasad, P.S-Gondia, Dist.-
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=

Dhenkanal, Odisha, (Lessee of Nihal Prasad Road Metal Stone

Quarry No.1), do hereby solemnly affirm and state as follows:

1. That, I am the Respondent No.14 arrayed in this Original
Application filed by the applicant and I am competent to swear
the present affidavit,

PR That, T have gone through the averments made in the
Original Application filed by the applicant and have understood

the contents therein and I am swearing the present affidavit in

b

PRADIPTA KUMAR MOHANT\
Notary, Cuttack Town
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reply thereof,



3. That, the Respondent No.14 humbly craves leave the
Hon’ble Tribunal a file a composite counter affidavit in reply the
Original Application filed by the applicant.
4. That, while it is true and correct that the present answering
Respondent No.14 had initially applied for and got approval for
10,000cum. capacity as per the mining plan dated 09.07.2015.
However, subsequently a modified mining plan was approved on
31.08.2016 wherein the capacity has been enhanced to average
production of stone per annum at 4303 lcum.

(Copy of the relevant portion of the mining plan

dated 09.07.2015 and mining plan dated 31.08.2016

are annexed herewith as Annexure-R14 /1 Series)
. That, it is relevant to mention here that the present
answering Respondent No.14 had been issued a valid
Environment Clearance (E.C) on dated 17.08.2015. Subsequent,
to the enhancement to the mining plan, the present respondent had
applied for issuance for a fresh E.C. The State Environment
Impact Assessment Authority (SEIAA) — Respondent No.9 vide
its letter no.349 dated 26.05.2017 addressed to different
Tahasildar across the State, given a clarification on minor mineral
proposals for grant of environment clearance as per its meeting

PRADIPTA KU?«?&‘]!\AOHAN?\

Notary, Cutfack Town

AT ™ [
Regd. No-GN-04/1995
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held on 24.05.2017 as at Annexure-A to the said letter, under sl.
No.8 in Annexure-A, as aforesaid, the E.C of the present
Respondent finds mention, wherein the SEIAA — Respondent
No.9 has sought for clarification to the effect that since the E.C
had already been issued what is the reason for which a fresh
application have been made. The Tahasildar Gondia vide his
letter no.2549 dated 03.06.2017 clarified the position as stated
therein, that since there was a modification in the mining plan as
approved by the Geologist Zonal Service, Dhenkanal whereby the
average production was increased to 43031cum per annum and
fresh environment clearance is required and therefore a fresh
application. However, pursuant to such inter-se communication
between the Respondent No.9 — SEIAA and the Respondent
No.l1 — Tahasildar, Gondia, the answering respondent was not
issued subsequent a fresh E.C but the Respondent No.14 was
allowed to continue his mining, however, subject to payment of
usual demand including the royalty etc., which was demanded by
the Respondent No.11 — Tahasildar, Gondia vide its office letter
n0.6029 dated 06.11.2018 and was complied with by the lessee —
answering Respondent No.14.
L
PRADIPTA KUMAR flu‘IOHANT\

Notary, Cuttack Town
Reqd. No-ON-04/1095

R R
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(Copy of the letter no.349, 2549 and 6029 are

annexed herewith as Annexure-R14 /2 Series)
6.  That, the non-issuance of the E.C by the SETAA on the
teeth of the recommendation from the Tahasildar, Gondia can
only be an example of a classic case of inaction by the SEIAA for
which the lessee — Respondent No.14 cannot be held liable in any
way. Furthermore, the lessee — Respondent No.14 has been
allowed to work as would be evident by the issuance of demand
notice demanding the regular payments viz royalty etc., to operate
the lease and has also been issued Y forms by the Tahasildar,
Gondia. Thus, the entire transaction of extraction has been
validated by the local mining authorities as established by
issuance of Y Forms.

(Copy of some Y Forms are annexed herewith as

Annexure-R14 /3 Series)
7. That, the answering respondent — lessee has not excavated
/ mined beyond the area as specified in the mining plan. It is
relevant to mention here that the Joint Inquiry committee report
dated 17.11.2023 as submitted before this Hon’ble Tribunal vide
affidavit dated 18.11.2023 filed by the Respondent No.7 clearly

states that the lessee — Respondent No.14 has properly
i
PREDIPTA KUMAR MORANT,

fiatary, Cuttack Town
Ragd, No-ON-04/1895

o \\-so"/‘/\/,\

185



demarcated the mining lease area by posting pillars. Since, the

lessee Respondent No.14 has not mined outside / beyond the
mining lease area the aforesaid report does not state any mining
activity being observed beyond the mining lease area of the lessce
/ Respondent No.14.

8. That, after the expiry of the earlier lease the Respondent
No.14 applied for the fresh lease of Nihalprasad Road Metal
Quarry No.l over an area of 4.95 hectares in Gondia, Tahasil in
the District of Dhenkanal the mining plan was approved and such
approval was communicated by the office of the Joint Director,
Geology, Government of Odisha vide letter no.304 dated
26.04.2021. Subsequently on 25.09.2021 the Tahasildar, Gondia
was directed the aforesaid the Nihalprasad Road metal Quarry
No.l be leased out in favour of the answering respondent.
Accordingly, SEIAA vide its letter no.3399 / SEIAA dated
18.10.2021 granted E.C in favour of the aforesaid Road Metal
Quarry and the State Pollution Control Board, Odisha (SPCB)
granted C.T.E and the SPCB regional office Angul vide its letter
10.2029 dated 15.07.2022 granted C.T.E for excavation of black
stone of total production capacity of 5,00,259cum. at the
aforesaid quarry. The SPCB regional office Angul also granted

PRADIPTA KUMAh MOHANTY

Notary, Cuttack Town
Read. No-ON-04/1995

< TN D NN §W
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the CTO for the aforesaid quarry vide letter no.2198 dated
28.07.2022.
(Copy of the letter n0.304 dated 26.04.2021, order
dated 25.09.2021 and letter n0.3399 / SEIAA dated
18.10.20221 letter no.2029 dated 15.07.2022 and
letter n0.2198 dated 28.07.2022 are annexed
herewith as Annexure-R14 / 4 Series)
9. That, subsequent to the grant of the aforesaid statutory
clearances as under Annexure-R14 / 3 Series the Tahasildar,.
Gondia executed lease agreement in Form-N in favour of the
Respondent No.14 vide registered deed no.10502202710 dated
03.06.2022.
(Copy of the registered deed dated 03.06.2022 is
annexed herewith as Annexure-R14 / 5)
10.  That, it is relevant to mention here that the lessee —
Respondent No.14 has planted around of 2000 numbers of trees
of native species in a location near to the quarry site for creation
of Green Belt / Zone.
Notwithstanding, the aforesaid creation of Green Belt /
Zone the lessee — Respondent No.14 has also deposited an
amount of Rs.2,50,000/- (Rupees Two Lakhs Fifty Thousand
Y
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Only) with the District Environment Society for raising of 500

(five hundred) plant of native species as per the conditions
stipulated in transfer of E.C letter for “Compensatory Tree
Planting (CTP)”

(Copy of the money receipt showing deposits of

Rs.2,50,000/- is annexed herewith as Annexure-

R14/6)
11, That, the District Survey Report (DSR) of Dhenkanal
district as approved for road metal / building stone / black stone
as under Annexure-1 to the Original Application shows that the
quarry under question — Nihalprasad Road Metal Quarry No.1
having a mineral potential patch of 8.37 hectares (83700 sqmitr).
On the basis of such DSR, the applicant contends that the lessce
— Respondent No.14 has deviated by reducing the lease arca to
4.95 hectares while obtaining E.C. In this context, it is humbly
submitted here that the Revenue Inspector Nihalprasad vide letter
no.184 dated 08.09.2020 submitted the feasibility report with
respect to the aforesaid Nihalprasad Road Metal Quarry No.1,
wherein he has specifically pointed out “the source is feasible and

may be put for auction of long-term lease basis Acrel12.25 out of

h

PRADIPTA KUMAR MOHANTA
Notary, Cuttack Town

Regd. No-ON

YA e &C/‘/\/\/
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Acre 20.39 the balances are not feasible due to none available of
minor minerals”,
(Copy of the letter dated 08.09.2020 is annexed
herewith as Annexure-R14 / 7)
12, That, it is very much pertinent to mention here that a J oint
Verification was carried out and a report was submitted of a
feasibility of potential sources of minor minerals of Gondia
Tahasil. According, to this report, dated 30.09.2020 the aforesaid
sairat sources Nihalprasad Road Metal Quarry No.1 has an area
ol 12.25acres feasible for extraction of minor minerals out of the
total area of 20.93acreas.
(Copy of the joint verification report dated
30.09.2020 is annexed herewith as Annexure-R14 /
8)
13. That, it is also pertinent to mention here that the Collector,
Dhenkanal vide his office order no.1344 dated 05.02.2021
approved an area of 12.25Ac¢. out of 20.93Ac. for being leased
out for mining purpose, Accordingly, the answering Respondent
No.14 was granted the lease with respect to 12.25Ac. and
therefore the requisite statutory clearances including the E.C has

been granted for 12.25A¢. F urthermore, the advertisement issued

\

PRADIPTA KUMAR MOHANTY

ry. Cuttack Town
?Sti . M v
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for auction also specified dated 08.06.2021 that the lease arca
wherein the mining activities would be permitted consisted of a
patch of 12.25Ac¢. out of total area 0f 20.93Acre.

(Copy of the office order dated 05.02.2021 and

advertisement dated 08.06.202] are annexed

herewith as Annexure-R14 /9 Series)
14, That, it is humbly submitted here that the official
feasibility report and other reports & orders as available under
Annexure-R14 /6, R14/7 & R14/ 8 Series clearly demonstrate
that out of a total area of 20.93Ac. availability of the minor
minerals resources extended only to 12.25Ac. and as such the
requisite statutory clearances and the lease deed granted in favour
of the lessee — Respondent No.14 is limited to 12.25Ac. On the
basis of such records the contention raised by the applicant that
there is a reduction of area which is violation of DSR and is an
act of fraud and that the E.C has been obtained by mis-
representation of fact as completely fallacious and self-serving.
15, That, the Environment Clearance has been granted for the
aforesaid quarry Nihalprasad Road Metal Quarry No.1 in favour
of the Tahasildar, Gondia as has been usual practice and the norm

as provided under the erstwhile OMMC Rules, 2004. Presently,

AR MOHANTS

ol Town
471995
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the E.C has already been transferred in the name of the lessee —
Respondent No.14 vide letter dated 17.11.2023 for which the
lessee has deposited an amount of Rs.6,76,937/- (Rupees Six
Lakhs Seventy Six Thousand Nine Hundred Thirty Seven Only)
vide money receipt n0.28006 dated 13.11.2023.

(Copy of the money receipt no.28006 dated

13.11.2023 with letter dated 17.11.2023 are annexed

herewith as Annexure-R14 / 10 Series)
16.  That, it is relevant to point out here that the E.C not being
transferred in the name of the lessee is not a mandatory violation
of Act & Rules. It is an only a mere irregularity which would not
visit the lessee with any penal consequences. The (E.C) specifies
the requirement of environmental clearance which would mean
compliance with the environmental norms and ensuring that due
safeguards are in place. In all fitness of things, the E.C had been
rightly granted in the name of the Tahasildar, Gondia since he is
the owner of the mines. The factum of the E.C being transferred
in the name of the lessee — Respondent No.14 is merely a
procedural formality and an irregularity as opposed to a material
illegality as suggested by the applicant. In any event it was the

duty of the Tahasildar to recommend transfer of the E.C in the

T KIY
?’» "‘u, q 1 * R 31;:05!'5’--«1 A
Notary, Cuttack Town
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name of the lessee in order to regularise the records & the
Tahasildar did eventually recommend but after 3 delay, for which
the lessee is not responsible,
17. That, as regards contentions raised by the applicant that the
lessee — Respondent No.14 is operating the quarry without any
CTO, since the CTO has stood automatically revoked due to non-
transfer of E.C by the Tahasildar to whom the direction was
addressed, within a period of 2 (two) months thereof is also a
mere irregularity and not an illegality. In this context it is humbly
submitted here that the E.C has been subsequently transferred in
the name of the lessee and further a fresh consent order has been
issued in favour of the lessee — Respondent No.14 on dated
12.12.2023 by accepting levy amounting to Rs.83,350/- by the
SPCB, Odisha. As such the aforesaid contentions of the applicant
regarding the CTO being automatically revoked stands
regularised by the authority — SPCB, Odisha upon acceptance of
amount of Rs.83,350/- vide money receipt no.31821.

(Copy of the CTO dated 12.12.2023 and money

receipt n0.31821 are annexed herewith as

Annexure-R14 /11 Series)

i

PRADIPTA KUMAR MOHANT

Notary, Cuttack Town
Regd. No-ON-04/1995
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18.  That, it is important to mention here that the lessee —
Respondent No. 14 has carried out an assessment / measurement /
survey of the lease area / mining area by employing the services
of'a RQP. According, to such survey, the lessee has in toto mined
a quantity of 1,40,716 cum which is well within the permitted
quantity allowed under the lease and therefore there has been no
over extraction. What is of crucial importance in the entire
transaction is that the environmental safeguards must be
maintained and there should not be any over extraction of
minerals. These triple criterions have been strictly adhered to by
the lessee as the report would establish.

(Copy of the assessment report is annexed herewith

as Annexure-R14 / 12)
19, That, the contentions raised by the applicant regarding
usage of explosive it is humbly submitted here that NOC was
granted by the District Magistrate, Dhenkanal under Rule-102 &
103 of the Explosive Rules, 2008 on dated 03.08.2019 for the
purpose of license to the basis for use explosive and Class-II and
VI. Subsequent, through the Government of India in the Ministry
of Commerce & Industry, Petroleum and Explosives Safety

Organisation (PESO) in the Ministry of Commerce & Industry,

PRADIFTA XUMAR r\,jamz\m
rYy rtack Town

'\’\3\¥W
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Government of India has granted license on dated 05.02.2020.
Accordingly, the lessee — Respondent No.14 has been using the
explosives strictly in accordance with the license so granted.
(Copy of'the letter dated 03.08.2019 and 05.02.2020
are annexed herewith as Annexure-R14 /13 Serics)
20.  That, it has also been contained by the applicant that the
lessee is using R.ID road for plying of heavy vehicles for transport
of excavated mineral. For this contains, it is humbly submitted
here that it is a P.W.D road under the R & B Division, Dhenkanal.
This fact is demonstrated evident from the letter no.6866 daltcd
14.11.2023 issued by the Office of the Superintending Engineer,
Dhenkanal (R&B) Division, Dhenkanal. Subsequently, stating
therein that “Nihalprasad to Laulai Road via Karadbani covering
a length of 8.00 Km comes under the jurisdiction of this (R&B)
Division.” As such it is palpable clear that it is not an R&B Road
but in fact PWD road over which heavy vehicle can easily ply
therefore, the transportation and is by Respondent No.14 by using
such PWD road cannot be construed to be an act of any violation.
(Copy of the letter no.6866 dated 14.11.2023 is

annexed herewith as Annexure-R14 / 14)

PRADIPTA KUMAR MOHANT\
Notary, Cuttack Town
Regd. No-ON-04/1995
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21. That, it is humbly submitted here that the quarry area of
Nihalprasad Road Metal Quarry No.1 is located at a distance of
600 mtr. from the nearest revenue village as per the Geo-
Reference base map. This Geo-Reference map also shows a small
house / hutment located at a distance of 240 mtr. from the quarry
work area. This small hutment is completely un-authorized and a
subsequent act, much after the grant of lease with a malafide
intention to harass the Respondent No.14. As such the quarry of
the lessee — Respondent No.14 is operating within a limits and
regulations. In any event an unauthorised constructions coming
up subsequent to the grant of lease cannot defeat the very lease
itself and can at best be an aberration which can be removed by
the authorities at anytime.

(Copy of the letter dated 08.04.2023 and the RoR for

Khata No.1433 / 779 are annexed herewith as

Annexure-R14 /15 Series)
22. That, the applicant has relied upon certain previous
pronouncement of this Hon’ble Tribunal to buttress his
submission, however all of those pronouncements are in a totally
different factual scenario wherein the lessees had indulged in

flagrant over extraction and or illegal mining. However, in the
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present case the lessee — Respondent No.14 has not at all indulpe
in any illegal / over extraction mining. As such none of these
pronouncements can come to the aid of the applicant.

23.  'That, the averments which are not specitically denied are
hereby denied.

24.  That, the Respondent No.14 humbly craves leave to file
any further affidavit as may be required in the facts and
circumstances of the case.

25.  That, the facts stated above are true to the best of my

knowledge and belief.

[dentified by

,ﬁl"'ﬂ/ﬁ’mfw RS E P

- -—

ocate’s Clerk Deponent

CERTIFICATE

/{E Certified that due to want of cartridge papers thick and

N Wiy
) %ble plain papers have been used.

Cuttack
Date:29.12.2023 Adv@l% .
For Respondent No. 4
g;l_ﬁ,;:f__,__l..l s sworn belore ‘ﬁ_}dé Ol
sy "_,g\&rJC(‘?wgf’)(
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PK. MOHANTY, Notary,C u:tac?'l%luﬂ 1
Regd. No-ON-U4/1595
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MINING PLAN
' oLh
NIHALPRASAD ROAD METAL QUARRY NO.-|

Over an area of 20.68 acres or 8.37hectares in
Village Nihalprasad Tahasil Gondia of Dhenkanal District,
Odisha
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Prepared by

Mr. H. K. SAHOO
RQP/CAL/257/97-A o
S-26, BDA Market Complex,
Nilakantha Nagar, Nayapall,
Bhubaneswar-751012
Phone : 0674-2564090
E-mail : hemantakumar@rediffmail.com
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—4 K.SAHOO S-26, BDA Market Complex,
RQP/CAL/257/97-A Nilakantha Nagar, Nayapalli
Bhubaneswar-751012, Odisha
Ph: 0674-2564090 / 9438569240
E-mail: hemantakumar@rediffmail.com

CERTIFICATE

Certified that the provisions of OMMC (Amendment) Rules, 2014 have been
observed in this mining plan and whenever specific permission Is required the
lessee will approach the competent authorities/ authorities of Directorate of Mines
/ Directorate of Geology, Odisha.

Certified that the information furnished in the Mining Plan are correct (o the
best of my knowledge. '

W
Mr. H.K.Sahoo
RQP/CAL/257/97-A

\ ;
\ A/

Joint Director, Geolegy (1/C)
Zonp! Survey, Dhenk 3ng!
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CONSENT LETTER

The Mining Plan in respect of Nihalprasad Road Metal Quarry-1 over an area of 8.37 ha. In
the village Nihalprasad, district Dhenkanal, State Odisha has been prepared by Mr. H. K
Sahoo, Regd. No. RQP/CAL/257/97-A as Per Form -ZB prescribed under OMMC
(Amendment) Rules, 2014. L request the concerned authorities of Directorate of Mines
Directorate of Geology, Odisha to make further correspondence regarding modification of

the Mining Plan with the said recognized person on the following address:

Mr. H. K. Sahoo
RQP/CAL/257/97-A
S-26, BDA, Market Complex
Nilakantha Nagar, Nayapalli.
Bhubaneswar-751012
Ph: 0674-2564090 »
Mail id-hemantakumar@rediffmail.com
| hereby undertake that all the modifications so made in the Mining Plan by the recognized

person be deemed to have been made with my knowledge and consent and shall be

acceptable to me and binding on me in all respects.

Place: N IMWL P p@ 3QD A s
Date: 1S 0S-\'S " Full Signature of the Applicant

Full Name in Block letters
(SRI AJIT SAHU)
At/P.O- Nihalprasad

PS- Nihalprasad

Dist- Dhenkanal

(Odisha)

\M\ﬁ

Joint Direclor.i\éology {(11C)
Zonal Survey, Dhenkznal
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INTRODUCTION

Applications were invited to grant of quary lease of Nihalprasad Road Metal quars L gver
an area of 8.37 hectres in the village Nihalprasad under Gondia Tahasil of Dhenkanal district i
accordance with the provisions of the OMMC(Amendment) Rules, 2014. Sti Ajit Sahu, resident of
village- Nihalprasad, P.O- Nihalprasad, Dist- Dhenkanal Odisha has been declared as
successful bidder for Nihalprasad Road Metal Quarry-I and the Tahasildar, Gondia has
intimated the successful bidder to deposit EMD amount of Rs.1.67.400/- for the perio'd of
2015-16 to 2019-20 and to submit the mining plan vide letter no. 1251 dated 13.03.15. The
copy of the letter 18 enclosed as Annexure-l.

The mining plan is prepared in conformity to Rule 27(3) of OMMC Rules. 2004 and
OMMC Rules (Amendment) 2014. The Lessee has depdsited the quarry lease amount Le.
1.67.400/-(Rupees one lakh sixtyseven thousand four hu_ndred only) for the sairat misc. vide
receipt no-0892619 dated 01.05.2014. The copy of the Money receipt is enclosed as
Annexure-11. '

The Nihalprasad Road Metal quarry-1 over an area of 8.37 ha is situated on Khata ro-
1513, Plot No- 2101 , Kisam Parbata of village Nihalprasad, PS/Tahasil- Gondia, Dist-
Dhenkanal, The copy of land schedule is enclosed as Annexure-II1. The area is featured in tie
Survey of India Toposheet No. 74H/13 and bounded between the latitudes of 20047216 Nto 1’
47 319"N and longitudes of 85’ 5859 E to 85" 59 156" °E. The long term quarry lease ara
comprises of 837 ha of revenue land. Geologically, the long term quarry lease area falls in the
coastal tract of Odisha. The construction stone deposit near Nihalprasad belongs to Eastem
Ghats Mobile Belt overlain by Cenozoic sediments. The construction stone occurrence in the
quarry is amenable to be recovered as construction stone and has got high demand as buildiig
materials/road metal, The color, texture and mineralogical composition of the deposit enableit
to be excavated and used as building construction material. These stone cannot be used
decorative stones.

As per the guidelines of MoEF, GOL, vide letter no. J-13012/12/2013-IA-1I (1) of dated
24.12.2013, the form-], pre-feasibility report and mining plan is required to obtain e
environmental clearunce. The copy of the said letter is appended as Annexure-1V.

The mining operation of Nihalprasad Road Metal quarry-1 has been done earlier and &
a resull of which five quarries have been developed. The pattern of the deposits. its physica,
structural disposition and topography of the urea and hydrological conditions are some of i
Factors that favor the semi-mgechanized open cast method of mining. In this deposit, th

\;{i{ VI
Joint Directog\@eology (1C) l"&W/'
Zenal Sufvey, Dhenkansl H.X. SANOO
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carried out by opencast seml mechanized method for winming the stones. A similar metaos &

workings in this deposit 1s also proposed for this mining plan.

The proposed rate of production has been worked out at 9987 cum per annum

depending upon the present market demand of the construction stone. However. the rate of

production may be increased or decreased in future depending on the market demand .The

n estlmated alound 15,49,155 cum. The mmeable reserve of

stone has been estimated about 11,80,996 cum and considering the present Propos sed

total geological reserve has bee

production target at a rate of 9987 cu.m per annum, the expected life of the mine would be

around 215 years including this mining plan period. The life of the mine may be increased or

decreased in future depending on the

continﬁit‘y_of the rock formation further depth-ward.

Looking into the potential mineable resources of Nihalprasad Road Metal quarry-I, the
main objectives are 10 develop this mineable property scientifically and systematically for the

commercial benefit of indigenous industries and secondly for increase of state exchequer by
paying the royalties to the State Government, Odisha and thirdly to boost up the socio-
economic status of the poor inhabitants of this area by producing employment opportunity to

earn more and live a better life.

Fd
Lol
W D
Y
Jeint Directer, Geology (V)
Zonal Survey, Dhenkans:
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(See Rule 27-A (3) of the

=g
FORM-£B

Odisha Miror Mineral Concession ( Amendment) Rules.

< O 1 A

MINING PLAN FOR WINNING OF CONSTRUCTION STONE (RIVER

SAND/LA
FROM NIHALPRASAD ROAD METAL

OF DHENKANAL DISTRICT.

9,

TERITE SLABS/MORRUM/ORDINARY CLAY/ ROADMETAL etc)
QUARRY-1 UNDER GONDIA TAHASIL

(Category: B2)

Name & Address of the Lessee

Particulars of the area (Acreage.
Boundary Description & Land
Schedule): (Attach location map

and surface plan showing the existing
features of the area with counters at

2 m interval)

Status of the Lessee

(Private individual/ Private Company/
Public sector Undertaking/ Joint sector
Under taking/ others)

Period of Concession

Mineral intended to be won

Name, Address & Regn. No.

Of RQP preparing the mining plan with
Validity of Recognition

Order No. & date of Competent
Authority granting the Congcession
(Copy of the Order to be attached)

If, forest arca, whether forest clearance
Obtained: (attach copy of forest
clearance):

Reserve

(Estimation to be based on the exploration,

If any. carried out in the area ot on local
Paramelers)

\9{\7
Joint Direct IO\oi 9y |
GG Bl

Sri-Ajit Sahu

At/PO — Nihalprasad
Dist- Dhenkanal,
State- Odisha

Name of the Quarry-

Nihalprasad Road Metal Quarry-I

Area —8.37 hectares

Latitude of 20°47' 216" Nto 20047 31.9°N
Longitude of 83°5859" E©085 59 15.67E
Location Map- Ref. Plate no- V,

Surface Plan - Ref. Plate no- II

Private individual

2015-16 10 2019-20

Construction Stone -

H. K. Sahoo,

S-26, BDA Market Complex,
Nilakantha Nagar,

Nayapalli, Bhubaneswar.

Phone: 0674-2564090

Registration No RQP/CAL25T9TIA
Date of Grant . 18.02.1997

Valid Up to : 16.02.2021

No 1251 dt.13/05/2015

Copy attached as Annexure-1

The Quarry leasc area comprises ot
revenue land, so no forest cleurancas
required.

u X SAHOO
RQP/CAL/2ITIT-A
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Geohom ally. the auction area falls n "the Eastern Ghats Mobile Belt (EGMB . in

Ordisha sector of EGMB the granulite terrain extends from almost the southern tip with a

fairly consistent NE-SW trend up to Gandhamar dan hills of Balangir distct and graduaily
takes a WNW- ESE trend and passes through Riamal to Rengali and then following the
Brahmani river lineament it is exposed upto Chandikho! region and a few kilometers east of it
nefore it gets concealed under alluvial cover. The Eastern Ghats are represented by
Khondalite suite of gneisses, basic granulites, granite gnéisses and their migmatised variants
of Archaean age, which have been permeqtéd by quartz veins and quartzo-feldspathic
neosomes. The EGMB comprises the Khondalite Group, charno-enderbite suite of rocks,
mafic g‘ramulitcs, migmatitic granitic gneisses / leptynites / granitoids, alkaline and massif-
type anorthosite complexes. Eastern Ghats Supergroup comprising metasediments,
charnockite and its variants and migmatiti_c granitoids. All the above mentioned litho-types
have undergone and are products of intense polyphase deformation and granulite facies
during metamorphism during Proterozoic (Bose, 1979; Nanda and Pati, 1989; Ramakrishnan
el al. 1998 Gupta, 2004). Magmatic bodies intrusive into EGMB include massif type. The
age of the most of the litho assemblages have been fairly well established as Mid- to Late
Proterozoic, protoliths of some of the meta-sediments and some charno-enderbite should be
Late- Archaean (Grew and Manton, 1986; Paul et al. 1990 and Sarkar and Paul. 1998). Relict
patchy charnockite occurs at many places but texturally similar charnockite and graptoids
oceur with diffused margins and mutually gradational contact. Kar (2001) reported xenclithic

palchy charnockite within leptynite from Jenapur area in the north eastern sector of EGMB.

Stratigraphic sequence of Eastern Ghats Super Group:-

Granitic rock Laterite
Porphyroblastic garnetiferous,
Granite gneiss and granodioritic gneiss
& migmatite
Eastern Ghats
Super Group Charnokite Suite Hypersthene bearing granitic &
granulite gneiss
Khondalite Suitg, Garnetiferous boitite- Sillimanite
.-3;\'{) graphite schist with varying
Joint Director, Geology (i1t B
Zonal Survey, Dhenkand! @&y

. X, SANOO

207

RQP/CAL/287/97-A



GUGEEPRUTE

i G

i

iU

o
(5}

S UYUUUUTTG U U

/')J/ ” 208
proportions of mineral
constituents. garnetiferaus quartzite
& quartzo felspathic rock &
quartz manganese ore hosting
manganese ore & calc granulite.
The stone deposit near Nihalpras—ad Road Metal Quarry-1 1s a part of Eastern Ghats Mobile Belt
(EGMB) and constitutes a major Precambrian Mobile Belt of the Peninsular India. The area falls
on the edge of the westemn margin of Eastern Ghats Mobile Belt. The basement consists of
entirely hard rock followed towards the top by extrusive granite formation of the same group
sequence of litho-units encountered in the auction hold area is as follows:
Top soil
Charnokite

The reserve has been estimated for construction stone by cross sectional area method basing

on the local parameters. There is one existing quarry and this quarry has been depicted in the

Geological plan (Ref. Plate no =11,

The reserve has been estimated by considering the following parameters.

) The proved limit has been taken based on maximum depth of existing quarries Le. at
53mRL, The probable limit has been taken 6 Cu.ms below the proved limit te. al
47mRL. The possible limit has been taken 6 Cu.ms below the probable limit Le. at
4lmRL.

it) All total 5 numbers of geological sections such as AB,CD;EF,GH & 1J have been
drawn from boundary to boundary. (Ref.Plate. I11).

ii)  The weathered and other intercalated layers of the foreign particles in the granite
body, has been considered as overall waste to be generated and a recovery factor
has been assessed to arrive at the recoverable geological reserves.

iv)  The length of influence, recovery factor is established as per the actual field practice
as follows.

Paramelers Quarry stone
Length of influence; - 54.50,50,50,50(for geological reserve)
46.50.50,50,46(for mineable reserve)

Recovery tactor; - 85%

2

\V “/;‘*5 Wer -
L” [
Joinat mfnrtor:\erﬂnr‘u (A HM.K. SAHOO
Tt RQP/CAL/257/97-A
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V) Out of total ore volume of construction stone 1.e. 85% of the ore is assumed 10 be
marketable as construction stone and balance 15% of is assumed to be intercalated
wastes.

Daced on the above consideration & chosen local parameter, the reserve has been
calculated for construction stone zone by cross sectional area method by multiplying
cross sectional area with length of ‘nfluence to attain the volume and there by
multiplying recovery factor to attain the different category of geological reserves.
Mineable reserve has been calculated in the same manner after allowing ore locked up
under 7 Smeters of the boundary. The reserve is placed under proved. probable and
possible category. The geological reserve and mineable reserve of quarry stone
calculated under various categories are given in table no.l & 2 respectively as
follows:
Table: 1
CATEGORY WISE GEOLOGICAL RESERVE OF CONSTRUCTION STONE
(Czntegory Section | Cross Length [ Volume | Recover | Reserve Total
| considere | sectional of of orein | y Factor incum | Reserve.
| d | area in | influence cum | (85%) in cum
fr__’lrl  sq.Cum | inm - il S 1E |
.. AB | 3354 54 181116 | 085 | 133949 715615 |
| CD 5523 50 276150 | 0.85 234727 |
. == | e
Proved EF 6105 50 325250 0.85 | 2359462 |
GH 1167 50 58350 0.85 49597 i
I 656 50 32800 0.85 27880 ‘
AB 1684 34 90936 0.85 77296 | 411770
- CD 2040 50 102000 0.85 86700 | |
Probable EF 2234 50 111700 | 085 94945
I GH 1989 50 99450 0.85 84532 |
1J 1607 3 80350 0.85 638297 |
AB 1684 54 90936 0.85 77396 | 41770 |
CD 2040 50 102000 0.85 86700 | i
GH | 1989 S0 99450 0.85 84532 |
- 1 1607 50 80350 0.85 | 68297 | i
L TOTAL i 156155 ‘

Total Geological reserve of stone per annum = 1549155 cum,

NS

Jnint oi'ector%eo\ogv (1C)

Zonal Survey, Drenkan it
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Table-2
CATEGORY WISE MINEABLE RESERVE OF CONSTRUCTION STONE

Category Section Cross Length Volume ‘ Recover =~ Reserve Total
\ | considere | sectional of of ore in y Factor | incum Reserve
I \ d area in | influence cum ] (85%) in cum
| _ sq.Cum in m 1 i | |

T AB | 20646 | 46 121716 | 0.85 | 103459 | 599998
| | CD 5274 50 | 263700 | 0.85 | 224145
’iproved | . EF 5376 50 268800 0.85 | 228480 | |
'\ | GH 746 50 37300 085 | 31705 | |
| D | 34 42 14364 | 085 | 12209 | |
| _AB_| 109 46 50370 | 0.85 | - 42814 301423
| —cp | 1728 50 86400 | 0.85 | 73440 | |
| Probable [~ Ef- | 1672 50 83600 085 | 71060 | |
| GH = | 1603 50 80150 085 | 68127

| 1288 42 54096 085 . | 45982 |

i AB | 987 46 45402 0.85 38592 | 279575 \
| CD | 1620 50 81000 0.85 | 68850 | |
Possible 1564 50 78200 085 | 66470 ]

T GH | 1495 50 %74750 0.85 | 63537 |
| W e 42 | 490E0 0.85 | 42126 | |
| TOTAL | | 11.80,996J
\

Total Mineable reserve of stone per annum =1 1,80,996 cu.m.

10. Mining:
4. Whether manual or semi-mechanized
or mechanized

b, If semi-mechanized or mechanized, In this deposit, the mining is don

number, type and capacity of machines opencast  semi mechanized
with

to be used: deployment of machines like

The mining will be done by semi-

mechanized opencast mining method.

e by
method

jack hammer.drill compressor. proclain.,

rock breaker, excavator and trucks.

The details of machines with their
capacityare given as below.

\%ﬁﬁ

Joint Director, Geology (1/C)
Zonal Survey, Dhertanal
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Name | Capacity Quantity

Driller 47 diameter 1 '

| Compressor o | 450cfm 1 -
"Rock Breaker o 220T I

| Excavator 210T 1 |
Tipper 10 MT 3 |
| Water catrier 2000 liters 1 |
fSafe’ty equipments such as Helmets, --- As required |
| safety shoes, Goggles, | ‘

t@c Hand gloves |

c.  Whether drilling and blasting will Yes. Drilling and blasting will be carried

be made use of, If yes, state monthly out as and when required. In a month

quantity of explosive consumed around 13 number of drill hole will be
made. On monthly basis around 286 Kg
of explosives will be consumed.

d. Benching pattern (Height x Width) - The height of the benches will be kept at

: 6m, whereas tihe width of the benches
will vary depending upon the occurrence
of the construction stone body but
proposed and so designed to be not less
than 6m. Overall quarry slope ange will
be less than 45" with the horizontal

e. Face lay out (attach development plan): The development for the ensuing five years
period (2015-16 to 2019-20) has been proposed in the quarry which is located in the
western part of the quarry lease area. Section lines have been drawn to reflect tle five
year production. The composite year wise development plan and sections are provided
on a scale 1:1000 in plate No. IV. The year wise production planning is projicted
with a proposed production target of 9987Cu.m /annum. The overall progrss in
mining will be in west to cast direction.

f. Quarry Floor Level (RL) at the end of the year or period of the concesion:
During plan period, the production has been proposed in the central part anl the
mining will progress towards west-east direction in the proposed quarry. The proosed
quarry dimension in pit-1 will be 113m x 49m x 9m. The quarry floor will be 53nRL.
The proposed pit lay out and proposed dump have been shown in the developmeni plan
and in environment management plan which is carmarked in Plate 1V & Plate- VI
respectively.

iR Quantity of mineral to be won (Annual Level of Production): Based on the prsent
market demand, the year wise production schedule for ensuring ve years hasbeen
formulated at a swady and unilorm rate of 9987 cuam per annum for constructui 1o T

/
Joint Directomeologv (11C) H.X. SAHOO
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A AS he COH On SIONGS will be pl‘OdUC‘eq in small boulders ranging 64 mm 10

50mm size, the production has been calculated and represented in cubic meters
irrespective of the tonnage factor. to facilitate the correct quantity of construction
materials. Based on the past experience and considering the geo-mining
parameters the year wise production of construction stone 1s estimated as per the

following formula: M= CLI

Where, ‘
M = Construction stone in Cu.ow.
C = Cross sectional area in square meters.
L = Length of influence in meters.
| = Recovery factor of Construction stone.
- TABLE- 3
g YEAR WISE PRODUCTION OF CONSTRUCTION STONE DURING PLAN PERIOD
Year Section | Cross Length of | Volume Recovery| Constructi | Total |
s considere | sectional | influence in cu.m factor | on stone productlonq
|I ‘ d area in m’ inm (85%) | productic | incum
N ' 1 | ' '| | nincum | |
-9 1M year co | 213 50 10650 | 0.85 | 9052 9052
o POH 16 | -[
2" year CD 224 50 7200 1085 | 9520 | 9120 |
- | 2016-17 l |
R S = = _—
) 3% year CcD 235 50 11750 085 | 9987 | 9687
| 2017-18 |
2 4" year CD 246 50 12300 | 0.85 \ 10455 | 10455
by | 2018-19 : '. , .
& 5" year CD 257 50 12850 0.85 10922 | 1022 |
2019-20 l | |
- TOTAL _ ne_ B i 49936 |
=)
) The average production of stone per annum = 9987 cu.m
) h.  Quantity of overburden to be removed (Show location of such disposl In
o development plan)  Since the exposed construction bed zone is devoid of any
- overburden, the wastes envisaged 1o be generated are only the mineral fines dong
b with undersized materials and other intermediate weathered products ot the granite tody.
These wastes will be disposed to the proposed dump yard which is carmarked in Saath-

west part of the quaty lesse urea (Rel, Plate-1V). The year wise generation of wastand

top-s50il during the ansuing five year plan period is given in the table no.d

N 45 ;o

“.K. SAHOO
Joint ltrect(ojr\ enlanv 1IC , oAt SY/eT-A
Zenal Survey, Di_.
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- TABLE: 4
GENERATION OF WASTE DURING PLAN PERIOD
Year | Section | Cross Length of | Volume | Waste | Constructio [ Towl
| considered Sec‘[ional7 influence | incum | generatio| nstone | production
area in m” Inm n factor | production In cum
— ] (15%) I_in cum 1
C Pyear CD 213 50 10650 @15 | 15%% | 1597
2015-16 | |
| 2@year | CD 224 50 11200 | 0.15 1680 | 1680
2016-17 - | |
| 3% year CD 235 50 11750 | 0.15 1762 | 1762
~2017-18 |_ b
[ 4%year [ CD . | 246 50 12300 0.15 | 1843 1843
| 2018-19 | ‘ : - i -
| "year |. CD 257 50 12850 | 0.15 1927 1927
| 2019-20 ! |
. " TOTAL 8811 |
a i Whether heavy blasting to be adopted Controlled blasting is to be adopted.
@ If yes, location of nearest habitation The nearest habitation is shown
E (to be shown in the surface plan) in the surface plan.
s s Safety precautions to be adopted Drilling and blasting operations will be
#9 conducted strictly under the various provisions of Metalliferous Mine Regulatin Acl
5 1961 under the supervision of the competent persons.
5 As there are no residential set up within the specified limits of the blasting zonein the
) mining arca and no special precautions are required. However, the following satety
5 measures need Lo be taken during blasting operations,
- (1) Blasting operations will be carried out as per the relevant provisions of M MR 1%1.
(2) Blasting will have to done before the start or afer the end of the shift.
S (3)  Itisto be ensured that -
] i) The workers retire to place of safety beyond danger zone before firing.
= i) Area around 500m of blasting site is cleared and red Nags are put
b i) Adequate numbers ol blasting shelters are provided within S0m of the blastig site
e for safety of the blaster after liring.
% 14
- Mg H.K. SAHOO
; vl "f\f"’g?,A



-

k.

I1.

JS} ,

iv) Blasting shall be carried out with aunouncement to the public through public address

system to avoid accident.

v) Proper charging and stemming are proposed against fly rock fragments while other

preventive measures like marking of danger zone, arrangement of warming signal by

hooting are also proposed to be provided within the blasting zone.
vi) Noise level due to drilling & blasting operation may affect the locality to some extent.
vii) In work zone the drillers & blaster are proposed to be protected by eatplugs.
Brief description on the method of procurement and storage of explosives: For
storage of explosives and accessories, no magazine has been proposed as the blasting
arrangement will be done by the licensed explosive agents for whom the proponent
has to take the proper approvals from the competent authorities. The explosive agent
can bring the explosives with due care in their explosive van and safety boxes. The
storage and issue of explosives, the compliance to the relevant provision of Indian
Explosives Rules, 1983 are to be followed.
Waste disposal:
Location (shown in development Plan):  The part of the soil covered area though
contains rock below has been chosen for disposal of waste by dumping. The land in south-
west part has been earmarked for the proposed dump site. The site for dumping of waste
material is shown in the development plan as well as in environment ranagernent plan (Ref.
Plate |V & Plate No. VI).
Area covered : The proposed dump will cover an area of 0.222 ha. A total 8811 m’
waste / rejects are likely to be generated during plan period. Considering swell factor as
1.2, the total broken volume of waste will be 10573 m>. The surface area available in the
south-west part of quarry lease area for proposed dumping site is around 2223 sq.m So
the proposed dump height will be around 5m.
Environmental safeguards for such-disposal : The construction stones are to
be extracted, loaded and transferred from a quarry face to stone crushing plant threugh
trucks. Mineral rejects (off-standard materials) will be transported to the waste damp
as waste/rejects, These are to be transported through trucks. Overfilling of trucks and
consequent spillage of materials on the roads shall be avoided. The trucks shal be
covergd with tarpaulin. Speed of trucks entering or leaving the quarry is to be limi ted

to moderate speed of 15 knvh to prevent undue noise from empty trucks.

D
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Jeint Directar, .
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- 12. Mine drainage :

(Give details of total make of water during : dry and rainy season and its method of
handling): It is observed from the dug well in the adjacent area, that the ground water table
varies between 10m to 15m from the surface level. During dry season the water table falls below
15m from the surface where as during rainy season the water table remains at 10m irom the
surface: As the mining activities presently proposed are maximum 23m at the hill tops &
slopes, so water logging in the quarry is not anticipated. The quarry floor will never ntersect
the ground water level.

During rainy season the surface run off will be allowed to flow through garland drains .The

(8]

mine drainage wili be channelized through small channels connecting to garland drains. Th
proposed dumps will be well protected by retaining wall, garland drains and settling tank
to prevent wash offs of the dump. The settling tank will be cleaned régularl_x to clear the
deposited sediments. '

13. Mineral Processing:

(Give details of processing including sizing, sorting, generation of rejects'tings €tc)
The construction stone blocks excavated from the Nihalprasad Road Metal Quarry-1
would require crushing. The construction stone will be broken by cracking and splitting and
the excavated material will be transported to his own crusher which is located near the quairy.
These small excavated boulders ranging +30 mm to 150mm will be directly fed into the
crusher hopper. The sorting and sizing of 30mm matetial will be done by manual labvurers.
The + 30 mm material will be crushed through stone crusher and will be converted to requrired
size as per the demand of construction materiais/road metals. The finished products size anges

from 10-20mm. 5-10mm, 3-5mm and -3mm and which becomes 50%, 25%. 13% and 1126 by

volume respectively.

14. (a) No. of trees to be uprooted due to : The area is devoid of forest growth vhere
mining operation has been proposed. So number of trees to be uprooted due to nmiraing
operation is nil.

(b) Programme of Plantation: Green belt shall be developed along the boundary ofstone
quarry area with the native tree species. The plantation proposal has been given teplant
around 420 saplings over an arca of 0.262 ha in the quarry leaseed area. Species likelyio be
planted are Chakunda, Neem etc as per the availability. Spacing between the saplings w1 be
kept 2.3 meters only, However the year wise plantation schedule is given in the table No & a3

follows.
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Table No. 5
YEAR WISE PLANTATION SCHEDULE

a. Supervisory: (inclusive of statutory

this Quarry.

| YEAR "AREATOBE | NO.OF | LOCATION OF ‘ TYPE OF SPECIES
. ‘ PLANTED | SPECIES | PLANTATION
_ (Hectares)
2015-16 0.052 84 Along the quarry | Chakunda, Neen: etc.
_ o lease boundary
2016-17 |  0.052 84 ~do- Chakunda, Neem etc.
2017-18 0:052 84 -do- Chakunda. Neem etc. |
[ 2018-19 0.052 84 | -do- | Chakunda. Neem etc
2019-20 | 0.052 34 -do- Chakunda, Neem etc.
Total | 0.262 420 -do-
Manpower All total 28 persons will be employed in

Three numbers of supervisory personnel

Personnel’s) will be employved. The details of
supervisory personnel’s are given as
follows.

TABLE NO.6
Designation |1 Qualification | Nos. Total }
Manager cum Mining | 2" class certificate of 1 | I_
Engineer | competency !
From DGMS/permit
manager 3
Mining Mate Mate/Blaster certificate of ’ I
competency I i
Office staft 1 i ||

Non- Supervisory (skilled, semi-skilled:  Around 25 numbers of non supervisery
personnel’s will be employed. The details

& unskilled)

are given as follows.

Category

Post

Total

Skilled

Drill operator

Excavator operator

Rock Breaker operator

Tripper Driver

4

Semi-Skilled

e ey e

Unshilled
Total

Drill Helper

[:xcavator Helper

Rock Brenker Helper

Tripper Helper
| Laborers

Waltch man

|| |

N S |
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C. OMS : 1.3cum.
The details are given as follows:
Total production during plan period : 49936Cu.m
Average ore production /anmum - 9987Cu.m
Working days in the year : 300 days (in an average)
Production per day « 9987 /300=33.29Cu.m or say 33
Output per man shift (O.M.S.) : 1.3 Cum

Assuming the O.M.S. as 1.3 cu.m, the man power requirement will be 33 cum/l.3

cu.m=25.38 or say 25.
16. Use of Mineral: (Specification and monthly quantity to be dispatched be furnished)

a. For domestic use: The construction stone deposit of Nihalprasad Road Metal Quarry-1
will be  recovered as construction stone which will be crushed at own crusher which is
located near the quarry. After crushing, these materials will be marketed for construction
material for road and building in the domestic market. Around 999 cum of finished
product on monthly basis will be sold in the domestic market.

b. For export: No material will be exported at present.

17. Mine Closure Plan:
(a) Describe the process/activilies to be undertaken for reclamation and

rehabilitation in respect of the following

i Mined out land: During the plan period the mined out land will be 0.360ha,
Besides this, the dump area is 0.222 ha, Road over (0.015 ha) and rock boulders
stacking arca over (0.020ha) will be degraded during plan period. Sinee the
quarry is at the development stage and the excavation of consiruction stone from
the quarry area has not been completely exhausted so proposal for reclanation
of mined out land would not be provided at this stage. The reclamation priposal
will be provided in the next plan period/ conceptual period of mining, Hovever
plantation has been suggested over an area of 0:262 ha, during plan period as a
reclamation measure.
The Nihalprasad Road Metal Quarry-1 comprises of 8.37 hectares under Grdia
Tahasi] of Dhenkanal district, The entire arca is of stony waste land and devid of
any forest growth. The existing land use as well as proposed land use of the uaury

lease areq is given in table No.7 os below:

18 W —
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Table No. 7

LAND USE

. ] Area in hectares

p e |
| Type of land use T AtPresent | Asat the end of
| | (Bxisting | Planperiod |

|
A eSS

'| 1_#_“' Arca under excavation 3.170 0.560
" ' ' e ' 777 ]

| Waste/reject Dump 222

218

SN

| &
. 3 Mineral storage '
Road L | -
Plantation i 2
6.971

Unutilized area

Sirice the dump will be active during the
plan period so no reclamation and
rehabilitation have been suggested.
However the retaining wall around the
dump will be constructed to prevent the -
wash off dump. Around the retaining a
garland drain and settling tank will be
provided to prevent the possible
transportation of mine dust or fines.

ii. Waste/reject dump

The financial assurance will be

(b) Financial assurance:
submitted at the time of approval

(To be furnished as a bank guarantee in "~ of mine plan. An undertaking by
respect of the area to be put to use at the Lessee is enclosed
therate of Rs._____ - Pel hectare) for the purpose.

NS %
O\.”s
Joint Director, Geology (NC)
Zonal Survey, Dhenkanal
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Certificate: |

Ve the older of Ninalprased Rod Msaial Quasryt {fype of concession) fo

Construction stone over §.37 hectares of Nihalprasad under Gondia Tahasil of

Dhenkanal District hereby solemniy affirm that the plans and programmes in this will

be scrupulously implemented by me/ we and I'we will be strictly held res onsible for
3 p

any deviation thereof. I/we also hereby certify that the provisions of Mines act, 1932

and Rules and regulations made there under along with the provisions of Orissa Minor

Minzral Concession Rules, 2004 will be strictly adhered to while implementing this
mining plan and wherever specific permissions will be required 1/ will approach the

concerned authorities of Directorate General of Mines Safety and the State Government

as the case may be.

S w SV
(Signature of the Concessionaire)

(AJIT SAHU)
At/P.O - Nihalprasad
PS-Nihalprasad

Dist- Dhenkanal
Odisha

2 e
2

-

M. X SAHOO

AQP/CAL/2STMAT-A
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Place:

Date:

220

/;q -

UNDERTAKING

| hereby undertake to submit the financial assurance as decided by the authority in form
bank guarantee from any nationalized bank as and when required by the competent authority.

™ AL TV SﬁD

1508 VST

Qs eV
Full Signature of the Applicant

Full Name in Block letters:
(AJIT SAHU)

At/P.O - Nihalprasad
PS-Nihalprasad '
Dist- Dhenkanal

Odisha

Joint Director, Geology (1/C)
Zongl Survey, Dhenkgn 3

21
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OFFICE OF THE TAHASILDAR GONDIA
LETTER NO. . 125) DATE - 18 -6k 28 &

To
Sri Ajit Sahu,
At-Nihalprasad, Po-Nihalprasad
Dist- Dhenkanal

You are selected as the highest successful bidder for ti glgoaidﬁigt_al
Quarry-] at Nihalprasad Khata No.1513, Plot No.2101, Area=72 hectare which™
is leasedout for 5 years i.c. from 2015-16 to 2019-20. You are intimated to deposit
EMD of Rﬁw- against the value of 10000 M of Road Metal as quoted by
you. You aré [ OQ{i to extract 10000 M° of Road Metal annually. The EMD can
be deposited in shape of cash or demand draft on favour of the Competent
Authority. On receipt of this intimation you have to submit the mining plan and
environment Clarence and rest of the bid amount within thirty days. After
submission of the said documents, the order shall be executed in your favour.

Tahasildar Gondia

TAHASILDAR
GONDIA

&\ vV

Alm
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No. 3-13012/12/2013-A-H )
Government of India -
Ministry of Environment and Forests

- Paryavaran Bhawan
CGO Compiex, Lodhi Road
New Delhi — 110 003

Dated 24" December, 2013

OFFICE MEMORANDUM

n of proposals for grant of environmental clearance

Assessment (EIA) Notification, 2006 and its amendments -

Environmental impact
‘B’ projectslactivities into Category ‘B1" &

regarding categorization of Category
CBZ!. ; . -

The EIA Notification, 2008 mandates prior Environmental Clearance (EC) for new projects

or activities including expansion, or modernization of existing projects listed in its Schedule. The

Category ‘A’ projects shall obtain EC from the Central Government and Category ‘B' projects from

the concerned State Level Environment impact Assessment Authority (SEIAA)/Union Territory

Environment Impact Assessment Authority (UTEIAA). The EIA Notification, 2006 prescribes that
Category 'B' projects, will be further categorized as category ‘81" and ‘B2’ (except for Township
and Area Development Projects) for which the Ministry of Environment & Forests (MoEF) shall
issue appropriate guidelines from time to time - provisions under ‘7.1 Stage{1)-8creening‘ of the

Notification refer. The projec_t?f-categoﬁzed as B1 will require EIA Report for appraisal and to

undergo public consultation process (as applicable): Projects categorized as ‘BZ will be

appraised based on the application in Form-! accompanied with the Pre-feasibility Report and any

other documents. x;

2 In compliance with such a requirement under the EIA Notification and to examine other
issues, the MoEF had constituted vide O.M No. 1-11013/12/2013-A-11(1) dated 30.01.2013, an
Expert Committee, under the' Chal ' i NEERI, Nagpur. The Committee has
since submitted its report. The recommendations of the ‘Committee have been examined by

on of Category ‘B’ projects/activities

MOEF and the following has been decided w.r.t. categorizati
into Category ‘B1" & 'B2 listed in the Schedule of EIA Notification, 2006 and its amendments:

|. Mining of Minerals. -

Mining of minor minerals
As of now, mining projects of minor minerals. with less than 50 ha of mining lease area are

categorized as Categoly-'B’ as per Notification S.0.2731(E) dated 9" September, 2013. Also
vide OM No.L-11011!47!2011—!A.II(M) dated 24.06.2013, guidelines have been issued regarding
categorization of mining projécts of ‘brick earth’ and ‘ordinary earth’ having lease area less than 5

ha as category ‘B2’ subject to Stipulations stated therein.
In the above backdrdp,.the »projects of mining of minor minerals, categorized as Category
‘B’ are hereby categorized as ‘B2 s pef the following: S
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- () ‘Brick earth’/ ‘Ordinary earth mining projects having lease area less than 5 ha will be
considered for granting 'EC as per ihe aforesaid guidelines issued by MOEF on
; 24.6.2013. )

- (iiy ‘Brick earth’ /“Ordinary earth’ mining projects with mining lease area 2 5 ha but < 25 ha
) and alt other minor mineral mining projects with mining lease area <25 ha; except for
rver sand mining projects will be appraised as Category. ‘B2 projects. These projects
’ will be appraised based on following documents:
, (a) Form-1as per Appendix-1 under EIA Notification, 2006
\ (o) Pre-feasibility report of the project . * .
(¢) Mining plan approved by the authorized agency of the concemed State
y Government : ' _
) Provided. in case the mining lease area is likely t result into a cluster situation,
\ i ., if the periphery of one lease area is less than 500 m from the periphery of another
/ lease area and the total lease area equals or exceeds 25 ha, the activity shall become

Category ‘B1’ Project under the EIA Notification, 2006. In such a case, mi ning operations
in any of the mine lease areas in the cluster will be allowed only if the environmental

clearance has been obtained in respect of the cluster.

granting EC: The river sand mining projects with mining lease area = 5 ha but < 25 ha
- will be categorized as ‘B2". In addition to the requirement of documents, as brought out
above under sub-para (i) above for appraisal, such projects will be considered subject to
) the following stipulations: : :
(a) The mining activity shall be done manually. : _
3 (b) Thedepth of mining shall be restricted to 3miwater level, whichever is less.
3 (c) For camying out mining in proximity to any bridge and/or embankment, appropriate
: safety zone shall be worked out on case to case basis to the satisfaction of
)
v

)
>
S (iiiy No river sand mining project, with mine lease area lese than 5 ha, may be considered for
P

SEAC/SEIAA, taking into account the structural parameters, locational aspects,
flow rate, etc., and no mining <hall be carried out in the safety zone so worked out.
& (d) Noin stream mining shall be allowed
(¢) The mining plan approved by the authorized agency of the State Government shall
inter-alia include study to show that the annual replenishment of sand in-the mining

b

lease area is sufficient to sustain the mining ope;aﬂons at levels prescribed in the
d X mining plan and that the transport infrastructure is adequate to transport the mines
S material. In case qfltranspo_rtation by road, the transport vehicles will be covered
v with taurpoline to minimize dust/sand particle emissions.

(f) EC will be valid for mine lease period subject to a ceiling of 5 years.

3 Provided, in case the mining lease area is likely to result into a cluster situation i.e.
if the periphery of one lease area is less than 1 km from the periphery of another lease

) area and total lease area equals or exceeds 25 ha, the activity shall become Category ‘BY’
Project under the EIA Notification, 2006. In such a case, mining operations in any of the

o) mine lease areas in the cluster will be allowed only if the environmental clearance has

heen obtained in respect of the cluster.

L6
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Il Other projects or activities

The guidelines for categorizing somé of the other category of projects or activities into
‘B1’ or ‘B2’ out of the category ‘B’ projects listed in schedule to EIA Notification, 20086,
as amended from time to time, are as follows. These projects will be appraised based
on Form-1 as per Appendix-l under EIA Notification, 2006, as amended and pre-

feasibility report of the project.

S. N. | Activities Category B2 ~ Category B1 K

of

Sche

! dule | )

' 1(d) | Thermal Thermal power plants  based on | Thermal power plants based

| Power coal/lignite/naphtha and gas of capacity | on coalflignite/ naphtha and

| Plants <5MW. gas of capacity > 5 MW and

i < 500 MW. )

2 () | Mineral The mineral beneficiation activity listed | All other mineral

| Beneficiati | In the Schedule as Category ‘B', with | beneficiation activity falling in

|' on throughput <20,000 TPA, involving only | the Schedule as Category |
physical beneficiation. ‘B

3(a) | Metallurgl | All non toxic secondary metallurgical | All other non toxic s_,econdaryl
cal processimg - . industries involving | metallurgical processing
Industries | operation of furnaces only, such as |industies falling in the |
(ferrous & | induction and electric arc fumaces, | Schedule as Category ‘B
non- submerged arc fumaces, and cupola
ferrous) with capacity > 20,000 TPA but <

50,000 TPA provided that such projects
are located within the notified Industrial
Estates. J
3 (b) | Cement All stand-alone grinding units listed In | All stand-alone grinding units
Plants the Schedule as Category ‘B’ subject to | listed in - the Schedule as
the condition that transportation of raw | Category 'B' where the
material and finished products shall be | transportation of raw matenial
primarily® through Rallways. and finished products is not
primarily through Railways.

4 (d) | Chior All Chlor Alkall plants with production | All Chlor Alkali plarts with |
Alkall capacity <300 TPD (located within | production capacity < 300
Industry notified Industrial area) listed in the | TPD (located outside notified

Schedule as Category 'B', Industrial area) listed in the
: Schedule as Category 'B'.
. - & |

4 () | Leather/S | All new or expansion projects of lsather | All others projects listed in |
kinHide production without tanning, located | the Schedule as Category 'B’
Processin | within a notifled industrial area/estats,

g Industry

{

listed In the Schedule as Category 'B'.

3

At
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Al other Single Super |

Phosphate (SSP) plants
listed in the Schedule asl

Category ‘B |

e T

(50 | Chemical Single Super Phosphate (SSP) plarts

| \ Fertilizers involving only the activity of granulation

\ | of SSP powder.

o
i :

[’5 (d) | Manmade Al anmade fibre manufacturing units
\ Fiores producing fibres frorn granules of chips.

)» ; ' Manufac-

Al otner manmade fibre |
manufacturing units fisted in
the Schedule as Category ‘B |

)‘ | turin = I|
TT-@ Aerial All Aerial Ropeway projects, listed in |
the Schedule as Category“‘B",_sh‘ould

| Ropeways
be cateqarized as Category B2.

!
y railways should not be less than 90% of the trafiic (inward and cuiward put

(Y A
*transportation b
togecher)

for'categ{:rization of Category 'B' projectsfactivities into Category ‘Bt &
ly to those projects/activities mentioned above. All the other Category ‘B’
under the Schedule of EIA Notification, 2006 and its amendments shail be
chects and appraised as. per-the procedure prescribed in the EIA

3. The guidelines
'B2' are applicable on
projects/activities listed
considered as Category ‘B1’ pr
Notification. ‘ . |
4, The information filled in Form-1 Ey the project proponent inter-alia relates to land, water
and energy requirement, use of] nazardous substances, disposal of hazardous waste, emissions
trom combustion of fossil fuels, emissions from production process, handling and disposal of
hazardous waste, etc. In case the concemed SEAC , based on the information provided by the
project proponent in Form-1, comes to the conclusion that a project though falling in Category ‘B2’
as per these guidelines needsI to be appraised as ‘BT Category project, it will accordingly be
'BY' category project notwithstanding the provisions under these guidelines.

appraised as
This issues with the approval of the Competent Authority. m,\ W
(Dr. P.B. Rastog)
Director
Telefax : 24342436
To,

All the Officers of 1.A Division
Chairpersons/Member Secretaries of all the SEIAASISEACS

Chairman, CPCB
Chairpersons/Member

SN

Secretaries of alt the SPCBs/UTPCCs

Copy to:

1. PStoMEF
PPS to Secretary (E&F
PPS to ADG (F)

PPS to ADG (WL)
PPSto JS (AT) .
PPS {0 1G (FC)
Website, MOEF
Guard File

—
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GOVERNMENT OF OﬂiSSA
ORISSA MOTOR VEHICLE DEPARTMENT
REGIONAL TRANSPORT OFFICE, <83§\%§% 2

7 5A0 1781063 DRIVING LICENCE PARTICULARS

OR-0420090099501 30/04/200°9

Date of Issue:

Driving Licence No:
AJIT SAHU

’\:ame of the licence holder:

Son, Wife/Daughter of. GOKULANANDA  SAHU

DT~DHENKANAL

§ Address,  -RETHIANAMNs : AT/PO-NIHALPRASAD B3 ~GANDIA, :
o A/PR-CKL, JAJPUR -0 [ e 5
w3 R DRl New Up TS 20-0m208 e P
J T"-’mﬁ‘:}r ¥ > T i SG%WUM,‘:-;%{*.
R - L /0u/1088 o . , _
Date of Birth PR Authorisation to drive the following vehicle class throughout India
Biood GTO_Up 6%, Rh factor Class of vehicle

Bt Tezied spdb/msnns B il S B38lIE

'3
’I‘ﬁgﬁ‘s scue 3y g R

Authorisation to drive transport vehicle
Oate 28-02-201%

’ ' Testing Authority

b i Number _
- Authorisation lo drive transport Vehicle with effect from ..........ooooeeoo
2T : oa—omonaooomvl

4 'fi Badge Number ......c..cooeve -
§ Tasting Authority
1
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CERTIFICATE OF RECOGWFTION A4S
QUALIFIED PERSON TO PREPARE MINING PLANS

(Under Rule 22C of Mineral Concession Bules, 1966)

-y i el e = : ent

Sﬁrl Hemant Kumal:__ Sahop. . ) resicer
of 301-B, Kharvela Nagar, Bhubaneswar=l . . ' S

= o/ Shri Bauribandhu Sahoo : Aaving gven satisfacmrg;

evidence of his (]ua[z'}/icaf{ofz.s and e.rFeriencé 1s /zez'e@( ?-raﬂtea’ recog;m'tion
under Rule 22C o/ the Mineral - Concession Rules, 1960 as a Qua[ifiea’

Person to Frefare ;Mi;-zingi?fans.

Jis régistration nur_'nﬁer_ 1S | RQP/CAL/257/97/A |

e =

- YThis recodanilion is wvalid fcr a Perica( of two years

ending  17th Feb'1999.

6‘;
Regional Contro//é/.o,%Mines

Indian Bureau of Mines

Place: Calcutta. :
Date : 18th Feb'1l997.

F
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This is to intimate that the s1e2 proomed to be granted for gquarry 'ease in

favour of aéuﬁ_“_%_ﬂmﬂ_ml ng'ofimad metal / sand over an
area of Ac. or . Ha in village

Tahasi! : . L ! district
, Odisha has bﬁen demarcated on field by the

P e ) of éj:. aﬂd!'q Tahasil
Lee-.\.fi-i"lage sheets of the adjoining area.
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(Under Rule 27-A(7) of OMMC (Amendment) Rules, 2014)

MODIFICATION OF APPROVED MINING PLAN

of
NIHALPRASAD ROAD METAL QUARRY NO.- |

Over an area of 20.68 acres or 8.37hectares in
Village Nihalprasad Tahasil Gondia of Dhenkanal District,
Odisha

o

_ =l S

(PLAN PERIOD-2016-17 to 2019-2020)

Forx & on lehalf of

SRI AJIT SAHU
S/o Late Gokulananda Sahu
At /Po- Nihalprasad, PS-Gondia
Dist : Dhenkanal, Odisha

 C i ooveoealn ae osse0 0 sb - W

Prepared by

Mr. H. K. SAHOO
RQP/OD/016/2015

GEOMAC SOLUTIONS PVT. LTD.
S-26, BDA Market Complex,

Nilakantha Nagar, Nayapalli, N s
Bhubaneswar-751012 \b/%\k’
Phone : 0674-2564091 A

E-mail : geomacspl@gmail.com

066000086080 600
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CERTIFICATE FROM THE RQP

Certified that Mining Plan in respect of Nihalprasad Road Metal Quarry-I over
an area of 8.37 hectares in village Nihalprasad of Gondia Tahasil of
Dhenkanal, Odisha of Sri Ajit Sahu is prepared basing on various aspects such
as quarrying under OMMC (Ammendment) Rules, 2014 and wherever specific
permissions are required the Stone Quarry Lessee/ Applicant will approach the
concerned statutory authorities.

Certified that the information furnished in this Mining Plan is correct to the best

of my knowledge.

Kol
sl
(H.K.Sahoo)

Regn. No RQP/OD/016/2015

()
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CONSENT LETTER

The modification of Mining Plan in respect of Nihalprasad Road Metal Quarry-1 over an area
of 8.37 ha. in the village Nihalprasad, district Dhenkanal, State Odisha has been prepared by
Mr. H. K. Sahoo , Regd. No. RQP/OD/016/2015 as per Form —ZB prescribed under OMMC
(Amendment) Rules, 2014. I request the concerned authorities of Directorate of Mines
Directorate of Geology, Odisha to make further correspondence regarding modification of the
Mining Plan with the said recognized person on the following address:

Mr. H. K. Sahoo
RQP/OD/016/2015
S-26, BDA, Market Complex
Nilakantha Nagar, Nayapalli.
Bhubaneswar-751012
Ph: 0674-2564090
Mail.id-geomacspl{@gmail.com
[ hereby undertake that all the modifications so made in the Mining Plan by the recognized

person be deemed to have been made with my knowledge and consent and shall be acceptable

to me and binding on me in all respects.

Place: Sl Bt |
Date: P« Ty RS & Full Signature of the Applicant

Full Name in Block letters
(SRI AJIT SAHU)
At/P.O- Nihalprasad

PS- Nihalprasad

Dist- Dhenkanal

(Odisha)
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INTRGDUCTION

Applications were invited to grant of quarry lease of Nihalprasad Road Metal quarry -[ over
an area of 8.37 hectres in the village Nihalprasad under Gondia Tahasil of Dhenkanal district in
accordance with the provisions of the OMMC(Amendment) Rules, 2014. Sti Ajit Sahu, resident of
village- Nihalprasad, P.O- Nihalprasad, Dist- Dhenkanal Odisha has been declared as
successful bidder for Nihalprasad Road Metal Quarry-I and the Tahasildar, Gondia has
intimated the successful bidder to deposit EMD amount of Rs.1,67.400/- for the period of
2015-16 to 2019-20 and to submit the mining plan vide letter no. 1251 dated 13.05.15. The
copy of the letter is enclosed as Annexure-I.

The mining plan is prepared in conformity to Rule 27(3) of OMMC Rules. 2004 and
OMMC Rules (Amendment) 2014, The Lessee has deposited the quarry lease amount ILe.
1,67,400/-(Rupees one lakh sixtyseven thousand four hundred only) for the sairat misc. vide
receipt no-0892619 dated 01.05.2014. The copy of the Money receipt is enclosed as
Annexure-II. |

The Nihalprasad Road Metal quarry-I over an area of 8.37 ha is situated on Khata no-
1513, Plot No- 2101 , Kisam Parbata of village Nihalprasad, PS/Tahasil- Gondia. Dist-
Dhenkanal. The copy of land schedule is enclosed as Annexure-II1. The area is featured in the
Survey of India Toposheet No. 74H/13 and bounded between the latitudes of 20°47° 216" Nto 20°
47 319"N and longitudes of 85° 5859 E to 85° 59" 156”E. The long term quarry lease area

comprises of 8.37 ha of revenue land. Geologically, the long term quarry lease area falls in the

coastal tract of Odisha. The construction stone deposit near Nihalprasad belongs to Eastern

Ghats Mobile Belt overlain by Cenozoic sediments. The construction stone occurrence in the
quarry is amenable to be recovered as construction stone and has got high demand as building
materials/road metal. The color, texture and mineralogical composition of the deposit enable it
to be excavated and used as building construction material. These stone cannot be used as
decorative stones.

As per the guidelines of MoEF, GOJ, vide letter no. J-13012/12/2013-1A-11 (I) of dated
24.12.2013, the form-I, pre-feasibility repcrt and mining plan is required to obtain the
environmental clearance. The copy of the said letter is appended as Annexure-IV.

The mining plan has been prepared by Sri H.K.Sahoo , RQP/CAL/257/ 97-A and the
same has been approved by the the Joint Director Geology,Dhenkanal on 09.07.2015. The copy
of the approval letter is enclosed as Annexure-V. The applicant intend to modify the approved

mining plan under rule 27A(7) OMMC( Ammendment)Rules 2014, in the interest of Safe and

5 ww/

H. KX Sahoo
3R/0OD/016/2015
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scientific mining also for the protection of environment. In this regard the applicant has
requested to Competent Authority to allow him for modification of aaproved mining plan. The
same has been allowed by the Competent Authority vide letter no.2944 of datéd 23.07.2016 and
the copy of the same is enclosed as Annexure-VI. The present modification of approved mining
plan has been prepared by Sri H.K.Sahoo RQP/OD/016/2015 , Under Rule 27 A(7) and the
same is submitted to Joint Director of Geology, Dhenkanal for his approval.
The mining operation of Nihalprasad Road Metal quarry-I has been done earlier and as
a result of which eleven quarries have been developed. The pattern of the deposits, its
physical, structural disposition and topography of the area and hydrological conditions are
some of the factors that favor the semi-mechanized open cast method of mining. In this
deposit, the mining is done by opencast semi-mechanized method. Earlier the mining
operation was carried out by opencast semi mechanized method for winning the stones. A
similar method of workings in this deposit is also proposed for this mining plan.
The proposed rate of production has been worked out at 43031 cum per annum
depending upon the present market demand of the construction stone. However, the rate of
production may be increased or decreased in future depehding on the market demand .The

total geological reserve has been estimated around 1544335 cu.m. The mineable reserve of

stone has been estimated about 1176176 cum and considering the present proposed production

target at a rate of 43031cu.m per annum, the expected life of the mine would be around 27

years including this mining plan period. The life of the mine may be increased or decreased in

future depending on the rate of prod%g:ti*on, exploration and confirmation of continuity of the

rock formation further depth-ward.

]
)

Looking into the potential mineable resources of Nihalprasad Road Metal quarry-, the

main objectives are to develop this mineable property scientifically and systematically for the

commercial benefit of indigenous industries and secondly for increase of state exchequer by

paying the royalties to the State Government, Odisha and thirdly to boost up the socio-

economic status of the poor inhabitants of this area by producing employment opportunity to

earn more and live a:better life.

Ay

H. X Sahoo
RQP!ODIO 16/2015
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FORM-ZB

(See Rule 27-A (3) of the Odisha Minor Mireral Concession (Amendment) Rules. 2014)

MINING PLAN FOR WINNING OF CONSTRUCTION STONE (RIVER
SAND/LATERITE SLABS/MORRUM/ORDINARY CLAY/ ROADMETAL etc.)

FROM NIHALPRASAD ROAD METAL QUARRY-I UNDER GONDIA TAHASIL OF
DHENKANAL DISTRICT.

L

o

b

o o

(Category: B2)

Name & Address of the Lessee

Particulars of the area (Acreage,
Boundary Description & Land
Schedule): (Attach location map

and surface plan showing the existing
features of the area with counters at

2 m interval)

Status of the Lessee

(Private individual/ Private Company/
Public sector Undertaking/ Joint sector
Under taking/ others)

Period of Concession

Mineral intended to be won

Name, Address & Regn. No.

Of RQP preparing the mining plan with
Validity of Recognition

Order No. & date of Competent
Authority granting the Concession
(Copy of the Order to be attached)

If, forest area, whether forest clearance
Obtained: (attach copy of forest
clearance):

Reserve

(Estimation to be based on the exploration,

If any, carried out in the area or on loca:

N

Parameters)

Sri Ajit Sahu

AtPO - Nihalprasad
Dist- Dhenkanal,
State- Odisha
Name of the Quarry-

Nihalprasad Road Metal Quarry-I

Area —8.37 hectares

Latitude of 20°47° 21.6" N 1o 20° 47" 31.9°N
Longitude of 85°5859” Et085"59" 156E
Location Map- Ref. Plate no- V.

Surface Plan - Ref. Plate no- I1

Private individual

2016-17 to 2019-20

Construction Stone (Charnokite)

H. K. Sahoo,

S-26, BDA Market Complex,
Nilakantha Nagar,

Nayapalli, Bhubaneswar,

Phone: 0674-2564090

- RQP/OD/016/2015
. 23.09.2015

: 22.09.2025

Registration No
Date of Grant
Valid Up to

No 1251 dt.13/05/2015

Copy attached as Annexure-]

The Quarry lease area comprises of
revenue land, so no forest clearance is

required.
ﬂ{r{b\kﬁ
! : .\3\ A "/’,/
e H. . Sahoo

ROPIOD/016/2015
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Geologically, the auction area falls in the Eastern Ghats Mobile Belt (EGMB). In
Odisha sector of EGMB the granulite terrain extends from almost the southern tip with a
fairly consistent NE-SW trend up to Gandhamardan hills of Balangir district and gradually
takes a WNW- ESE trend and passes through Riamal to Rengali and then following the
Brahmani river lineament it is exposed upto Chandikhol region and a few kilometers east of it
beforé it gets concealed under aliuvial cover. The Eastern Ghats are represented by
Khondalite suite of gneisses, basic granulites, granite gneisses and their migmatised variants
of Archaean age, which have been permeated by quartz veins and quartzo-feldspathic
neosomes. The EGMB comprises the Khondalite Group, charno-enderbite suite of rocks.
mafic granulites, migmatitic granitic gneisses / leptynites / granitoids, alkaline and massif-
type anorthosite complexes. Eastern Ghats Supergroup comprising metasediments,
charnockite and its variants and migmatitic granitoids. All the above mentioned litho-types
have undergone and are products of intense polyphase deformation and granulite facies during
metamorphism during Proterozoic (Bose, 1979, Nanda and Pati, 1989; Ramakrishnan er al.
1998; Gupta, 2004). Magmatic bodies intrusive into EGMB include massif type. The age of
the most of the litho assemblages have been fairly well established as Mid- 1o Late
Proterozoic, protoliths of some of the meta-sediments and some charno-enderbite should be
Late- Archaean (Grew and Manton, 1986; Paul ef al. 1990 and Sarkar and Paul, 1998). Relict
patchy charnockite occurs at many places but texturally similar charnockite and granitoids

occur with diffused margins and mutually gradational contact. Kar (2001) reported xenolithic

patchy charnockite within leptynite from Jenapur area in the north eastern sector of EGMB.

Stratigraphic sequence of Eastern Ghats Super Group:-

Granitic rock Laterite
Porphyroblastic gametiferous,
Granite gneiss and granodionitic gneiss

& migmatite
Eastern Ghats
Super Group Charnokite Suite Hypersthene bearing granitic &
granulite gneiss
Khondalite Suite Gametiferous boitite- Sillimanite

graphite schist with varying

& oo 11,1 Sahoo
N

i oni018/2015

B
R e
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proportions of mineral
constituents, garnetiferous quartzite
& quartzo felspathic rock &
quartz manganese ore hosting
manganese ore & calc granulite.
The stone deposit near Nihalprasad Road Metal Quarry-I is a part of Eastern Ghats Mobile Belt
(EGMB) and constitutes a major Precambrian Mobile Belt of the Peninsular India. The area falls
on the edge of the westemn margin of Eastern Ghats Mobile Belt. The basement consists of entirely
hard rock followed towards the top by extrusive granite formation of the same group sequence of
litho-units encountered in the auction hold area is as follows:
Top soil
Charnokite

The reserve has been estimated for construction stone by cross sectional area method dasing on
the local parameters. There is one existing quarry and this querry has been depicted in the
Geological plan (Ref. Plate no —III).

The reserve has been estirnated by considering the following parameters.

1) The proved limit has been taken based on maximum depth of existing quarnes i.e. at
53mRL. The probable limit has been taken 6 Cu.ms below the proved limit 1.e. at
47mRL. The possible limit has been taken 6 Cu.ms below the probable limit i.e. at
41mRL.

. 11) All total 5 numbers of geological sections such as AB,CD,EF,GH & 1J have been
drawn from boundary to boundary. (Ref.Plate. III).

{ii)  The weathered and other intercalated layers of the foreign particles in the granite
body, has been considered as overall waste to be generated and a recovery factor
has been assessed to arrive at the recoverable geological reserves.

1v) The length of influence, recovery factor is established as per the actual field practice

as follows.
Parameters Quarry stone
Length of influence: - 54.50,50,50,50(for geological reserve)
46,50,50,50,46(for mineable reserve)
Recovery factor: - 85%

i et H. K Sahoo
W £ QPION18/2015
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V) Out of total ore volume of construction stone i.e. 85% of the ore is assumed to be

marketable as construction stone and balance 15% of is assumed to be intercalated

wastes.

vi) The already mined out material for the year 2015-16 has been excluded from the

geological and mineable resource as shown in the previous approved mining plan and

fhe resource for the remain period (2016-17 to 2019- 20) has been assessed

Based on the above consideration & chosen local parameter, the reserve has been
calculated for construction stone zone by cross sectional area method by multiplying
cross sectional area with length of influence to attain the volume and there by
multiplying recovery factor to attain the different category of geological reserves.
Mineable reserve has been calculated in the same manner after allowing ore locked up

under 7.5meters of the boundary. The reserve is placed under proved, probable and

possible category. The geological reserve and mineable reserve of quarry stone

calculated under various categories are given in table no.1 & 2 respectively as follows:

Table: 1
CATEGORY WISE GEOLOGICAL RESERVE OF CONSTRUCTION STONE
Category Section Cross Length | Volume of I'Recovery | Reserve in|{ Total
considered | sectional of ore in cum | Factor cum Reserve
areain | influence (85%) in cum
mm
54 | 175446 0.85 | 1491294 720795 |
D | 5523 | 50 | 276150 0.85 | 234727 'i
Proved EF | 6105 50 | 325250 0.85 259462 | |
& GH 1167 50 58350 0.85 49597 |
| U 656 50 32800 0.85 27880 |
AB | 1684 4» 54 90936 0.85 77206 | 411770
CD 2040 50 102000 0.85
Brolizhile EF 2234 50| 11700 | 085 | 949%
cH | 1989 99450 085 | 84532
80350 |

Total Geclogical reserve of stone = 1544335 cum.

. __/ 10 /
\7 q?&a H. K Sahoo
RQP/OD/016/2015
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Table-2
CATEGORY WISE MINEABLE RESERVE OF CONSTRUCTION STONE
Category | Section Cross Length | Volume of | Recovery Reserve in Total
considered | sectional of ore incum | Factor cum Reserve in
areain | influence (85%) cum
sq.Cu.m inm
AB 2149 46 116046 0.85 98639 595178
CD 5274 50 263700 0.85 224145
Proved B 5376 50 268800 0.85 228480
GH 746 50 37300 0.85 31705
i 342 42 14364 0.85 12209
AB 1095 46 50370 0.85 42814 301423
Clp * . |- v 50 86400 0.85 73440
Probable EF 1672 50 83600 0.85 71060
GH 1603 50 80150 0.85 68127 |
1J 1288 42 54096 0.85 45982
AB 987 46 45402 0.85 38592 279575
CD 1620 50 81000 1 0.85 63850
Bossible EF 1564 50 78200 0.85 66470
GH 1495 50 74750 0.85 63537
I 1180 42 49560 0.85 42126
TOTAL 1176176 |
[z |

-

Total Mineable reserve of stone =1 1’75 176 cu.m.

10. Mining:

2. Whether manual or sem

b. If semi-mechanized or mechanized,
number, type and capacity of machines

to be used:

or mechanized

-

i-mechanized :

The mining will be done by semi-

mechanized opencast minin method.

opencast s
deployment of machines like

In this deposit, the mining is done by
mi mechanized method with

jack hammer.drill compressor, proclaim,
m_cl(_lzr_eg_kg{.hexcavator and trucks.
The details of machines with their
capacityare given as below.

tbo
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Name Capacity Quantity
Driller 4 diameter 1
Compressor 450cfm 1
Rock Breaker 220T 1
Excavator 210T 1
Tipper 10 MT 3
Water carrier 2000 liters 1
Safety equipments such as Helmets, - As required
safety shoes, Goggles,
& Hand gloves 1

Whether drilling and blasting will
be made use of, If yes, state monthly
quantity of explosive consumed

Yes. Drilling and blasting will be carried
out as and when required. In a month
around 1097 number of drill hole will be

Benching pattern (Height x Width)

made. On monthly basis around 439 Kg

of explosives will be consumed.

The height of the benches will be kept at
6m, whereas the width of the benches
will vary depending upon the occurrence
of the construction stone body but
proposed and so designed to be not less
than 6m. Overall quarry slope angle will

be less than 45° with the horizontal.

Face lay out ( attach development plan): The development for the ensuing four years
period (2016-17 to 2019-20) has been proposed in the quarry which is located in the
western part of the quarry lease area. Section lines have been drawn to reflect the five
year production. The composite year wise development plan and sections are provided
on a scale 1:1000 in plate No. IV. The year wise production planning is projected
with a proposed production target of 43031Cu.m /annum. The overall progress in
mining will be in west to east direction.

Quarry Floor Level (RL) at the end of the year or period of the concession:
During plan period, the production has been proposed in the central part and the mining
will progress towards west-east direction in the proposed quarry. The proposed quarry
dimension in pit-I will be 252m x 50m x 23m. The quarry floor will be 53mRL. The
proposed pit lay out and proposed dump have been shown in the development plan and

in environment management plan which is earmarked in Plate 1V & Plate — VI
respectively.

bpe_—
o
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Quantity of mineral to be won (Annual Level of Production): Based on the present

market demand, the year wise production schedule for ensuring four years has been

formulated at a steady and uniform rate of 43031 cu.m per annum for construction stone.

As the construction stones will be produced in small boulders ranging 64 mm to

250mm size, the production has been calculated and represented in cubic meters

irrespective of the tonnage factor, to facilitate the correct quantity of construction

materials. Based on the past experience and considering the geo-mining

parameters the year wise production of construction stone is estimated as per the

following formula: M = CLI
Where,
M = Construction stone in Cu.m.
C = Cross sectional area in square meters.
L = Length of influence in meters.
[ = Recovery factor of Construction stone.
TABLE- 3
YEAR WISE PRODUCTION OF CONSTRUCTION STONE DURING PLAN PERIOD
| Year Section Cross | Length of | Volume | Recovery| Constructi Total |
considere | sectional | influence | incum factor | onstone | productio
d areainm’| inm (85%) | productio | incum
n in cum
1 year EF 942 50 47100 0.85 40035 40033 :
2016-17 |
| 2" year EF 989 50 49450 0.85 42033 42032
2017-18
3¢ year EF 1036 50 51800 0.85 44030 44030
2018-19
4" year EF 1083 50 54150 0.85 46028 46027
2019-20
' TOTAL 172124

The average production of stone per annum = 43031cu.m

h. Quantity of overburden to be removed (Show location of such disposal in

development plan): Since the exposed construction bed zone is_devoid of any

overburden, the wastes envisaged to be generated are only the mineral fines along with

undersized materials and other intermediate weathered products of the granite body. These

wastes will

;.

N
o

& 13

be disposed to the proposed dump yard which is earmarked in South-west part
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of the quarry lease area (Ref. Plate-IV). The year wise generation of waste and top-soil

during the ensuing four year plan period is given in the table no.4.

TABLE: 4
GENERATION OF WASTE DURING PLAN PERIOD

| Year Section Cross | Lengthof | Volume | Waste | Constructio [ Total |
| considered | sectional | influence | incum | generatio| nstone I producuon’j
| area in m’ inm n factor | production |  incum
| (15%) | in cum |

1% year EF 942 50 47100 0.15 7065

2016-17

2" year EF 989 50 49450 0.15 7418 7417 ‘
| 2017-18

3" year EF 1036 50 51800 0.15 7770 7770 l
~ 2018-19 J
4% year EF 1083 50 54150 | 0.15 8123 |
| 2019-20 |
| TOTAL \ 30374 ‘

i.  Whether heavy blasting to be adopted

If yes, location of nearest habitation

(to be shown in the surface plan)

" j.  Safety precautions to be adopted

conducted strictly under th

Controlled blasting is to be adopted.

The nearest habitation is shown

in the surface plan.

Drilling and blasting operations will be

1961 under the supervision of the competent persons.

As there are no resident

mining area and no special precautions are required. Howev

measures need to be taken during blasting operations.

ey
@)
3

Blasting operations will

Blasting will have to d

ii) Area aroun

Tt is to be ensured that -

/\\a

\/_),’-z‘v

)

14

er, the following safety

one before the start or after the end of the shift.

i) The workers retire to place of safety beyond danger zone before firing.

d 500m of blasting site is cleared and red flags are put.

e various provisions of Metalliferous Mine Regulation Act

ial set up within the specified Jimits of the blasting zone in the

be carried out as per the relevant provisions of MMR 1961.

Hadee —
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iil) Adequate numbers of blasting shelters are provided within 50m of the blasting site

for safety of the blaster after firing.

iv) Blasting shall be carried out with announcement to the public through public address
system to avoid accident.

v) Proper charging and stemming are proposed agéinst fly rock fragments while other
preventive measures like marking of danger zone, arrangement of warning signal by
hooting are also proposed to be provided within the blasting zone.

vi) Noise level due to drilling & blasting operation may affect the locality to some extent.
vii) In work zone the drillers & blaster are proposed to be protected by earplugs.
Brief description on the method of procurement and storage of explosives: For
storage of explosives and accessories, no magazine has been proposed as the blasting
arrangement will be done by the licensed explosive agents for whom the proponent
has to take the proper approvals from the competent authorities. The explosive agent
can bring the explosives with due care in their explosive van and safety boxes. The
storage and issue of explosives, the compliance to the relevant provision of Indian
Explosives Rules, 1983 are to be followed.

Waste disposal:

Location (shown in deveiopment Plan): The part of the soil covered area though

contains rock below has been chosen for disposal of waste by dumping. The land in south-

west part has been earmarked for the proposed dump site. The site for dumping of waste
material is shown in the development plan as well as in environment management plan (Ref.

Plate IV & Plate No. VI).

Area covered : The proposed dump will cover an area of 0.222 ha. A total 30374 m’

waste / rejects are likely to be generated during plan period. Considering swell factor as

1.2, the total broken volume of waste will be 36449 m>. The surface area available in the
south-west part of quarry lease area for proposed dumping site is around 2223 sq.m. So

the proposed dump height will be around 16m.

Environmental safeguards for such disposal : The construction stones are to be
extracted, loaded and transferred from a quarry face to stone crushing plant through
trucks. Mineral rejects (off-standard materials) will be transported to the waste dump
as waste/rejects. These are to be transported through trucks. Overfilling of trucks and

consequent spillage of materials on the roads shall be avoided. The trucks shall be

\Vo ) ok Habes
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covered with tarpaulin. Speed of trucks entering or leaving the quarry is to be limited

to moderate speed of 15 km/h to prevent undue noise from empty trucks.

Mine drainage :

(Give details of total make of water during : dry and rainy season and its method of

_ handling): It is observed from the dug well in the adjacent area, that the ground water table

varies between 10m to 15m from the surface level. During dry season the water table falls below
15m from the surface where as during rainy season the water table remains at 10m from the
surface. As the mining activities presently proposed are maximum 23m at the hill tops & slopes,
so water logging in the quarry is not anticipated. The quarry floor will never intersect the
ground water level.
During rainy season the surface run off will be allowed to flow through garland drains .The
mine drainage will be channelized through small channels connecting to garland drains. The
proposed dumps will be well protected by retaining wall, garland drains and settling tank
to prevent wash offs of the dump. The settling tank will be cleaned regularly to clear the
deposited sediments.
Mineral Processing:
(Give details of processing including sizing, sorting, generation of rejects/fines etc). The
construction stone blocks excavated from the Nihalprasad Road Metal Quarry-1 would
require crushing. The construction stone will be broken by cracking and splitting and the
excavated material will be transported to his own crusher which is located near the quarry.
These small excavated boulders ranging +30 mm to 150mm will be directly fed in to the
crusher hopper. The sorting and sizing of 30mm material will be done by manual labourers.
The + 30 mm material will be crushed through stone crusher and will be converted to required
size as per the demand of construction materials/road metals. The finished products size ranges
from 10-20mm, 5-10mm, 3-Smm and -3mm and which becomes 50%, 25%, 15% and 10% by
volume respectively.

(a) No. of trees to be uprooted due to : The area is devoid of forest growth where
mining operation has been proposed. So number of trees to be uprooted due to mining

operation is nil.

(b) Programme of Plantation: Green belt shall be developed along the boundary of stone

quarry area with the native tree species. The plantation proposal has been given to plant
around 336 saplings over an area of 0.052 ha in the quarry leaseed area. Species likely to be

planted are Chakunda, Neem eic as per the availability. Spacing between the saplings will be

/' \
.,J\ H. K Sahoo

~ =Y O1R/120156

16

256



A =R TR SR TR R

A4

Lo

g U v v

“‘U-«J‘«-l x

L

TR AT

-, ¥ 257

kept 2.5 meters only. However the year wise plantation schedule is given in the table No: 6 as

follows.
Table No. 5
YEAR WISE PLANTATION SCHEDULE

TYEAR | AREATOBE | NO.OF LOCATION OF | TYPEOF SPECIEﬂ

I PLANTED | SPECIES PLANTATION
(Hectares) J
'[ 2016-17 . 0.052 84 -do- ‘ Chakunda, Neem etc. |
| 2017-18 0052 | 84 -do- | Chakunda, Neem ete. |
@18-19 0052 | 8 | -do- | Chakunda, Neem etc. |
2019-20 0052 | 84 | -do- | Chakunda, Neem etc. |
| Total |  0.208 33 | -do- 1 |
15. Manpower . All total 27 persons will be employed in

this Quarry.

a. Supervisory: (inclusive of statutory

Personnel’s)

Three numbers of supervisory personnel
will be employed. The details of

supervisory personnel’s are given as

follows.
TABLE NO.6
\74 Designation Qualification |  Nos. | Total)\
anager cum Mining 2% class certificate of T 1 \ l|
Engineer competency !
From DGMS/permit \ '.
manager 3 I
Mining Mate Mate/Blaster certificate of T
competency
Office staff --- ‘ 1 |
b. Non- Supervisory (skilled, semi-skilled: Around 24 numbers of non supervisory
& unskilled) personnel’s will be employed. The details
are given as follows.
% Category i Post Nos. l Total
\ Drill operator 1 ’{ 4
! fExcavator operator 1 .
Rock Breaker operator |
\ Skilled FTripper Driver

r
|

Drill Helper
Excavator Helper

Rock Breaker Helper
Semi-Skilled \Tripper Helper ]
[ Laborers 14 16
Unskilled Watch man 2
| Totl 24
- A oo
0N T
,{\ H. K Sahoo
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OMS ;. beum.
The details are given as follows:
Total production during plan period 172124Cum
Average ore production /annum + 43031Cum
Working days in the year . 300 déys (in an average)
" Production per day . 43031 /300=143.4Cu.m or say 143
Output per man shift (O.M.S.) : 6 Cu.m

Assuming the O.M.S. as 6 cu.m, the man power requirement will be 143 cu.m/6

cu.m=23.8 or say 24.

Use of Mineral: (Specification and monthly quantity to be dispatched be furnished)

a. For domestic use: The construction stone deposit of Nihalprasad Road Metal Quarry-1
will be  recovered as construction stone which will be crushed at own crusher which is
located near the quarry. After crushing, these materials will be marketed for construction
material for road and building in the domestic market. Around 4303 cum of finished
product on monthly basis will be sold in the domestic market.

b. For export: No material will be exported at present.

Mine Closure Plan:

(a) Describe the process/activities to be undertaken for reclamation and
rehabilitation in respect of the following

i, Mined out land: During the plan period the mined out land will be 1.26ha.
Besides this, the dump area is 0.222 ha, Road over (0.015 ha) and rock boulders
stacking area over (0.020ha) will be degraded during plan period. Since the
quarry is at the development stage and the excavation of construction stone from
the quarry area has not been completely exhausted so proposal for reclamation of
mined out land would not be provided at this stage. The reclamation proposal
will be provided in the next plan period/ conceptual period of mining. However
plantation has been suggested over an area of 0.262 ha, during plan period as a
reclamation measure.
The Nihalprasad Road Metal Quarry-I comprises of 8.37 hectares under Gondia
Tahasil of Dhenkanal district. The entire area is of stony waste land and devoid of
any forest growth. The existing land use as well as proposed land use of the quarry

lease area is given in table No.7 as below:

ol o
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Table No. 7
LAND USE
SI. No. Area in hectares
Type of land use | At Present During Total area
(Existing) Plan period | At the end of
plan period
1 Area under excavation 3.170 1.26 3.816
L 2 | Waste/reject Dump - 0.222 0.222
3 Mineral storage - 0.202 0.202
L 4 Road 0.286 0.015 0.301
5 Plantation 0.052 0.208 0.26
»7 6 Unutilized area 4.862 6.463 3.569
\ Total 8.37 8.37 8.37 |

Since the dump will be active during the
plan period so no reclamation and
rehabilitation have been suggested.
However the retaining wall around the
dump will be constructed to prevent the
wash off dump. Around the retaining a
garland drain and settling tank will be
provided to prevent the possible
transportation of mine dust or fines.

ii. Waste/reject dump

e The financial assurance will be submitted

7 at the time of approval
of mine plan. An undertaking by

the Lessee 1s enclosed

(b) Financial assurance:

&

(To be furnished as a bank guarantee in
respect of the area to beput to use at

the rate of Rs. per hectare) for the purpose.

i3 H. K Sahoo
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Certificate:

I/'We the holder of Nihalprasad Road Me-tal Quarry-1 (type of concession) for
Construction stone over 8.37 hectares of Nihalprasad under Gondia Tahasil of
Dhenkanal District hereby solemnly affirm that the plans and programmes in this will be
swupulously implemented by me/ we and U/we will be strictly held responsible for any
deviation thereof. I/we also hereby certify that the provisions of Mines act, 1952 and
Rules and regulations made there under along with the provisions of Orissa Minor
Mineral Concession Rules, 2004 will be strictly adhered to while implementing this
mining plan and wherever specific permissions will be required I/ will approach the
concerned authorities of Directorate General of Mines Safety and the State Government

as the case may be.

e RO K&(A\/\'L/

(Signature of the Concessionaire)

(AJIT SAHU)
At/P.O — Nihalprasad
PS-Nihalprasad
Dist- Dhenkanal
Odisha
- | / \\J
X
fiobz—
H.K Sahoo
RQP!OD]O16/2015
20

260



W-'vvvuuu_uuuuuuuuusu.-----

| ~Jo -

UNDERTAKING

1 hereby undertake to submit the financial assurance as decided by the authority in form
bank guarantee from any nationalized bank as and when required by the competent authority.

T N T
Place: Full Signature of the Applicant
Date: A & 280 X Full Name in Block letters:
(AJIT SAHU)

At/P.O — Nihalprasad
PS-Nihalprasad

Dist- Dhenkanal
Odisha

21
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OFFICE OF THE TAHASILDAR GONDIA

ANNEXURE-|
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LEITER NO. EXy)

To
Sri Ajit Sahu,
At-Nihalprasad, Po-Nihalprasad
Dist- Dhenkanal

"You are selected as the highest successful bidder 'f%e Road Metal
Quarry-1 at Nihalprasad Khata No.1513, Plot No.2101, Area4 Rectare which
is leaselout for 5 years i.e. from 2015-16 to 2019-20. You are intimated to deposit
EMD of Rﬁ - against the value of,.10000 M of Road Metal as quoted by
you. You aré 987 to extract 10000 I\é of Road Metal annually. The EMD can
be deposited ‘in shape of cash or demand draft on favour of the Competent
Authority. On receipt of this intimation you have to submit the mining plan and
environment Clarence and rest of the bid amount within thirty ‘days. After
submission of the said documents, the order shall be executed in your favour.

Tahasildar Gondia

TAHASILDAR
GONDIA

~ &Q\VMJ

e\

ERRUE-T

A2

DATED [3-0%. 22/
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No. J-13012/12/2013-1A-1l (1)

Government of India
Ministry of Environment and Forests
Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi - 110 003

Dated 24" December, 2013

OFFICE MEMORANDUM

Subjeé:t: Guidelines for consideration of proposals for grant of environmental clearance
Environmental Impact Assessment (EIA) Notification, 2006 and its amendments -
regarding categorization of Category ‘B’ projects/activities into Category ‘B1’ &
‘B2'.

The EIA Notification, 2006 mandates prior Environmental Clearance (EC) for new projects
or activities including expansion, or modemization of existing projects listed in its Schedule. The
Category ‘A’ projects shall obtain EC from the Central Government and Category 'B' projects from
the concermned State Level Environment Impact Assessment Authority (SEIAA)/Union Termitory
Environment Impact Assessment Authority (UTEIAA). The EIA Notification, 2006 prescribes that
Category ‘B’ projects, will be further categorized as category ‘B1' and ‘B2’ (except for Township
and Area Development Projects) for which the Ministry of Environment & Forests (MoEF) shali
issue appropriate guidelines from time to time - provisions under 7.1 Stage(1)-Screening’ of the
Notification refer. The projects categorized as B1 will require EIA Report for appraisal and to
undergo public consultation process (as applicable). Projects categorized as ‘B2 will be
appraised based on the application in Form-| accompanied with the Pre-feasibility Report and any
other documents.

.2, In compliance with such a requirement under the EIA Notification and to examine other

issues, the MoEF had constituted vide O.M No. J-11013/12/2013-1A-1I(l) dated 30.01.2013, an
. Expert Committee, under the Chairmanship of Directer, NEERI, Nagpur. The Committee has
since submitted its report. The recommendations of the Committee have been examined by
MOEF and the following has been decided w.r.t. categorization of Category ‘B’ projects/activities
into Category ‘B1' & ‘B2 listed in the Schedule of EIA Notification, 2006 and its amendments:

1. Mining of Minerals

Mining of minor minerais

As of now, mining projects of minor minerals with less than 50 ha of mining lease area are
categorized as Category 'B’ as per Notification S.0.2731(E) dated 9" September, 2013. Also
vide OM No.L-11011/47/2011-IA.I(M) dated 24.06.2013, guidelines have been issued regarding
categorization of mining projects of ‘brick earth” and “ordinary earth’ having lease area less than 5
ha as category ‘B2’ subject to stipufations stated therein.

In the above backdrop, the projects of mining of minor minerals, categorized as Category
‘B’ are hereby categorized as ‘B2’ as per the following:
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(i) ‘Brick earth’ / ‘Ordinary earth’ mining projects having lease area less than 5 ha will be
considered for granting EC as per the aforesaid guidelines issued by MOEF on
24.6.2013.

(ii) ‘Brick earth / ‘Ordinary earth’ mining projects with mining lease area 2 5 ha but < 25 ha
and all other minor mineral mining projects with mining lease area <25 ha, except for

" river sand mining projects will be appraised as Category ‘B2’ projects. These projects
will be appraised based on following documents:

(a) Form -1 as per Appendix-! under EIA Notification, 2006

(b) Pre-feasibility report of the project ,

(c) Mining plan approved by the authorized agency of the concerned State
Government

Provided, in case the mining lease area is likely to result into a cluster situation,

i.e., if the periphery of one lease area is |ess than 500 m from the periphery of ancther

lease area and the total lease area equals or exceeds 25 ha, the activity shall become
Category ‘B Project under the EIA Notification, 2006. In such a case, mining operations
in any of the mine lease areas in the cluster will be allowed only if the environmental
clearance has been obtained in respect of the cluster.

(i) No river sand mining project, with mine lease area less than 5 ha, may be considered for
granting EC. The river sand mining projects with mining lease area = 5 ha but < 25 ha
will be categorized as 'B2'. In addition to the requirement of documents, as brought out
above under sub-para (ii) above for appraisal, such projects will be considered subject to
the following stipulations: —

(@) The mining activity shall be done manually.

(o) The depth of mining shall be restricted to 3m/water level, whichever is less.

(¢) For carrying out mining in proximity to any bridge and/or embankment, appropiiate
safety zone shall be worked out on case to case basis to the satisfaction of
SEAC/SEIAA, taking into account the structural parameters, locational aspects,
flow rate, etc., and no mining shall be carried out in the safety zone so worked out

(d) No in stream mining shall be allowed

(e) The mining plan approved by the authorized agency of the State Government shal)
inter-alia include study to show that the annual replenishment of sand in the mining
lease area is sufficient to sustain the mining operations at levels prescribed in the
mining plan and that the transport infrastructure is adequate to transport the mines
material. In case of iransportation by road, the transport vehicles will be covered
with taurpoline to minimize dust/sand particle emissions.

f)  EC will be valid for mine lease period subject to @ ceiling of 5 years.

Provided, in case the mining lease area is likely to result into a cluster situation i.e.
if the periphery of one lease area is less than 1 km from the periphery of another lease
area and total lease area equals or exceeds 25 ha, the activity shall become Category ‘BT
Project under the EIA Notification, 2006. In such a case, mining operations in any of the
mine lease areas in the cluster will be allowed only if the environmental clearance has
been obtained in respect of the cluster.

AL
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Il. Other projects or activities

The guidelines for categorizing some of the other category of projects or activities into
'B1’ or ‘B2 out of the category ‘B’ projects listed in schedule to EIA Notification, 20086,
as amended from time to time, are as follows. These projects will be appraised based
on Form-1 as per Appendix-l under EIA Nofification, 2006, as amended and pre-
feasibility report of the project. =

S. N. | Activities Category B2 Category B1
of
Sche
dule '
1(d) | Thermal Therma! power plants based on Thermal power plants based |
Power coalflignite/naphtha and gas of capacity | on coalflignite/ naphtha and |
Plants <5 MW. gas of capacity > 5 MW and \
< 500 MW,
)
2 (b) | Mineral The mineral beneficiation activity listed | All other fineral
’ Beneficiati | in the Schedule as Category ‘B, with | beneficiation activity falling in
) on throughput <20,000 TPA, involving only | the Schedule as Category
| physical beneficiation. ‘B
)
3 (@) |Metallurgi | All non toxic secondary metallurgical | All other non toxic secondary
) - | cal processing industries involving | metallurgical processing |
9 Industries | operation of furnaces only, such as industries falling in the
(ferrous & | induction and electric arc furnaces, Schedule as Category ‘B'.
») non- submerged arc furnaces, and cupola
ferrous) with capacity > 30,000 TPA but <
D 60,000 TPA provided that such projects
5 are located within the notified Industrial
Estates.
») L. o FyC
3(b) | Cement All stand-alone grinding units fisted in | All stand-alone grinding units
-/ Plants the Schedule as Category ‘B’ subject to | listed in the Schedule as
,_ the condition that transportation of raw | Category ‘B' where the
=~ material and finished products shall be | transportation of raw material
- primarily* through Railways. and finished products is not
4 primarily through Railways.
- |
& 4 (d) | Chlor All Chior Alkali plants with production All Chlor Alkali plants with
) Alkali capacity <300 TPD (located within | production capacity < 300
= industry nofified industrial area) listed in the | TPD (located outside notified
o Schedule as Category 'B'. industrial area) listed in the
pe) . Schedule as Category 'B'. |
|
- 4 (f) |Leather/S | All new or expansion projects of leather | All others projects listed in‘
; kin/Hide production without tanning, located | the Schedule as Category ‘B’ |
Processin | within a notified industrial area/estate, l
g Industry | listed in the Schedule as Category ‘B'.
L L |
3

)
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|5 (a) [Chemical | Single Super Phosphate (SSP) plants | All
Fertilizers | involving only the activity of granulation Phosphate

other

Single  Super |
(SSP) plants |

of SSP powder. listed in the Schedule as|
Category ‘B'. 1
5(d) {Manmade | All manmade fibre manufacturing units | Al other manmade fibre
' Fibres producing fibres from granules or chips. | manufacturing units listed in
Manufac- the Schedule as Category ‘B’
tunng
7(g) |Aerial All Aerial Ropeway projects, listed in o

Ropeways | the Schedule as Category ‘B', should
be categorized as Category B2.

*

fogether)

3.

4

transportation by railways should not be less than 90% of the traffic (inward and outward put

The guidelines for categorization of Category ‘B’ projects/activities into Calegory 'B1" &
‘B2’ are applicable only to those projects/activities mentioned above. All the other Category ‘B’
projects/activities listed under the Schedule of EIA Notification, 2006 and its amendments shall be

considered as Category ‘B1’ projects and appraised as per the procedure prescribed in the EIA
Notification.

The information filled in Form-1 by the project proponent inter-alia relates to land, water

and energy requirement, use of hazardous substances, disposal of hazardous waste, emissions

from combustion of fossil fuels, emissions from_production process, handling and disposal of
hazardous waste, etc. In case the concermed SEAC |, based on the information provided by the
project proponent in Form-1, comes ta the conclusion that a project though falling in Category ‘B2’
as per these guidelines needs to be appraised as ‘B1' Category project, it will accordingly be
appraised as 'B1' category project notwithstanding the provisions under these guidelines,

To,

()R =

This issues with the approval of the Competent Authority.

All the Officers of | A Division

Chairpersons/iMember Secretaries of all the SEIAAS/SEACs
Chairman, CPCB

Chairpersons/Member Secretaries of all the SPCBs/UTPCCs

Copy to:

QPN DA WN

PS to MEF

PPS to Secretary (E&F)
PPS to ADG (F)

PPS to ADG (WL)

PPS to JS (AT)

PPS to 1IG (FC)
Website, MoEF

Guard File

A8

s —

(Dr. P.B. Rastogi)
Director
Telefax : 24342436
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OFFICE OF THE JOINT DIRECTOR, GEOLOGY,
ZONAL SURVEY; DHENKANAL.

I NO. 2pgv  /DZDL G5
From '

N

_Joint Director, Geology, 4
Zonal Survéy, Dhenkanal.

£

To
The Tahasildar,
Gondia. P
4
Sub: Appraval of Mining Plan in respect of Mihalaprasad
Road Metal Quarry-l over an area of 2068 Ac. in village
Nihalaprasad under Gendia Tahasil of Dhenkanal District, in favour
- of Sri Ajit Sahu for the Plan period 2015-2016 to 2019-2020.
N4
Ref: Modification Letter HKS/DG/MMP-42/02/15-16 dt 8.7.2015
. ofRQP. g
Sir, :

In exercise of powers conferred by Chapter-lV and Rule- 27-A of
Chapter-V of OMMC (Amendment) Rules-2014 vide Notification, SRO No
443/2014, Dt-16-9-2014 and No. ™93/ SM, Dt 25-09-2014 in Steel and Mines
Deptt. Govt. of Odisha, the mining plan submitted by Sri H.K Sahoo. RQP
(RQP/CAL/257/97-A) relating to Nihalaprasad Road Metal Quarry-l in favour of Sri
Ajit Sahu, as per Rule 27-A (3) is hereby approved by Sri B.R.Sethi Joint Director of

Geology,I/C and the Authorised Officer for the plan period of 2015-2016 to 2019-
2020 subject to the following conditions

() This Mining Plan is approved withollt prejudice to any other laws applicable to

the Quarry/ |Lease area from time to time whether made by the Central
Govt./State Govt./any other authority

(i) The Mining Plan is approved without prejudice to any order or direction from
the Court of Competent jurisdiction.

(iii) The approval of aforesaid Mining Plan does not in any way imply the approval

of the Government in terms of any.other provisions under OMMC (Amendment)
Rules,2014 or any other laws.

AT
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(iv) The\iessee must be directed to raise the materials as approved in the mining
plan

(v) The competent authority should visit the mines/quarry from time to time during
mining operation to ensure the progress of mining work as per the approved

-plan.

(vi) The approval of mining plan is based on the information furnished by the
R.Q.P. and if anything is found to be concezled in the contents of the mining plan

in future, the competent authority must take appropriate steps during execution of
the lease deed.

One copy of approved Mining Plan is enclosed herewith for further action at your
end.

Encl: As above Yours faithfully,

> A
Joint Director,Geology, (I/C)
Zonal Survey, Dhenkanal

Memo No- %%%.Dtﬁ ‘;}"ffﬂ

Copy to Sri H K.Sahoo, RQP (RQP/CAL/257/97-A), S-26, BDA Market

Complex,Nilakantha Nagar, Nayapalli, Bhubaneswar-751012. for information and
necessary action.

Encl: 01 copy of mining plan | \745/

e
Joint Director, Geology,(I/C)
o ' yZonat-Survey, Dhenkanal

Memo No Dt

Copy to Sri Ajit Sahu,, S/o Late Gokulananda Sahu, At/Po- Nihalprasad,,
Ps- Gondia, Dist - Dhenkanal for information and necessary action.

Encl: 01 copy of mining plan _ £

- il

Joint Director, Geology,1/C)
Zonal Survey, Dhenkanal

20



_ %‘\l&L?(k\YQP‘\/g N 271

OFFICE OF THE TAHASILDAR GONDIA
LETTER NO. 294y DATED 131091/ |
{
' To
| Sri Ajit Sahu,
| S/O:- Late Gokulananda Sahu, PR
; AVP.O- Nihalprasad
Dist : Dhenkanal

)
: Sub: Regarding enhancement of extraction of miner mineral
\ Ref: Your application Dt20.65.2016 and Memo No 682/D126.05.2016 of joint
: Director, Geology, Dhenkanal
) Sir,
p)

With reference to Your application Dt20.05.2016 and Memo No €82/

3 Di26.05.2016 of joint Director, Geology, Dhenkanal after thorougih examination it is
| informed you that you should submit a modified approved mining plan along with

J Environment clearance from the competent authority as per rule for further action at

) this end. , ! ! (
> | % e
' — Tahasildar, Gondia.

> G,

9 Memo No /Date

e Copy submitted to the Joint Directar, Geology, Zonal Survey, Dhenkanal for favour of
3 information and necessary action with reference to Memo no 682/DZ/Dt26.05.2016.

¥ 1</~

D Tahasildar, Gondia.

3

2 Memo No /Dt

b Copy submitted to the Sub-Collector, Dhenkanal/Collector & District Magistrate,
> Dhenkanal for favour of kind information.

2

-

sl

Tahasildar, Gondiz,

>
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Driving Licence No: Date of Issue:

GOVERNMENT OF OR!SSA
ORISSA MOTOR LEHICLE DEPARTMENT
REGIONAL TRAN::P RT OFFICE, <}3?"O M%Eg

* DAO 1781063 DRIVING LICENCE PARTICULARS ]
OR-0420090099501 30/04/2008 o R
Narne.of the licence holder AJIT SAHY

SonWife/Daughler of,  GOKULANANDA - SARU.

' ~w"",-'.-‘
s RN

Address,, rRETMANANs . AT/PO-NIHALPRASAB PS-GANDIA, DT- DHENKANAL %
8 ) A/PR-CKL, JAGPUR -0 2)

X XX¥  Valid Niv Up Te 29-3- 2”“‘ ;

Temw : t o T

. 709/ 1588 o . ) - gk

Date of Birth : 23 /02/238% Authorisation.to drive the following vehicle class throughoutindia =l
Blood Group. - 0+ Rh tactor Class of vehicle i j

gfg«ﬁ» ‘géﬁgé Eﬁi%g%%g% %2 ':23:1“ CHAETBIE

Testing Authority - A‘; .
' Authorisation'io drive transport vehicle

Number ' _ Date 28-82-76.° '«%
Auxhomsmm o drive transpo‘t Vehicle with enect from . ]

.

ANV

33
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GOVERNMENT OF ODISHA
DEPARTMENT OF STEEL AND MINES
DIRECTORATE OF MINES
CERTIFICATE OF RECOGNITION AS QUALIFIED PERSON

(Under rule 20(2) of Ocisha Minor Mineral Concession Rules, 20043

Sri Hemanta Kumar Safioco, S/o Bauri Bandhu Sahoe, Rfo -
5-26, BDA Market Complex, Nilakantha Nagar, Nayapalli,
Bhubaneswar- 751012, Dist.- Khurda, whose photograph and
signature are affixed herein, having given satisfactory

evidence of his qualification and experience, is hgreby ]

recognised under rule 20(Z} of Odisha Mt‘ Mineral !

Concession Rules, 2004 as a qualified-person to prepare |

Mining Plans for Minor Minerals within the State of Odisha, India.

His/ Her Registration No. is | RQP/OD/016 /2015

This Recognition is valid for a period of 10 years ending on dt.22.09.2025. This
certificate will be liable to be withdrawn/ cancelled in the event of furnishing wrong

informatior/ documents in the Mining Plans te be submitted by him,

Uy

Place: Bhubaneswar DIRECTOR OF MINES, ODISHA

Date: 23.09.2015 BHUBANESWAR
Director of Mines
Orissa. Bhubaasss -

3y
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"ANNEXURE- R4 /2. Sesies

STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
| (SEIAA), ODISHA.

ini [ t. of india,
i i der No. S.0. 2674 (E) Date 17th Nov. 2008 of Ministry of Environment & Forest, Gov
s e g Under Environment Protection Act, 1986.)
Qr. No. 5RF-2/1, Unit - IX, Bhubaneswar - 751022

E-mail : seiaaorissa@gmail.com

D t 5 . . -~
Ref. NoE&mAA___ 4213 ate _ 13- OR 1S

Shri S.B. Samant IFS

Member Secretary, :

State Environment Impact Assessment Authority (SEIAA), Odisha,
Bhubaneswar

To

The Tahasildar
Tahasil- Gondia
Dist-Dhenkanal

Sub: Nihalprasad Road Metal Quarry No-I of Sri Ajit Sahu at Village- Nihalprasad, Tahasil-
Gondia, District— Dhenkanal (20.68 acre or 8.37 ha)-Environmental Clearance
regarding.

Sir
This has reference to your letter no. 2223 dated 16.07.2015, seeking environmental

ciearances for the above project under EJA Notification 2006. The proposal has been

appraised as per the provisions under the EJA Notification 2006 and on the basis of the
documents enclosed with the application such as Checklist, Form-1, Prefeasibility Report,

Approved Mining Plan etc. and observations of the State Expert Appraisal Committee,

Odisha.

It is a proposed mining of minor mineral- road material from Nihalprasad Road Metal
Quarry No-| located at Village- Nihalprasad, Tahasil- Gondia, District- Dhenkanal, Odisha
with total production capacity of 49936 cum over lease area of 20.68 acre or 8.37 ha. The
mining lease of Nihalprasad Road Metal Quarry No-I has been negotiated by Tahasildar
Gondia to Sri Ajit Sahu vide letter no- 1251 dated 13.05.2015. The mining plan along with
progressive mine closure plan of this mining project has been approved by Joint Director
Geology. Zonal Survey, Dhenkanal on dated 09.07.2015. Mineable reserves as per the
approved mine plan are 1180996 cum with total production capacity of 49936 cum for the

‘€ase period as stated in the approved mining plan. A total area of 0.262 ha. will be covered

e

L 7
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under greenbelt plantation. There is no forest land involved in the lease area. There is %083
orotected areas i.e. National Park, Sanctuary, Habitat for Migratory Birds, Tiger Reserve,
Protected Monuments, Inter-State boundary and critically polluted area as identified by
CPCB etc. located within 5 km radius of the mine lease area and there is no court case /
litigation pending against the project.

Considering the information/documents furnished by the project proponent, the State
Expert Appraisal Committee (SEAC) after due considerations of the relevant documents
submitted by the project proponent have recommended for Environmental Clearance with
certain stipulations.

The State Environment Impact Assessment Authority (SEIAA) after considering the
proposal and recommendations of SEAC, Odisha hereby accords Environmental Clearance
in favour of the project upto the lease period as recommended by the Tahasildar Gondia
vide letter no. 2223 dated 16.07.2015 under the provisions of EIA Notification 2006 and
2009 and subsequent amendments thereto subject to strict compliance of the stipulated

conditions as follows.

Stipulated Conditions:-

1) This environmental clearance shall be valid for the lease period as recommended by
the lease granting authority.

2)  The project proponent shall take statutory clearance /approval /permission from the
concerned authorities in respect of his project as and when required.

3) The project proponent shall carry out mining activity strictly as per the approved
mining plan.

4, Any change in mining technology/scope of working shall not be made without prior
approval of the SEIAA.

5)  Any change in the calendar plan including excavation, quantum of mineral and waste
shall not be made.

6) The project proponent shall ensure that no mining activity takes place beyond 6m
below ground level.

7) No mining shall be carried out in the vicinity of natural / manmade archeological
sites.

8) The project proponent shall ensure that quarrying is not carried out within 500m of
structures, bridges, dams, weirs, ground water extraction points, water supply head
works, extraction points for irrigation and any other cross drainage structures.

9) The project proponent shall ensure that quarrying shall not be carried out below
ground water table under any circumstances. If ground water table occurs/intervenes
within the permitted depth, then also quarrying shall be stopped.

10) At the end of mine closure, the Proponent shall immediately remove all the sheds put
up in the quarry and all the equipment in the area at the time of closure of the
operation of quarry.

11) Wet drilling method is to be adopted to control dust emissions. Delay detonators and
shock tube initiation system for blasting shall be used so as to reduce vibration and
dust

12y Drilling and blasting (wherever required) shall be done only either by licensed
explosive agent after obtaining required approvals from Competent Authorities.

2 LI S
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13) The explosives shall be stored at site as per the conditions stipulated in the permits
issued by the licensing Authority.

14) Blasting shall be carried out after announcing to the public adequately through public
address system to avoid any accident. All safety measures as per the various mining
requlations must be ensured.

15) Greenbelt shall be developed along the boundary of mining lease area as stated In
the approved mining plan, with fhe native tree species or necessary fund for
environmental measures be deposited in Odisha Environment Management Fund as
per the simplified guidelines provided by State Government in case of minor mineral
extraction over area less than 5 ha.

16) Fugitive dust emissions from all the sources should be controlled regularly.

17) Water spraying arrangement on haul roads, should be provided and properly
maintained.

18) Loading and unloading areas including all the transfer points should also have
efficient dust control arrangements. These should be properly maintained and
operated.

19) Vehicular emissions shall be kept under control and regularly monitored. Measures
shall be taken for maintenance of vehicles used in mining operations and in
transportation of minerals. The vehicles shall be covered with a tarpaulin and shall
not be overloaded. The project proponent shall ensure that the vehicle must have
pollution under control cerificate.

20) The following measures are to be further implemented to reduce air pollution during
transportation of mineral:-

« Roads shall be graded to mitigate the dust emission.
« Over filling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

21) The following measures are to be implemented to reduce Noise Pollution:-

() Proper and regular maintenance of vehicles and other equipment.

(iy  Limiting time of exposure of workers to excessive noise.

(1) The workers employed shall be provided with protection equipment and earmuffs
efc

(iv) Speed of trucks entering or leaving the mine is to be limited to moderate speed of 25
kmph to prevent undue noise from empty trucks.

22) Measures should be taken to comply with the provisions laid under Noise Poliution
(Regulation and Control) (Amendment) Rules, 2010 issued by the MoEF, Govt of
India

23) The project proponent shall ensure that all measures are taken simultaneously for
safeguard and maintenance of the health of the workers.

24) Topsoil, if any, shall be stacked properly with proper slope with adequate measures
and should be used for plantation purpose.

25) The project proponent shall obtain necessary prior permission of the competent
authorities for drawl of requisite quantity of water (surface water and groundwater), if
any, required for the project.

26) The project proponent shall take all precautionary measures during mining operation

for protection & conservation of flora and fauna.

| Waste oils, used oils generated from the EM machines, mining operations, if any.

shall be disposed as per the Hazardous Wastes (Management, Handling, and trans-
boundary movement) Rules, 2008 and its amendments thereof to the recyclers
authorized by SPCB, Odisha.

28) The proponent shall take necessary measures to ensure no adverse impacts due to
mining operations on the human habitation existing nearby.

29) A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, Zila Parisad/Municipal Corporation, Urban Local Body and the Local

3 il i
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NGO, if any, from whom suggestions/ representations, if any, were received while
processing the proposal.
10) The proponent shall -obtain all other mandatory clearances from respective
departments, as applicable to the project.
31) The proponent should re-vegetate the area with indigenous plants which were
removed from the areas for the mining operation.

32) The area should be prepared in such a way as to stimulate / ensure the regrowth of
vegetation.

33) The SEIAA, Odisha may revoke or suspend the order, if implementation of any of the
above conditions is not satisfactory. The SEIAA, Odisha reserves the right to
alter/modify the above conditions or stipulate any further condition in the interest of
environment protection.

24} The conditions stipulated in the environmental clearance must be totally complied
with before the lease granting authority.

35 Concealing factual data or submission of false/fabricated data and failure to comply
with any of the conditions mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment (Protection) Act,
1986

36) That the grant of this Environment Clearance is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory obligations
orescribed under any other law or any other instrument in force. The sole and
complete responsibility, to comply with the conditions laid down in all other laws for
the time being in force, rests with the lease granting authority/project proponent.

37) Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under section 16 of

the National Green Tribunal Act, 2010. o y
S
e
Me!nben%ec':rétary

Memo No_ ﬂ@j& ot | 3OS

Copy to

1 Ministry of Environment, Forests and Climate Change Govt. of India, Indira Paryavaran
Bhavan. Jor Bagh Road, Aliganj, New Delhi-110003 for kind information.

7 Additional Chief Secretary, Forests & Environment Dept., Government of Odisha for kind
information.

3 Chairman, State Pollution Control Board, Odisha, Paribesh Bhawan, A/118, Nilakantha
Nagar, Unit-8, Bhubaneswar for kind information.

4 Chief Conservator of Forests, Regional Office (EZ), Ministry of Environment & Forests,

A- 31, Chandrasekharpur, Bhubaneswar for kind information.

Chairman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun Nagar,

New Delhi-110032 for kind information.

Collector Dhenkanal for kind information and necessary action.

Copy forwarded to Sri Ajit Sahu, At/Po- Nihalprasad, Dist- Dhenkanal for kind information

and necessary action

8 Chairman/Member/Member Secretary, SEIAA for kind information.

Chairman, SEAC/Secretary, SEAC, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-

VIIl. Bhubaneswar for kind information. = (L

10 Guard file for record i

(@)

-1 O
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Member Secretary
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QTATE LEVEL EXPERT APPRAISAL COMMITTEE, ODISHA
(Constituted vide ardes No. S.0. BRAR) dated 15 Decennber. 1015 of MoBF&CC, Govt. of Indid )
Paribesh Bhawan, A/118, Nilakanthanagar, Unit-vill,
Bhubangswar - 751 012, ODISHA

o, OH4 I SEAC{Msc)-28 Date 2b.65.2812

To
1 The Tahasildar, 5 The Tahasildar,
Dharmasala Tahasi, purushottampur Tahasll,
Dist - Jajpur. Dist - Ganjam.
2. The Tahasidas, 6. The Tahasildar,
Taicher Tahasih, Chakapad Tahasil,
Disi - AR Dist - Kandhamal
L e ——— R e
3 The Tanasidar, 7. The Tahasildar,
Jaleswar Tahasil, Paralakhemundl Tahasil,
Dist - Balasore Dist - Gajapatl
i i e Ty e ——
4 Tne Tahasildar g. The Tahaslldar,

Bellaguntha Tahasil,
Dist - Ganjam

_,,,___________._.__..-‘-_______.__-——-—-

gun  Ctanfication on minor mineral proposals for grant of environmental clearance. -

Regarding.

ret. SEAC meeting held on 24.05.2017.

Sir,

In inviting reference to above, it is

to inform that the SEAC in its meeting held on
24 .05.2017 decided 1o consider environmen
junisdiction after receipt of clarification

tal clearance of minor mineral proposals of your
| documents on the proposals. The details of the

clarffication sought by the SEAC on the minor mineral proposals of your jurisdiction is enclosed

as Annexure = A

Therefore, you are requested to S
online with a hard copy of the documen

Environmental Clearance applications.

Encl: As above

28D

Memo No.

ubmit the desired clarification / documents through
ts by post to this office for further processing of

Yours faithfully.
'\ 2

B
SEC RETA;@

State Level Expert Appraisal Committee

ot W 05 281

P
Copy along with enclosure forwarded to the Member Secretary. SEIAA, Odisha, Qr. No.
SRF-2/1, Unit-1X, Bhubaneswar-22 for informalion and necessary action.

Encl: As above

sy

SECRETAR

gt 3¢ ) - ob 6€ 281 State Level Expert Appraisal Committee
Copy o concerned files as per Annexure-A for record.
\ 2 2a
SECRETARJ ]

State Level Expert Appraisal Committee

LN
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WITH LEASE
. ERAL PROJECTS
CATION/ Oooc_smz._.m SOUGHT BY THE SEAC ON Z_ZOWDZA_uﬂ e 2017
ek AREA LESS THAN 25 HA. IN ITS MEETING HEL .09.
" \\\\:I:\\Bﬁ_oﬂ\\lj Rocommendation of SEAC
-~ [SEIAA File | Name & | Tahasll District ._u_u\_vo oﬂ Name of the p
N nera
_No No. Address of the S . e
broponent : e The SEAC decided to take decis!
| Prasad Sand :
3 63226/1812 Tahasildar, Talcher Angul Sand mewi,_w.mq Q osrr 23 | the quvomm_ e 8_'0@_9 of ww,m_wwﬂ-mMMMx
NOWo3- | Taleer DIt Ha)y 0 M Village- | list duly filled in (i.e- e A2
2o e Gopalprasad, Tahasil- | list) properly from the concermned
.ﬂm_nsmq.cwm?b:m:_ Tahasildar.
Tahasildar stamp required in Form-1.
Road are not clear over lease area.

the

e

L
D — |

Q 5 |63716/1825 | Sti Suiay Kumar
a—

|||I|||||I||.1||I|I||Tr||||.|lllll.|||||||||l.|.||| r -
e
Balasore Sand River Block (Ka) Sand Bed | The SEAC Q@Qﬁma to Ooam_nmq
(14.00 Acres Or 5.665 | proposal after receipt of the following:
2017 At — Bhanupur, Ha)At .S:mmm-_ﬂim_‘. Block {4 maseline data of the study area on i,
Post — .A.m:mm__-._m_mmimq.gwp- ] A .
Mathuaranath Balasore water and noise for a minimum period
. of one month is to be included in EMP

Ps — Jaleswar,
Dist — Balasore. and modified EMP to be submitted.

-NCM/04- Karan,

2 CSR activiies and other activities
where joint consensus is required to be
done by both the mines owners in
cluster and legally tenable agreement
between them to this effect is to be

: e submitted
6. m.wmmﬂw\mw.mm Wﬂ%ﬁwﬂ%ﬁaﬁ Jaleswar Balasore Sand Sekhsarai (Ka) Sand Bed | The SEAC decided to consider the
e ey O:M:Q vaMm <m_/=0m“mw M_‘ x%.mmm proposal after receipt of the following:
ge- Sekhsarai . ’
M"ﬁmuwgm:ns Tahasil-Jaleswar, Dist- 1. Baseline data of the study area on air,
mm_wmvm._. R Balasore water and noise for a minimum period
_mm_mmo:w of one month is to be included in EMP

and modified EMP to be submitted.

qvmuﬂwo 1 O*W . _
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== =si | District

[E——

P

]

iame of the project

| ]
River Block (Kha) Sand

Bed (13.00 Acres Or 5.261
Ha)At village-River Block
.._.m:mm,_-._m_mmimhomm?

Balasore

1|\|‘.||‘|\|“\|\|l( x
decided tC

ndation of

Recomme

activitie
quired to D
owners |
greemer
is to b

and other

2. Omm\\Mo:mm._le
where joint consensus 1S e
done DbY both the minNes
cluster and legally tenable 3
petween them (O this effect

submitted.
l\l\\l\l\l\‘.\\l\\lu
consider th

The SEAC i
t of the followIng:

proposal after receip

1. Baseline data of the study arca on al

water and noise for a minimum pero
of one month is to be included in EM
and modified EMP 10 be submitted.
2 CSR actvities and other activitiz
where joint consensus 'S required to b
done by both the mines pwners !
cluster and legally tenable agreemer
between them to this effect is to D

submitted.

Nihalprasad Road Metal
Quarry-1(20.68 Acres) at
Village-Nihalprasad,
Tahasil-Gondia of
Dhenkanal District

The SEAC observed that the SEIAA has
already granted Environmental Clearance
vide letter no. 4277, dated 17.08.2015,
which is valid upto lease period and
decided to seek clarification from the
proponent about the reason for
submission of a fresh EC application
when EC is valid.

Bhatakumarada Stone
Quarry over an area
10.175 acres/ 4.1194 ha.
at village Bhatakumarda,

The SEAC decided to consider tr
proposal after receipt of the following:

1. Baseline data of the study area on &i

e TR
-~ —TSEIAA File | Name & | Tahasll
No. Address of the
| proponent |+
A
1\\\|\|1.1I1||11||.|.1|||i||||
: 63731/1827 Sri Rajesh Jaleswar Balasore
-NCM/04- Kumar Khatua
2017 of M/s Maa
"Hingula
Enterprises
At/Po-
Nayabazar,
Santia, Ps-
Jaleswar, Dist —
Balasore.
b e aae
63790/1828 | Sri Ajit Sahu, Gondia Dhenkanal
-NCM/04- Slo- Late >
2017 Gokulananda
Sahu, At/Po-
Nihalprasad, Ps-
Nihalprasad,
Dist —
Dhenkanal.
64060/1835 | Sri Jagdish Purusotta | Ganjam
2017 Slo- Late
Laxminarayan
Padhy, At/Po- e

| Tahasil Purusottampur in

water and noise for a minimum pero

page2of5
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5
[

jenda Amm_?y File

. No

No.

13.

14.

63221/1813
-NCM/03-
2017

-NCM/03-
2017

'53225/1814

Name &
Address of the
roponent
Hinjilicut, Dist —
Ganjam.

The Tahasildar,
Talcher, Dist —
Angul.

The Tahasildar,
Talcher, Dist -
Angul.

- gl s T

Tabasll

Talcher

Talcher

< T T

PR

Type of
Mineral

District Name of the project

e i st

ihe district of Ganjam

of one month is to be included in EMP
and modified EMP to be submitted.

2. CSR aclivities and other activities
where joint consensus is required to be
done by both the mines owners in
cluster and legally tenable agreement
petween them to this effect is toO be
submitted

3. Certificate from the concemed DFO
that there is no pLC land involved in
lease area.

4. Since, only one, out of the two
proposals of the cluster is available, the
other proposal may also be made
available for further action.

The SEAC decided to take decision on
the proposal after receipt of revised check
list duly filled in (..e. item no. 10 of check
list) properly from the concemed
Tahasildar.

Further, this lease appears to be in cluster
with adjacent leases which may be
clarified / certified. Total lease area to be
confirmed by Tahasildar. B

[t appears to be in cluster with adjacent
leases. This may be confirmed with fact.

Bhagabaspur Sand Quarry
over an area of 18.850
acres a village
Bagabaspur, Tahasil
Talcher in the district of
Angul

Angul Banabaspur Sand Quarry
over an area of 18.850 /
6.872 ha. acres a village
Bagabaspur, Tahasil
Talcher in the district of

Angul

Tl = R ke

page 3 of 5
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{
o~
0

)

P

A

_«genda | SEIAA File | Name & | Tahasll District Type of | Namo of the project [ Recommendatione
Sl. No No. Address of the Mineral : _
proponent ; : -

15. 17433/ Sri Sujit Kumar | Chakapad | Kandhamal Sand | Purunagada Sand Quarry 1. A village Sma.no::mo:_.._m Gumagaeey
1721- Dash, over an area of 14.122 Purunagarh is crossing the led
NCM/10- Al/Po- Tikabali, acres or 5.715 ha, at| boundary in southern side. It may b
2016 Dist - village Purunagada, clarified whether a bridge exists 0

Kandhamal. Tahasil Chakapad, Dist- Sulki nadi on that road.

Kandhamal 2 Distance of Satkosia Wild Lif
Sanctuary boundary from the leas
area shall be indicated. It shall also b
clarified whether it is in Eco-Sensitiv
Zone (10 km default) of the Sanctuar
or not?

20 52045/1561 | Sri Prahallad Dharmasa Jajpur Stone Rahadpur Black Stone | The SEAC observed the revised EMP
-NCM/03- Lenka, ja Quarry Over Lease Area submitted by the proponent does not
2016 At — Panturi, of 10.117 Ha [/ 25.00 contain baseline data of one month.
Post - Acres Located At Village- | After detail discussion the SEAC decided
Gurhmadhupru, Rahadpur, Tahasil- | to consider the proposal after receipt of
Dist — Jajpur. Dharmasala, District- | the following:

i 1. Baseline data of the study area on 2.
water and noise for a minimum perio
of one month is to be included in EM:
and modified EMP to be submitted.

2. CSR activities and other activitie
3 where joint consensus is required to b
done by both the mines owners |
cluster and legally tenable agreemer
between them to this effect is to b
‘submitted
3. Certificate from the concerned DF(
that there is no DLC land involved »
lease area.

25. 52738/ Sri Anni Gopal Paralakhe Gajapali Stone | Uppalada Stone Quarry-ll | The SEAC amn_ama to no:mw.aoq th

1851- hmma_ mundi over an area of 22.00 |proposal after receipt of the following:
Page 4 of 5




e | DISH —Fypo of |
-%J-Wt_wﬂ_mul Name & | Tahasil District H._u“ﬂm_.m_
Sl. No No. Address of the
[ NnCMmr05- AUPo- GO
Streel, j of one 3.0: : .
e Paralakhemunc nm«m_ﬁ_mﬁxﬂmm% me: Odisha and modified EMP to be mcca_noa. -
Dist — Gajapati district of &2 it 4 other activiies
odi . 2. CSR activiies an :
i, where joint consensus is required to b€
done by both the mines owners N
cluster and legally tenable mm.qmm_.:ma
; between them 1O this effect is O be
submitted
3. Certificate from the concerned DFO
» that there is no pLC land involved In
O 1 lease area. -
gl 27. 16043/1836 | Sri Surya | Bellagunth Ganjam Stone Kaliaguda-A Stone Quarry | The SEAC decided to take decision on
— -NCM/04- Narayan Jena, a (13.845 Acres Or 5602 | the proposal after receipt of the following
f 2017 At /Po — Ha) Village- _Amq_mo:m_m. from the Uaouozm:ﬁ
' Lathipada, Dist Tehsil- Bellaguntha, Dist-| 1. Distance of the stone quarry
— Ganjam. Ganjam, Odisha Kaliaguda-B from the lease area.

2. Certificate from the concemed DFO
that there is noO DLC land involved in
lease area.

I . e Tl P
33. .AMWQ\:m.mm The Tahasildar, | Dharmasa Jajpur Sand | Proposal for Raichanda | Lease area is not shown in vilage sheet
05 Djm::mm.m_m. la Sand quarry over an area attached. Hence, the project proponent
G Dist — Jajpur. of 20.00 acres/ 8.093 ha. | shall clearly show lease area in village
at village Raichanda, | sheet duly certified by the concerned
Tahasil Dharmasala in the Tanhasildar for consideration.
district of Jajpur of Sri
Sribash Jena (ST
1 | Minerals). 7

Page 5 of 5
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TAHASIL OFFICE, GONDIA
Letter No l‘ng,?/Date Q. £/ 7,

The Secretary,
State Level Expert Appraisal Committee
Bhubaneswar,Odisha

sub: Clarification regarding grant of environmental clearance on minor

mineral

Ref: SEAC meeting held on 24.05.2017
Letter No349/SEAC-(Mlsc)-ZS/DateZG.OS.2017

Sir,

With reference to the letter on the subject cited above, | am to say that
the grant of environmental Clearance vide letter No4277, Dt17.08.2015 is valid
up to the lease period where the extraction of road metal was 9987 cum per
annum. On Dt 20.05.2016 the lessee has applied to enhance the extraction of
road metal from 10000 per annum 1o 50,000cum per annum. Accordingly the
lessee has been aliowed and directed to submit a modified mining plan for the
collection of revenue vide this office letter No2944/Dt23.07.2016. The lessee
has submitted a modified mining plan approved by Joint Director, Geology,
Zonal survey,Dhenkanal where the average production of stone is 43031 cum

per annum.
g of fresh environmental Clearance is

In view of the above, obtainin
dified. This is for favour of your kind

required as the mining plan has been mo
information and necessary action.

Yours faithfully

L 3 \ /
pak TN
J{a ildar,Gondia

o
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TAHASIL OFFICE GONDIA
No___ 2939 jur_ 96 y- 2l

Sn Ajit Sahu, Lessee. S/o- Late Gokulananda Sahu

At Po-Nihalprasad.
Deposit of new demand from Oct-2018 to Sept-2019 in respect of
Nihalprasad Road metal guarry-l

et agreement Dt. 07.10.2015.

i

above, you are directed 10 deposit

With reference to the letter on the subject cited
Rcadmetal

‘e néw demand from Oct-2018 to Sept-2019 in respect of Nihalaprasad
Carey-i o different heads as follows. '
s of the quarry is 8.37 h.a, Royalty per cum of Road metal is Rs.130/-,

G.rtace Rent=8.37 h.a x Rs.360/- = Rs.3013/-

Dead Rent = 8.37 h.a x Rs.18,000/-=Rs.150660/-

sy - A0S0 alip x Re A0/ = Rs.5723900/-
"1 1F=5% OF Rs.5723900/-=Rs.286195/-
DME=10% of Rs.5723900/-= Rs.572390/-
TC9=2 % OF Rs.5723900/-= Rs.114478/-
_yau arc again directed to deposit the above amount before extraction of

Land from Oct-2018 failing which action will be taken as deemed proner.

o

&
Ta asilda>\,\\éon(lia

MemoNo__ 6£80 a6 11201 L |

Copy submitted to the Dy. Collector, Touzi, Collectorate, Dhenkanal / Sub-Collzcto
Dhenkanal for favour of kind informalion and necessary action.

\’\ \\.h.\\}/

Tahasildar,Gondia

TRUE COPY ATTESTED
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10. Cuoic content (cum.) \\&\QM,W)) ------ f'ff}"

11. Weight of the vehicle (Tonnes) Gross

——

Schedule XNIV-Form No. 1-Y
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’ANNEXURE-Kw/zsms

)

N GOVERNMENT OF ODISHA

A "‘ \ EPARTMENT OF STEEL & MINES

‘3 FORM.-Y 0365701

L Tr[zfr%gﬁ'sg%]ss PSR O et s wvenip its v meors
T
R FOR MINOR MINERALS , .
10\ @ z/JJ/
Rook No?; date...{ ......... f?Ta g ................... AM/IPM
. STl e
Circle MIniNG OffiCe .......ccoveveririvineieievirecssseesarsaras /V E/b// ................
[] o " WLV
Name of the Quarry/Lease/Source of Auction ... . N o
Name of the Licensee/l_essee/Permit Holder/ ustipwblzig/ Au/%tl&Purchﬂser .....
.................................................. "
T a?vﬁjé’éfﬁj /V/ ,47‘6(/7( X;f(}/fé Crred i am
Deslinalion. .. i Ll Al L B IS 5 S S, DL U SR R L FAR S e s
0 of ] ',' 4 ¥ l..

;:ﬂ;rr\or;tr:meral 5’0 J/J 95313 ........... B B0V B3 6 B TS RN s R b Gk
ONE D o ccmmiiarns s st /Jé @ ;k/ m_ 9/5,_.}//}3

Quantity permitted (Cum/Tonnes) .......
Measurement of mineral in carn‘erA(ln mete_r)

Length

12. Weightof the mineral...........e....cm.

G0

Signalure of the person
Issuing with date

Signalure of

Signature of the person receiving
al the destination with date

OGP-Forme CTP-337-11,408 Bks.-11-12-2017

..

 Breadth " Height |

the carrier  Signature of the checking

Driver with date staff with date
e Signatura of the inspector
R I/C with date & time
r“ 4 . A ¢ l.‘ 1’\ | (! ‘l_ ‘
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’ ' # L0 Al
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FOR MINOR MINERALS . ..

1. Book Nof’)@/(’ (r ate. 5/2’/;(? Time ................... AWPM
2. Circle Mining Ofﬂca c'.‘-‘c")?[’((c ....... g .............................................
3. Name of the Quarry/Lease/Source of Auction" zﬂ zz / w“ . / /Y A/ -

4. Name of the Licensee/Lessee/Permit HolderlAuctfml'nh}-lclaldorI/ Au;;ﬂon Purcha%u. / {tt .
5. Destination... A ﬁ A'/- f ......_.Rpgte_, (:fr 2, “.‘/u "‘r 0/35‘ 5( 0
6. Minor mineral ... ’“‘&‘”{"t A T B e
7. Permit No...........‘".'. LA Z' :;‘;;;,9 e G e
8. Quantity permitted (Ct.!m/Tonnes)J"'lﬂ,ﬂodqs‘?c/?p ..............

9. Measurement of mineral in carrier (in meter)

Length .- , Breadth W

: |
R
{ b IN l ] i ., M 1
; i
) OF MINES - QOUVT IE - .__..i__x. MEN T L
10. Cubic content (cum.)... \“'1 (.Gu‘“\
11. Weight of the vehicle (Tonnes) Gross.......; ..................... T'arez......'. 55
12. Weight of the T el Sl B B o By 1
("'21 ) Pt | i - .
SlgndlU!e of the person Signaldré of the carrier Slgnature of the checkmg
lssuing with date » ' Driver with date o staff with date %
. LI |
Signature of the person receiving . ' . 5'9“3111[8 Of the inspector
at the destination with date b I/ ﬂt(a(& i Y
L - . AR 1 C’rﬂ]ﬁ \n’ﬁ ﬁ
. ot
OGP-FormsCIP-337-11,408 Bks 11122017 1, O 1€ nga_[ N " o A

%
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'\&In:’r mlnem' ----------------------------------------------------- ? C':.?.o f --------------------------------------------
U ki e s ea 4 "b@’f Date..'...' ................................
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o
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T
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GOVERNMENT OF ODISHA
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i £ \ i 4 BN ) T AR NHT {3 w1
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ANNEXURE-RI4 /43¢

GOVERNMENT OF ODISHA
OFFICE OF THE JOINT DIRECTOR, GEOLOGY,
7ONAL SURVEY, DHENKANAL

No-?-lQﬁ --------------------- pzibt 26" Y K»f

DrS. A Jena
Joint Director Geology (C) & Authorized Officer

Zonal Survey. Dhenkanal, QOdisha

Te

The Tahasildar,
Gond'\a,.Dhenkana\,

Odisha

espect of Nihalprasad Road Metal Quarry- | over an area of

Sub: Approval of mining plan inr
ad under Gondia Tahasil of Dhenkana\

12.25 Acres Of 4.957Hectares in village Nihalpras
District of Odisha.

Sir,
In exercise of powers conferred by claused-4 of Rule 28(5) of OMMC Rules, 2016 vide
22/2016, dt. 14-12-2016 of Steel & Mines Dept. Govt. of Odisha, the

Notification SRO No- 10
' pect of Nihalprasad Road Metal Quarry- | is

mining plan submitted by gri 8.K. Panda, RQP, inres
here by Approved for the Period of 5 years subject to the following conditions.
d without pre}udice to any other laws app\icab\e to the quarry

4. This mining plan is approve
|case area from time to time whether made by the Central Govt./State Govt./ any other
authority. '
not in any way imply the approval of Gowt. in

2. The approval of aforesaid mining P!
terms of any other provisions under OMMC Rules, 2016 or any other laws.
3 The Mining Plan is approved subjected 10 correctness of the precise area authenticated by

the competent authority and terms and conditions fixed by him.

4, The approval shall be effective from the date of issue.
5. Under nO circumstance excess production than the approved limit would be allowed

. peyond the proposed depth of mining.
ours Faithfully

¥
[ \
k; 204
Joint Director ology (1/C).
Z

onal Survey, Dhenkanal

Memo No. /1SZIDt.
Copy 1o sri SK. panda, RQP, At- Barimundei, Po- gadaninigaon, Dist- Puri Odisha ft
information.

Joint Director\:eosogy (IIC)

Zonal Survey, Dhenkane
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(CONTINUATION OF ORDER SHEET)
RIS Jsé&&@ﬁé@iﬂ#pﬁ = N 2160069
QIAINgS
qidugaina F94!
e e .
2 3 )

ter No.-

oday. Perused the Jet

The case record i8 taken up U
ong with the

Iie Sub-Collector, Dhenkanal al
| by the Sub-Collector, Dhenkanal in
| <¥is- Tahasildar,

3993/Rev.. Dt.23.09,2021 of't
sed on Dt.22.09.202

order pas
ase No.-05/2021 (Ajay Agrawa

|OMMC Appeal C

l! Gondia) on OT before Dr.01.09.2021.
‘ As per the order of the Sub-Collector, Dhenkanal, «Nihalprasad

Road Metal Quarry-1 Jeased out in favour of Ajit Saftu in accordance
with the provision of Rule-8(34) of OMMC Rules, 2016 and being no

.smissed and the order passed by Tahasildar,

merit, the appeal is di
| Gondia in Sairat Case No.-15 of 2020—21(Nihalprasad Road Metal

|
1

i. Quarry-1) is confirmed.”

Dictated

o\ o'\
2 9_@

Tahasildar, Gondia

Tahasildar, Gondia

|
|

(¥ Scanned with OKEN Scanner
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RONMENT IMPACT ASSESSMENT AUTHORIY |

/ = E?SBISHA’ BHUBANESWAR
’ OrISHHOTEd under the » 1986 and EIA Nolificatlon, 20 i
\\\ SRF-2/1, Unit-1X, Bhubaneswar-751022, Tel:OOB‘;:QO;MOgg. bE)irl:;Igggzz:ﬁfsgggor;;iﬁééﬁm)

(o

' Lelter No AA : o1 ‘A0

File No.SEIAA-1737/06-2021

(O To

The Tahasildar,Gondia,

To Y Tahasil- Gondia,
W Dist-Dhenkanal

> Sub: Proposal of Tahasildar, Gondia for mining of road metal from Nihalprasad Road
X Metal Quarry-l1 over an area of 12.25acres or 4.957ha at village- Nihalprasad,
% Tahasil- Gondia, District- Dhenkanal- Environmental Clearance reg.

Ref: SEIAA File No: SEIAA-1737/06-2021 dt.29.06.2021

\y

Sir,
This is with reference to the application dated 29.06.2021 for grant of

environmental clearance (submitted in the offline mode) for the proposed activities
mentioned above.

2. [The application has been submitted in the offline mode because there is no
provision at present for filing EC application for such cases (minor mineral extraction
involving area less than or equal to 5ha;ie., B2 category projects) in the online mode
before SEIAA in the PARIVESH portal. The relevant application Form-IM does not
appear on the screen of the said portal when EC application is to be filed to SEIAA]. The
applicant has submitted the application in Form-l,i.e. the Form in which applications for
minor mineral projects were being submitted upto the year 2016 before SEIAA. The
Form-l does not contain some of the situational information relating to environmental
sensitivity, but much of the required information has been submitted by the applicant in
the Checklist and also in the PFR.

3. The application in Form-! is supported by other necessary documents, namely the
PFR, DSR, EMP, Approved Mining Plan and Checklist.

LY

(¥ scanned with OKEN Scanner
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A
Pi; The proposed activities in a nut shell are as follows: - |
Nihalprasad Road Metal

a. This is a proposal for mining of road metal from

Nihalprasad, Tahasil- Gondia, District- Dhenkanal

Quarry-! located at Village-

over lease area of 412.25acres or 4.957ha.
y of India Toposheet No. F45T6 bounded by

b. The mine area is a part of the Surve
" N and Longitude:85°59’05.5"E to

Latitude:20°47'23.1" N 1o 20°47'31.4

85°59'15.6" E .

¢ The mining lease is an identified sairat source in the DSR. The Nihalprasad Road

Metal Quarry-| sairat source will be leased out under the OMMC Rules,2016 by

Tahasildar, Gondia to the successful bidder (lessee) on the basis of public auction
for a lease period of 5 years.
4. The mining plan of the mining project pre

Director Geology, Zonal Survey, Dhenkanal o

pared has been approved by Joint

n 26.04.2021.
it is observed that the mineable

e. As per the approved mining plan submitted,
reserve in the lease area is 537883 cum of road metal.

f. The project proponent has not furnished the alignment o
road metal transportation. As reported by the Tahasildar/PP in the Checklist, the
village road is at a distance of 1.0Km away from the mining lease area.

ster certificate has been furnished by the Tahasildar certifying that there is

f the extraction path for

g. Theclu
no other mines located within 500 meters from the periphery of the proposed mine

lease area. As reported by the Tahasildar, this sairat source is not a part of any

cluster.
h. The Tahasildar vide letter no.2366 dated 24.06.2021 has submitted that the g

proposed guarry is situated on non-forest land, even after verification of the DLC

report.

i. As per the approved mining plan, it is observed that road metal from the quarry
will be extracted by semi-mechanized method with annual extraction of road metal
not exceeding 100085 cum (maximum production capacity) during the valid lease
period.

5. This proposal conforms to the item no. 1(a) in the schedule of EIA Notification
2006 as amended time to time, and the minor mineral extraction project falls under

Category B2 as the mining lease area is less than S ha.

2
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s duly appraised by the SEAC in its meeting held on 26.08 2q;, .
bmitted the appraisal report and recommended for grant o)

d 11.10.2021.
dingly granted to the proposed activity

6. The proposal i
05.10.2021.The SEAC has su

EC. vide their letter no. 795/SEAC-Misc-02 date

e The Environmental Clearance (EC) is accor

of road metal mining subject to the following conditions and stipulations. The EC shall

take effect from the date of registration of duly executed lease deed in this regard by the

Tahasildar and shall be coterminous with the expiry of lease period.

8. The Tahasildar, Gondia who is the lease granting authority in this case is

responsible for_monitoring strict compliance of the following conditions of grant of

environment clearance, by the project proponent(lessee).

9. Stipulated Conditions:

01 Demarcation of the quarry lease area by posting durable concrete pillars of 1m
height above ground is a must prior to starting the quarry operation.

9.2 Quarry excavation shall not proceed below a level on the hill slope, and shall not

touch the base of the hill in any case. Maximum depth of quarry operation for

starting level at the top shall not exceed 6 meter.

Maximum quantity of quarry material that can be permitted by the lessor to be

removed from the quarry area is 100085Cum in a full year (January to December)

and total production from the quarry shall be 500259Cum during the valid lease
period of five years as per the approved mining plan. Any flouting of this
quantitative restriction shall make this EC liable to cancellation.

Any change in the calendar plan, change in production quantity or method of mining

shall not be made without prior approval of the SEIAA. Mining activity shall adhere

to the working parameters of approved mining plan prepared for this project._This

EC shall not be transferred without the permission of SEIAA. In case, the

lease is settled in favour of any lessee, the permission of SEIAA will be taken

along with the deposit of scrutiny fee.

9.5 It shall be ensured that quarrying is not carried out within 500 m of structures,
bridges, embankment, dams, weirs, ground water extraction points, water supply
head works, extraction points for irrigation and any other cross drainage structures.
Pursuant to Hon'b’e NGT in its Order dated 21.07.2020 in OA No0-304/2019 in the
matter of M.Haridasan & Ors. Vrs State of Kerala and to comply with the direction
made therein “No stone quarry involving blasting will be operated within 200 m
(minimum distance criteria) from Residential/public buildings, inhabited sites, other

location, etc.”
8.6 The project proponent shall ensure that no mining activity takes place beyond 6 m

9.3

9.4

below ground level.
9.7 No mining shall be carried out in the vicinity of natural /manmade archeological

sites.

" {
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S f{ o> g Itshall be ensured that quarrying shall not be carried out below ground water table
b Orh under any circumstances. If ground water table occurs /intervenes within the

’ permitted depth, then also quarrying shall be stopped.

99 Topsoail, if any, shall be stacked properly with proper slope with adequate measures
and should be used for plantation purpose.

9.10 The project proponent shall obtain necessary prior permission of the competent
authorities for draw! of requisite quantity of water (surface water and groundwater),
if any, required for the project.

/ 9.11 Pursuant to MoEF & CC, O.M No 22-34/2018-1A.111dated 16.01.2920 to com.p.ly
; with the direction made by Hon'ble Supreme Court on 8.01.2020 in WP (Civil)
No.114/2014 in the matter Common Cause vs Union of India, th'e mining lggse
holder shall after ceasing mining operations, undertake re-grassing the m-m'lng
area and any other area which may have been disturbed due to other m;lnmg
activities and restore the land to a condition which is fit for growth of fodder, flora,
na efc. )

9.12f:: transportation of the minerals shall be allowed o.n a.my road pass:_'ng
through villages/habitations without prior explicit permission. Transporta log

of minerals through existing rural roads can be allowed only 'by the concern_e
Govt. Department/ Gram Panchayat/BDO and only after requnred.strengthen!ng
such that the carrying capacity of road is increased to handie the mlngral c.:arrymgc;j

truck traffic. The project proponent shall bear the cost Fowards the widening an
strengthening of existing public roads in case the same |_s propo_sed to be used for
the project. No movement on any road is allowed on §x15tlng village road netwprk
without appropriately increasing the carrying capacity of such roads. P'FOJeCt
proponent shall ensure that the road may not be damaged due.to trar'\sportatlon of
the mineral and transport of minerals will be as per IRC Guidelines with respect to

complying with traffic congestion and traffic density.

9.13 Vehicles hired for transportation of minor mineral from the site should be in good
condition and should have poliution check certificate and should conform to
applicable air and noise emission standards and should be operated only during
non-peak hours. Speed of vehicle be regulated and in no case >30 Kms / hr be
allowed.

9.14 The vehicles shall not be overloaded and shall be covered with Tarpaulin. The
Tahasildar may collect an appropriate road maintenance levy from the lessee as
part of the lease conditions on the basis of quantum of mineral transported, and
utilize the proceeds of the levy for proper maintenance of the extraction paths and
roads to prevent their degradation on account of plying of mineral carrying trucks.

9.15 Wet drilling method is to be adopted to control dust emissions. Delay detonators

and shock tube initiation system for blasting shall be used so as to reduce vibration
and dust.

8.16 Drilling and blasting (wherever required) shall be d .
one only by licensed i
agent by the proponent after obtaini . explosive

ng requi
authorities. 9 required approvals from competent

303
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9.17 Blasting will be carried out after making adequate announcement to the IOW
inhabitants through public address system. Warning siren half an hour prior"igh,

blasting activity will be sounded adequately for alerting everybody around before
the blast is detonated to avoid any accident. The nearby inhabitants shall be
informed one day before the actual time of blasting. Blasting is permissible at fixed
hour in day time only, after blowing the siren intermittently for 10 minutes before the

actual start, for safety of the inhabitants. Blasting shall be carried out in such a
manner that the splinters/debris generated shall not fall beyond the mining lease

area. :
road to control particulate matter (dust

9.18 Water spray should be made on the Qillage
particles) pollution in surrounding air during transportation from the quarry. Garland

drain shall be constructed on the hill slope to arrest downward flow of particulate

matter with rainwater.
9.19 Plantation of 5000 saplings shall be carried out in the 1! year of quarry operation in

the peripheries of the quarry area by making planting pits of 1 meter depth at
suitable spots along the approach road and in village common lands, within 1km
belt of the quarry. The PP shall submit real time photographs on latitude longitude

grid at six monthly intervals to monitor the status of the plantation.
9.20 Dumping of quarry material is in no case permissible on any forest land; and all

dump yard shall be on duly permitted non forest land.
9.21 Stone Crusher unit shall not be set up within 1km of the quarry site, and any

crusher to be set up (beyond 1km)has to be with prior permission and after

obtaining of license and consent as per law.

9.22 Staggered contour trenches shall be dug out to cover all sloping area and the hill
surface in general, within a 1km belt of the quarry lease.

9.23 The Project Proponent shall undertake phased restoration, reclamation and
rehabilitation of land affected by mining and complete this work before
abandonment of mine; and has to submit a detailed plan of action in this regard
within six months, indicating definite timelines and physical outcomes.

9.24 The explosives shall be stored at site as per the conditions stipufated in the permits
issued by the licensing Authority.

8.25 Waste oils, used oils generated from the EM machines, mining operations, if any,
shall be disposed as per the Hazardous Wastes (Management, Handling, and

trans-boundary movement) Rules, 2008 and its amendments thereof to the

recyclers authorized by SPCB, Odisha.
9.26 Environmental Management Plan (EMP) shall be implemented by PP to ensure

compliance with the environmental conditions specified above. The year wise funds
earmarked for environmental protection measures shall be kept in separate account
and shall be spent according to the plan proposed. Year wise progress of
implementation of EMP shall be reported to the SEIAA, Odisha and OSPCB along

with the compliance report.
8.27 The proponent shall take necessary measures to ensure that there is no adverse

impact of the mining operations on the human habitation if any, existing nearby.

b
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. 408 lt shall be man atory for the project mana ement to submit quarterly compliance

r h . :
,q\‘ reports_ON the status of implementation of the above stipulated _environmental

wﬂihe SEIAA, Odisha / spcB, Odishal Regional Office_of the

MoEF& CC. Bhubaneswar, in hard and soft copies on 18tday of Janua April, Jul

October of each calendar year failing which EC is liable to be revoked.
ediately remove all the sheds

0.29 At the end of mine closure, the proponent shall imm
putup in the quarry and all the equipment in the area before closure of the quarry.
i red

930 The conditions sti ill be closely monito
i.e. the Tahasildar, who shall ensure

compliance of the stipulated conditions and take coréctive measures promptly in
case of any non- compliance and also ensure that the project p_rogonent submits

quarerly compliance reports.
9.31 The concerned Regional Office of the MoEF & CC/ spCB, Odisha shall periodicaliy
monitor compliance of the stipulated conditions as applicable for this project. The

project authorities should extend full cooperation to the MoEF & CC officer(s)/SPCB
officer(s) by furnishing the requisite data / information / monitoring reports.

9.32 A copy of the clearance letter shall be sent by the proponent to concerne
panchayat /Panchayat Samiti /ZilaParisad /Municipal Corporation / Urban Local

Body as the casé may be.

g.33 Project proponent shall obtain C
implement all the conditions stipulated therein.

commence prior t0 obtaining Consent to Establish /
State Pollution Control Board.
the EC, if impiementation of any of the

-9.34 The SEIAA, Odisha may revoke or suspend
above conditions is not satisfactory. The SEIAA, Odisha reserves the right to alter
te any further co

modify the above conditions or stipula ndition in the interest of

environment protection.
.35 The Project proponent (lease holder) shall inform the SEIAA of any change in

ownership of the mining lease. In case, there is any change in ownership or

mining lease is transferred, then mining operation can pe carried out only
after transfer of EC as per provisions of the para 11 of EIA Notification, 2006,

as amended from time to time.
9.36 Concealing any factual information or

and failure to comply with any of the cond
withdrawal of this environmental clearance besides attracting P

the Environment (Protection) Act, 1986.
9.37 The above conditions will be enforced inter-alia, under the provisions of the Water

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Poliution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability
insurance Act, 1991 along with their amendments and rules made there under and
also any other orders passed by the Hon'ble Supreme Court of India/ High Court

and any other Court of Law relating to the subject matter.

onsent to Operate from the OSPCB and effectively
The mining activity shall not
Consent to Operate from the

submission of false/fabricated data

itions mentioned above may result in
enal provisions in
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to ordersfjudgment of Bt
ﬂd any Other COU["[ o

is subject

al Clearance (EC)
Court, Hon'ble NGT a

India, Hon'ble High

nditions as may be applicable. St
Law, Common 528 o ce shall lie with the National Green

9.39 Any appeal against this environmental clearance ‘ .
Tribunal, if preferred, within 2 period of 30 days as prescrlbed under section 16 of |
\

the National Green Tribunal Act, 2010.
Memtfr%mlry

Memo No}M()ﬁZZ CEJAA /Dt AZ 0004 M

ment of Odisha for

9.38 This Environment
Supreme Court of

Copy to
1. Additional Chief Secretary, Forests & Environment Dept., Govern
information.
Board, Odisha, Paribesh Bhawan,

2 Member Secretary, State Pollution Control
AJ/118, Nilakantha Nagar, Unit-8, Bhubaneswar
3. Member Secretary, SEAC, Paribesh Bhawan,

Bhubaneswar for information.
4. Deputy D.G.Forest,, Regional Office (EZ), Ministry of Environment & Forests, A-31,

Chandrasekharpur, Bhubaneswar for information.
5 Principal Secretary, Revenué and DM Departmen

for information.
Dhenkanal/Tahasildar, Gondia for

6. Collector & DM, Dhenkanal/ Sub Collector,
Memberi?r]é}ér?_%,}d

Information and necessary action.

for information.
A/118, Nilakantha Nagar, Unit-VIHl,

t, Govt. of Odisha Bhubaneswar

7. Guard file for record.
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REGIONAL OFFICE OF THE

STATE POLLUTION CONTROL BO
[OEPARTMENT OF FOREST & ENVIRONMENT, GOCERRB;A(E)NII)TI (SJ':éDISHA]
S$-3/3, Industrial Estate, Hakimpada, Dist- Angul-759143, Odisha, India

By Regd. Po

No___QUB9 | QUARRY/ROSPCH/AGL/Z342022-2023  Date |S|0%iaMIL-

QFEICE MEMORANDUM

In consideration of the application No0.4226042 dtd.30.06.2022 fo
Consent to Establish for Nihalprasad Road Metal Quarry-l, the State Pollution Control
Board has been pleased 1o convey its Consent to E

stablish under Section 25 of Water
(Prevention & Control of Poliution) Act, 1974 and Section 21 of Alr for (Prevention & Control
of Pollution) Act, 1881 for ex

cavation of Black Stone of total production capacity 600259
m® at Nihalprasad (Plot Nos.2101 under Khata No.1513) for the lease perlod upto 5

years of Minor Mineral Mine Lease Area of 12.25 Ac (4.957 Ha.), Tahasil: Gondla in the
district of Dhenkanal with the following conditions:

r obtalning

GENERAL CONDITIONS:

s Adequate effluent weatment faclities are to be provided such that the quality of
sewage and mine drainage water satisfies the standards as prescribed under
Environment Protection Rule, 1986 or as prescribed by the Central Pollution Control
Board and/or State Pollution Control Board or otherwise stipulated In the special
conditions.

2. All emissions from the stone guarry as well as the amblent air quality and noise are
to conform to the standards as \aid down under Environment (Protection) Act, 1986
or as prescribed by Central Pollution Board or otherwise stipulated in the special
conditions. -

3 Adequate method of disposal of solid waste is to be adopted to aveid environmental
pollution.

4. If the proponent of the stone quarry fails intents to'expand the production capacity,
change In product mix, manufactring process and raw material and add any other

device which may cause air pollution, the peoject proponent has to apply for consent
10 establish afresh before taking consent to establish.

The stone quamy is to comply to the provisions of Envionmental Protection Act,
1986 and the rules made there under with t

helr amendments from time to such as
the Hazardous Waste (Management & Handling) Rules, 1989,Hazardous Chemical
Rules,/ Manufacture, Storage & Import of Hazardous’ Chemica! Rules,1989 etc and

(/__ N Page 1 of 4
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amendments there under, The quamy s also o comply fo the provisions of Public

Liabllity Insurance Act, 1991, if applicable.
6. The p?oponent of the stone quarry Is to take up the plantation of indegensious

species around the facllity inside the premises. _
tion 25/26 of Water

s to apply for grant of consent lo operale under sec _
' oy o ot ) Act, 1874 & Air (Prevention & Control of

(Prevention & Control of Pallution
Pollution) Act, 1981 at least 03 (three) months before operation of the stone quarry
and obtain consent to operate from this Board.

This Consent to establish Is granted subject to other statutory clearances
from Government of Odisha and / or Govemment of India as and when

74

applicable.

SPECIAL CONDITIONS:
1. This consent lo establish granted under Section 25 of Water (Prevention & control of

Poliution) Act,1874 and Section -21 of Alr{Prevention and conlrol of Pollution) Act 1881
subject to the mining plan approved by the Joint Director Geology (I'C) Zonal Survey,
Dhenkanal under Odisha Minerals (Prevention of Theft, Smuggling and lllegal Mining and
Regulation of Possession, storage, Trading and transportation) Rules 2007 and
Environmental Clearance obtained from SEIAA.

Quarry excavalion_shall not proceed below a level on the hill slope and shall not touch the

base of the hill In any case. Maximum depth of quamry oparation for starting leve! at the top

shall not exceed 8 meter.

Maximum quantity of quarry material that can be permitted by the lessor to be removed from

the quarry area is 100085 Cum In a full year (January lo December) and total production

from the quarty shabl be 500259 Cum during the valid lease pefiod of five years-as per the
approved mining plan. Any flouting of this quantitative restriction ehall make Lhis EC fiable to
cancellation,

The stone mining shall not be carried out within 500 mts of any existing struclures such as

bridges, dams, weires, ground waler exiraction point, water supply head works or any other

cross dralnage structure.

5. The project proponent shall obtain necessary prior permission of the competent authoritles
for draw of requisite quantity of water (surface water-and ground water), if any, required for
the project.

6. Any change in the caleridar plan, change in proddctibh quantity or method of mining shall

not be made without prior approval of the SEIAA. Mining activity ehall adhere 1o the working

parameters of approved mining plan prepared for this project. The detailad production of
road metal from the lease area of each year shall be submilted in tabular form during
submission of compliance report. This EC shall not be transferred without the permission of

Page 2 of 4
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SEIAA. In case, the lease is settied In favour of any lassae, the permission of SEIAA will be

taken along wilh the deposit of scruliny fee.

1. The project proponent (lease holder) shall lnform the SEIAA of any change In ovwnership of
the mining lease. In case, there is any change In ownership or mining leasa Is lransferred,
then mining operation can be carrled out only after transter of EC as per provislons of the
para 11 of EIA Nottfication, 2006, as amended from {ime to {ime.

8. This Enviconmental Clearance (EC) Is subject 1o orders / Judgment of Hon'ble Supreme
Court of Indla, Hon'ble High Coun, Hon'ble NGT and any other Court of Law, Common
Cause Conditions as may be applicable.

9. No mining shall ake place below 6mts below ground level,

10. The mining shall not affect the existing sources of imgalion or drnking waler for Industrial
purposes.

11. Water sprnkling arrangements shall be provlded at all haul roads, transportation roads,
quary areas, stack yard and other dust generating points to control fugltive dust emission.

12.  The unit shall maintain Amblent air quality In order to meet the prescribad standard as per
National Ambient Alr Quality Standard.

43.  Drlling and blasting shall be done only by licensed explosive agent by the proponent after

oblaining required approvals from competent authorities.

14.  Waler spray should be made on the village road to control parﬁculate matter (dust particles)
poliution in surrounding gl during wransportation from the quarry. Gadand draln shall be
constructed on the hill slope to arrest downward flow of partl‘cUiale malter with rainwater.

15. Loading and unloading activilles including all transfec points should have efficlen! dust
control system arrangemants.

46. The OB shallbe properly stacked in the earmarked area as per approved mining plan and i
ghould not cause any environmental problems:

17.  No stone crusher shall be installed inside the lease hold area without obtaining clearance
from appropriate authority.

48. The il.e'i"ll-de shall not be overloaded and shai be covered with Tarpaulin. The Tahaslldar
rpay collect aﬁ appropriale road maintenance levy from the lessee as part of the lease
conditions on the pasis of quanium of mineral transporied and utiiize the proceeds of the
levy for proper malntenance of the exiraction paths:and roads 10 prevent thelr degradation
on account of plying of mineral carrying trucks.

1g.  Drilling and plasting (wherever required) shalt be done-only by licensed explosive agent by
the proponent afier obtaining required appmvais from compaelent authorities.

20. It shall be or th o sub

reporis on
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22,

23.

24,

25.

26.

To,

Memo No

O B 2

—129 -~

SE|AA. Odisha / SPCB, Odisha / Regional of the MoEF & CC, Bhubaneswar, In harg
and soft copies on 1% day ouﬂmw_oﬂmuﬂww

which EC |s liable to be revoked.

The conditions stipulated in the environmental clearance will be closely monftored on the
WM&J&M@L"_-—#—WMM
the_slipulated conditions and take coreclive measures promplly in case of any non-

mpllence and also ensure thal the proje roponent submils guarte llance

repods,
After the completion of the mining operations or on expiry of lease period, ihe mine authority

shall fill and level the quary area in order to make safe for the inhabliants.

The proponent shall take necessary measures to ensure no adverse Impact caused due lo /
mining activities on the human habitations existing nearby.

Rejected slones shall be disposed off on low lylng areas Inside the mine lease hold area In

proper manner without causing any environmental pollution.

The unit shall abide by the provisions under E.P Act, 1888 and other niles framed there

under

The Board may Impose further condlitions: or modify the conditions as stipulatad In

this order during Installation and / or at the time of obtalning consent to operate and

may revoke this order in case the stipulated conditions are not Implemented and / or

informatlon are found to have been suppressed / wrongly furnished In the application

form.

The Tahasildar, Gondia,
Ms. Nihalprasad Road Metal Quarry-l,
AtPO-Gondla, .%1'

Dist-Dhenkanal Y
REGIONAL OFFJCER
203 &c) Dt \S\O:"‘(Qﬁ}')_- & P'lf”l?O MNcer
y A ’ ate Polis,
Copy forwarded to: ' ion c‘:,‘"’ Board
The Member Secretary, State Pollution Control Board, Odisha, BhubanéZWaPA »

The Collector & District Magistrate, Dhenkanal
The Deputy Direclor of Mines, Talcher, Angul.
The Joint Director, Geology, Dhenkanal.

Copy to Guard file, ROSPCB, Angul %
(Tﬁ_‘:};.-{};lf
S RERLET S,

Mata Pollutlon Conirel Board
Pagsabolnt

ik ¢
e
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SE— Page-1
DDISHA
J“M\/\/ E-milhmmmmulﬂnmﬁhm‘
\-.”l OFFICE OF THE REGIONAL OFFICER
| STATE POLLUTION CONTROL BOARD, ODISHA

(DEPARTMENT OF FOREST & ENVIRONMENT, GOVT. OF ODISHA)
Plot No. §-3/3, Industrial Estate, Hakimpada, Angul-759143

No._2-198 /QUARRY / ROSPCB /AGL /234/2022-23 pate. 28 ©3-3037
CONSENT ORDER

|
CONSENT ORDER NO. 999/2022-202|3/ RO-SPCB / Angul (APC & wprC)

Sub: Consent to operate U/S 25/26 of Water (PCP) Act, 1974 and U/S 21 of Alr
(PCP) Act, 1981. |

Ref: Your Consentto operate online Application No 4298511 dtd.21.07.2022.

Consent to operate IS hereby granted under section 25/26 of Water (Prevention & Control
of Pollution) Act, 1974 and under section 21 of Air (Prevention & Contro! of Pollution) Act,

1981 and rules framed thereunder to:
Name of the Mine 1 M/s. Nihalprasad Road Metal Quarry - 1

Name of the Qccupier & Designation: The Tahasildar, Gondia

plot No.2101, Khata No.1513, Total ML Area of
12.25 Ac (4.957 Ha), Mouza: Nihalprasad,
Tahasll-Gondia, PS-Motanga, Dist: Dhenkanal.

Address of the L.ease.

This consent order is valld for the pgriod upto 02.06.2027.

|
This consent order is valid for the product quantity, specified outlets, discharge

quality and quality, specified chimney/stack, emission quantity and quantty of emissions

as specified pelow. This consent is gr:lmted subjected to the general and special conditions
stipulated thereln. :
A. Details of Products to be Manufactured:
¥

Production Capacity (as per Approved

Mining Plan & Environmental Clearance

100019 Cubic
100035 Cubic Meter (Max.)
100035 Cubic Meter (Max.)
100085 Cubic Meter (Max.)
100085 Cublc Meter (Max.)

Excavation of Black Stone 1st year Meter (Max.)

(Road Metal)

2nd year

3rd year
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B, Discharge permitted throy h the following outlet subject to the standard
Description of Point of dis-charge KLD ; Prescribed standard

No outlet or KL/he pH TSS cob BOD
mg/1 mg/] (mg/l)
3 days ot 27e¢

Domestic Soak plt via septlc
waste water tank

C Emission permitted through the following stack subject to the prescribed standard,
Chim-ney Description of Stack Quantity of Pre-scribed Standard
Stack No. stack height(m) emission f—— PV 503 L NOx
. i < s ] 100 . [ i

D. Disposal of solld waste permitted In the foliowlng m:\inner

SL.No. | Typeof Quantity Quantity to be Quantity to be Quantity Description of
generated reused on slte reused off site | dlsposed off disposal s{te
(TPD) (TPD) (TPD) (TPD)
——e ]

As per . . Shall be

mining stored as

plan per
approved

E .

L The consent is Biven by the Board in consideration| of the particulars glven in the application, Any
change or alternation or deviation made in actual practice from the particulars furnished in the
2pplication will also be the ground llable for revi:w{vaﬂaﬂonfm'muon of the consent order under
section 27 of the Act of Water (Preventon & Contzol of Pollution) act, 1974 and section 21 of alp
[;’xr;venﬁon & Control of Pollution) Aqt, 1981 and to make such variattons as deemed Mt for the purposs
ol the Acts. !

2. The mine/industry would immedialely submit revised application for tonsent to operate to this Board
the event of any change in the quantty and qualityjof raw material / ang products / manufactul'lng
Pprocess or quantity /quality of the efMluent rate of emission / alr pollution contrg) €quipment / system

this consent order, the applicant shall be liable for Iegal action as per the Provisions of the Law/er,
5. The applicant shall make an application for grant of fresh consent ar least 90 days before the date af
explry of this consent order.

6. The issuance of this consent does not convey any Property right in either real OF personal Property or
2ny exclusive privileges nor does |1 authorize any Injury 1o private property or any invasion of personal
rights, nor any infringement of Central, State laws or regulation,

7. This consent does not authorize or approve the construction of any physical structure or facilides or the
undertaking of any work in any natyral water course.

€. Theapplicant shajl display this consent granted to him in a prominent place for perusal of the publicand
Inspecting officers of this Board, i

9. Aninspection book shall be opened and made avallable to Board's Officars durlng the visit to the factory,

10. The applicant shall furnish to the visiting officer; of the Board any information regarding the
consoruction, Installation or eperation of the plant or of elfluent treatment system / air pollution cantro]
system [ stack monltoring system any other particulars as may be pertinent 1o preventing and
controlling pollution of Water / Alr. |

11 Meters must pe affixed at the entrance of the water supply connection so that such meters are easlly

&ccessible for Inspection and malntenance and for other purpases of the Act provided that the place

(¥ scanned with OKEN Scanner
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where it is affixed shall in no case be at a poi i
ot =i g st e point before which water has been taped by the consumer for
12 Separate meters with necessary pipe-line for assessin the quan
sy Wil losd [ quantity of water used for ecach of the
a) Industrial cooling spraying in mine pits or boller feed,
b) Domestic purpose
¢) Process
18 'Iv'vh:uarp&:icam shall display suitable caution board at the lace where the effluent Is entering Into any
-body or any other place to be Indicated by the Board, indlcating thereln that the area Into which
the efMuents are being discharged is not [t for the domestic use/bathing.

14. Storm water shall not be allowed to mix with the trade and/or domestic ¢Muent on the upstream of the
termina! manholes where the flow measuring devices will be Installed.

15. The applicant shall maintain good house-keeping both within the factory and the premises. All plpes,
valves, sewers and dralns shall be jeak-proof. Floor washing shall be admirted (nto the efMuent
collectlon system only and shall not be allowed to find thelr way In storm dralns or open areas.

16.The applicant shall at all imes maintln in good working order and operate as efficiendy as possible all
treatment or control facilities or systems Install or used by him to achleve with the term(s) and
conditions of the consent !

17. Care should be taken to keep the anaerobic lagoons, If any, biologically active and not utillzed as mere
stagnation ponds. The anaeroblc lagoons should be fed with the required nutrents for effective
digestion. Lagoons should be constructed with sides and bottom made impervious.

18 The utilizaton of treated efMuent on factory’s own tand, If any, should be completed and there should be
no possibility of the efMuent galning access Into any drainage channel or other water courses elther

directly or by overflow. :
19. The efuent disposal on land, if any, should be done without creating any nulsance to the suroundings
dr Inundation of the lands at any time. '
or unsatisfactory or create any

20. Ifatany time the disposal of reated eMuent on land becomes incomplete
problem or becomes @ matter of dispute, the industy must adopt alternate sadsfactory treatment and
disposal measures. I
21. The sludge from treatment units shall be dried In sludge drying b
taken to equalizadon tank
22. The effgent treatment un

commencement of production.
23. The applicant shall provide port holes for sampling the emissions and access platform for carrying owt

stack sampling and provide electrical outlet points and other arrangements for chimneys/stacks and

other sources of emissions so as Lo collect samples of emission by the Board or the applicant at any time
|n accordance with the provision of the Act or Rules made therein

24. Theapplicantshall provide all facilities and render required assistance 10
samples / stack monitoring / Inspecdon

25. The applicant shall nat change or alter either the quality or quantity or rate of emission or install
replace or alter the air polludon control equipment or change the raw material or manufacruring
process resulting in any change in quality and/or quantity of emissions, without the previous writien
permission of the Board.

26. No control equipments or chimney shall be altered or replaced or as the case may be erected or re-
erected excepl with the previausappmva] of the Board.

27. The liquid effiuent arising out of the operation of the alr pollution control equipment shall be treated in
the manner and to fon of standards prescribed by the Board in accordance with the provisions of Water
{Prevention and Contral of Pollution) Act, 1974 (as amended).

26. The stack monitoring system emplayed by the applicant shall be opened for inspection to this Board at
any ime.

29. There shall not be any fugltive or eplsodal discharge from the premises.

30, In case of such episodal discharge/emissions the industry shall take immediate acdon ta bring down the
emission within the limits prescribed by the Board in conditions/stop the operation of the plant Report

. of such accidental discharge Jemission ‘shall be brought to the notice of the Board within 24 hours of

occurrence.

31. Theapplicant shall keep the premises of the Industrial plantand alr pollution control equipments clean

and make all hoods, pipes, valves, stacks/chimneys leak prool. The air pellution control equipments.
location, inspection chambers, sampling port holes shall be made easily accessible at all dmes.

32. Anyupsetcondition Inany of the plant/plants of the factory which Is likely to result In Increased effluent

discharge/emigsion of alr pollutants and / or result in violation of the standards mentloned above shall

eds and the drained liquid shall be

Its and dfsposal measures shall become operative at the time of

the Board staff for collection of
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s Headquarters and Reglonal Office of the Board by fax / speed Post within 24 hours o7
the Hea q

be reported to
e a
. ncc:rn:nch“ to ensure that minimym three varicties of treesdmes i ook iyetrles Bpir
“ :,he h;g:; ?e ‘5 per acre. The trees may bo planted along bounds
than Tee

Inthatare,

' the bulk plantation of treps
lantation s stipulaled over and above o .
34 ?erir:::: ‘I:sl:pps':.lll:rgg swcep?ng. wastage packages, empty canmlnersrr::Ld::nc:L::; af g;::L o g” ,L ae
from air pollution control equipments collected within the premises o

37 1f due to any technologica) irnpruvement or ocherwise this Board (s of opinion that aj| or any of the

38 The applicant, hls/helrsflegaj Fepresentatives o, assignees sha| have pq claim whatsoever o the
39. The Board Teserves the 11

40 Nomﬁutanmng anything €ontained i thjg conditiong| letter of consent, the Boarg hereby Feserves ta
the Water

ter (Prevention & Contrg) of Puﬂution) Act, 1974 ¢4
ab e such Variationg 35 deemed fir for

TeVention & Contro] of Pollutio and on 21 A of Ajr (Preventiop, & Contro) of
Pnllunun) Act, 1983, !
Cise th

In case the consent fep |5 revised upwarg during this Period, the Indysery shall pay the di
the Board {for the Temaining Years) 1o keep the CONSent order i force. |r they fa); to

41. T conditi Posed a5 abgye shal fontinue g beiln force until revokeq under sectinp 27(2) of the
Water (P, n) Act, 1974 secti,

Merentys) fees to
he dmoun

Use consent (5 Perate ap any time UTing perjag fo, which
Conseny ¢ ranted In gy, any violation (s observeq 2nd 1o modify/ Stipulate additiong) conditions as
priate.

1 Tahaslldar, Gondia ¢ requested g change the En\riroumental Clearance &
suhsequenﬂy CTE & In favoyr

orle'ssee in Pursuance to letter issyed vide
letter no.204¢ dl:d.18.07.2022 within 2 o, hich cT

o w 0 would pe
revoked au:umar!caﬂy.

2. The Project Proponent shaj] obtajp Necessary rlor
authorfties fo, draw| of req

Eroundwater), ¢ a0y, required for. the projec,
3 Mining actlvity shaj be carrfeq Out as pe
ot h

/

/
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6. The lease holder should not use blasting and avold movement of vehicles at nlghafe

7. The lease holder will make s i
The , olar fencing of the quarry ar i
incident in future for movement of wild animals.q e

8. Mining operation should not be carried out without compliance of provisions as
;nuygera;ed in the OMMC Amendment Rules, 2014 and 2015 along with the
t.ot\ cations of Ministry of Environment, Forest and Climate Change from time to

ime.

Gl Nf: mining shall be carried out in the vicinity of natural / manmade archeological
sites.

10.1t §ha\\ be ensured that quarrying is not carried out within 500m of structures,
br\dges', dams, weirs, ground water extraction points, water supply head works,
extraction points for irrigation and any other cross drainage structures.

11.The project proponent shall en‘lsure that no mining activity takes place beyond 6m

below ground level. ,

12. It shall be ensured that quarrying shall not be carried out b

under any circumstances. If ground water table occurs

permitted depth, then also quarrying shall be stopped.

be adopted to control dus

rem for blasting shall be used so a
[

elow ground water table
/intervenes within the

¢ emisslons. Delay detonators

13. Wet drilling method is to
s to reduce vibration

and shock tube nitiation sys
and dust.
14. Drilling and blas
explosive agent a
15.The explosives shall be sto
issued by the licensing Authority.

16. Blasting shall be carried out after annou
public address system o avoid any accident.
mining regulations must be Ens':ured,

17.1t shall be mandatory for the project manageme

reports on the status of implementation of th
safeguards to the SEIAA, Odisha / SPCB, Odisha/ Regional Office of the MoEF& CC,
Bhubaneswar, in hard and soft copies on 1st day of January, April, July, October of

each calendar year, failing which CTE (NOC)/CTO is Jiable to be revoked.
1 f

ared iA such a way as t0 stimulate /ens

| be done only either by licensed
js from Competent Authorities.
ulated in the permits

ting (wherever required) shal
frer obtaining required approva
red at site as per the conditions stip

neing to the public adequately through
All safety measures as per the various

nt to submit quarterly compliance
¢ above stipulated environmental

18. The area should be prep ure the re-growth of
vegetation.

19, At the end of mine closure, the Proponéen
put up in the quarry and all the equipmen

operation of quarry.
20. The following measures are to be implemented to reduce Noise poltution:-

a. Properand regular maintenance of vehicles and other equipment
b. Limitingtime of exposure of workers ta excessive noise.
¢. The workers employed shall be provided with protection equipment and

earmuffs etc.

d. Speed of trucks entering or leaving ¢
speed of 25 kmph to prevent undue noise from emp

¢ shall immediately remove al| the sheds
tin the area at the time of closure of the

he mine Is to be limited to moderate
ty trucks,
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21. Measures should be taken to comply with the provfsfonsdlabld tlﬁlzd;zggfzfz)roﬂunon
(Regulation and Control) (Amendment) Rules, 201.0 Issued by du,ﬁn -mi |

22.The project proponent shall take all precautionary measures g mining
operation for conservation of flora and fauna.

23.The proponent shall obtain all other mandato

departments,

24.The quarry area after excavation should
area, |

25. The proponent shall take necessary measures to ensure no adverse Impacts due to
mining aperations on the human habitatlo:n existing nearby.

26. Hon'ble NGT in its order dated 21.07.2020in 0A N0.304/2019 in the matter of
M.Harldasan & Ors. Vrs State of Kerala has approved minimum distance
criterla proposed by CPCB in Its report flled at NGT on 09.07.2020 for
operation of stone quarries, As per CPCB's report, minimum dlstance of quarry
from Residential/Public bulldings, lr}hlblted sltes, protected monuments,
heritage sites, National/State Highway, District roads, Public roads, Railway
line/area, ropeway or ropeway trestle or station, Bridges, Dams, Reservoirs,
River, Canals, Lakes or Tanks or any other locations to be considered by states
shall be 200m when blasting is inv(ilved and 100m when blasting Is not
involved,

ry clearances from respective

:be refilled and plantation raised over the

and detected on Jater stage, the consent to establish shall be revoked including
initiation of appropriate legal action as deemed fit as per the provisions of Water
(Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of
Pollution) Act, 1981 as amended thereofand rules framed thereunder,

28. The Board may impose further conditions or modify the conditions as stipulated in
this order during installation and / or at the time of obtaining consent to operate
and may revoke this order incase the stipulate conditions are not Implemented and
/ or information s found to have been Suppressed / wrongly furnished in the
application form,

02. i

29. The mining shall not affect the existing sources of Irrigadon or drinking water for
industrial purposes. |

30. Domestic effluent shall be discharged to soak pit via septic tank constructed as per
BIS specification,

31.5Surface run-off from OB dump area, mineral stock yard, and top soil storage area
and rain water to be pumped from quarry: shall be routed through adequate settling
pand (designed maximum hourly rain fall|basis) to meet Prescribed standard of ss.
100 mg/l and 0il & Grease-10 mg/| befpre discharge Into natural stream/water

courses during monsoon, |

03. AIR POLLUTION r

32.No transpartation of the minerals shall be allowed on any road passing thraugh
villages/habitations, Transportation of miperals through exlsting rural roads can be
allowed only by the concerned State Govt, Department/Gram Panchayat and only
alter required strengthening such that the carrying capacity of road is Increased to

P ant
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handle the mtr}eral carrying truck traffic. The project proponent shall bear the cost

towards the widening and strengthening of existing public roads in case the same Is

pfopused to be used for the project. No movement on any road Is allowed on existing
village roac} network without appropriately Increasing the carrying capacity of such
roads. Project proponent shall |ensure that the road may not be damaged due to
transportation of the mineral and transport of minerals will be as per IRC Guldelines
with respect to complying with traffic congestion and traffic density.

33, Greenbelt shall be developed a\ong the boundary of mining lease area as stated In
the approved mining plan, with the native tree species or necessary fund for
environmental measures shall be deposited in Odisha Environment Management
Fund as per the simplified guidelines provided by the State Govt. in case of minor
mineral extraction over area less than 5 ha.

34, The proponent should re-veger!;ate the area through indigenous plants which were

removed from the areas for the Inining.

35. Fugitive dust emissions from all the sources should be controlled regularly.

36. Water spraying arrangement on haul roads, should be provided and properly
maintained.

37.Loading and .unlo
efficient dust control arrangements. These s

operated. ‘
38. The unit shall maintain ambient air quality in order to meet the prescribed standard
as per National Ambient Air Quality Standard.
39, Dust suppression on mine haul roads, active 0B dumps and mine working benches
shall be done by spraying water through water sprinklers along with chemical
binders/wetting agents at frequent interval (n order to reduce water consumption

and to improve retention and réabsorption capacity of water,

40, Vehicular emissions shall be kept under control and regularly monitored. Measures
xhall be taken for maintenance of vehicles used in mining operations and in
transportation of minerals. The vehicles shall be covered with a tarpaulin and shall

Yiot be overloaded. The Project Proponent shall ensure that the vehicle must have
pollution under control certificate.
41. The following measures are to be further jmplemented to reduce alr poliution
during transportation of minerali-
+ Roads shall be graded to mitigate the dust emission.
« Overloading of tippers and consequent spillage on the roads shall be avoided.
The trucks shall be covered with tarpaulin.

04.SOLID & HAZARDOUS WASTE;
42.Top soil, if any, should be stacked separately with proper slope at earmarked slte (s)
with adequate measures and ishall be used for reclamation and rehabilltation of

mined out areas.

43.The 0B/waste dumps shall be properly dressed benched stopped at low angle (30°)
with terracing and bamboo barricades in the slopes making retaining walls stone
barriers at the toe of the dumps gully plugging etc. to prevent the solid erosion
during monsoon, besides establishing vegetation on dump top as well as its slope
surface. In difficult cases, hydro-seedling technique or use of geo-tiles mat
embedded with seeds shall be adopted.

ading areas including all the transfer points should also have
hould be properly maintained and
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_—44‘ Rejected material shall be disposed of into the low lying area inside the Mming \

lease hold area in proper manner without causing any environmental pollutign,
45. Waste oils, used olls generated from the EM machines, mlnr;ﬂs Opemﬂ?ﬂgsl-_;_fany, [

shall be disposed as per the Hazardous and Other Wastes ( anfa_gemi" ra;ns- i

boundary Movement) Rules, 2016 and its amendments thereof to the recyclers

authorized by SPCB, Odisha,

The occupier must comply with the conditions stipulated In sectlon A, 8, C, D, E and F to

keep this consent order valid.

To
The Tahaslldar, Gondia,
M/s. Nihalprasad Road Metal Quarry-|,
At/Po- Gondla,
Dist-Dhenkanal.

AN - $2 U R

RERI Rsid) SHRGER
>aie Poibifgn Congrel Ba
MemoNo._ 2199 /bt 25.c3.202% . Pryesrivs il

Copy forwarded to: i

1 The Member Secretary, State Pollution Corjtrol Board, Odisha, Bhubaneswar
The Collector & District Magistrate, Dhenkanal

3. The Joint Director, Geology, Zonal Survey, Dhenkanal,

4 The DFO, North Forest Division, Dhenkanal

5]

Copy to Guard file ,/ //C:'-r.&
Y e L
ORI YRR
C«n Polixtion Contrel Boarg
ARGUL

TRU ,
A VOOF?TE (¥ scanned with OKEN Scanner
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Form of Quarry Lease

THIS INDETURE made this md_Dayof _,&&;2022.

Between the GOVERNOR OF ODISHA represcnicd through Tahasildar, Gondia

(Hercinafter called the Lessor) of the one part.

AND
. Khandayat, AUT0-

Sri Ajit Sahw, Sfo- Latc Gokulananda Sahu, Caste-
2478435071

Nihalprasad, P.S -Nihalprasad, Dist.-Dhenkanal, AADHAR No.-73

Mobile No.-9938206689, Profession-Business hereinafter called the Le
deemed to include his heirs,

ssee which

cxpression shall where the conlext SO admits be

AN Ve o
A TN

cxecutors, administrators, assignees) of the other part.

WHEREAS the lessec has applied to the Competent Authonty

concemed for a quarry leasc for NIHALPRASAD ROAD METAL QUARRY-1 in

accordance with the provisions of the Odisha Minor Mincrals Concession Rules,

2016 in respect of the lands described in Part-1 of the Schedule and has deposited a
sum of Rs.84,42,500.00(Rupees Eighty-four lakh Forty-two thousand Five hundred

b7,

3‘6')-}__

Yonly as security.

SAIRAT CASE RECORDNO - 15/2020-21
NAME OF THE QUARRY = Nihalprasad Road Metal Quarry-1
PEIIOD OF LEASE - Five year from the date of exccution.

MINIMUM GUARANTELED QUANTITY PER ANNUM 1,00,000 Cubic Meler

(—dl Q“") A Vs M

&
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For 1st year , MGQ — 1,00,000 Cubic Meter

Sl. No. | Item Amotunt M.R. No. f &
;- Royalty Al 30705833 o;' ;13 ;F i j;j‘;a'%ﬂg -fé Z
Surf; o : g, \
: DUrf’lCC Rent 1786.00 g Yosss P B- },, a %
cad Rent - 89280.00 o;qasr'f}pg}'_’}.r 992 \i&/ )
Total 30796899.00 [0/4256E 21 2% b2 \~g/‘; ¢
For 2nd vear, MGQ — 1,00,000 Cubic Meter NS \Q,‘:;“
Sl.No. | ltem Amount M.R. No. |
] Royalty 3,07,05,833.00
2 Surface Rent 1,786.00
3 Dead Rent 89,280.00
Total 3,07,96,899.00 !
For 3rd vear, MGQ — 1,00,000 Cubic Meter
Sl. No. | ltem Amount M.R. No. | § 3
1 | Royalty 3,07,05,833.00 AR
2 Surface Rent 1,786.00 i 1)
3 |.Dead Rent 89,280.00 ¢ &
Total 3,07,96,899.00 | f
For 4th vear, MGQ — 1,00,000 Cubjc Meter p
Sl No. | Item Amount M.R. No. |
1 Royalty 3,07,05,833.00
2 Surface Rent 1,786.00 -?( d
3 Dead Rent 89,280.00 3 o
' Total 3,07,96,899.00 ] N @
For 5th year, MGOQ — 1.00,000 Cybic Meter S
" {
[ SI. No. | Item Amount [ M.R. No. 5 é
] Royalty 3,07,05,833.00
2 Surface Rent 1,786.00 B? a
3 Dead Rent 89,280.00 ?
Total 3.07,96,899.00 o (ﬁ
AND WHEREAS the Competent Authorily has communicated his §
>

approval to the grant of lease on the terms, covenants and conditions hereinafter

contained.
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Endorsement under section 58

Execution s admitted by :

™ . Dwe 4l Admission of

Name Fholo Theal linpression Signature Ezecution
’ Tixecution By TI1
: GOVERNOK OF
! B or | Excoution By TR ODISHA
. . loDISIIA REPRESENTED| .. GOVERNOR OF REPRESENTED
o ODISHA REPREENTERIoDISIiA REVRESENTED|  THROUGH
Remgs’\wrtn Bhyirn 8 HHROUGH TAHASILDAR
e v FALASILDAR  |GONDIA(COVT) Who is -_—
THROLGI! GONDIAGONT) Who I5| oot eyt W | 6 ( A
TAHASILDAR GONDIAGOVT) Whais{ Exempt [rom persond

Exempt from personal

NDIAILOVN 3 = e Fxvnepn e persanal o Appearsnce in this office
AN ,u‘pg‘l-:”rc: I;vllhl} ‘;g&\ I\ppv.tllrn\..- in s afiice 1.’}5 88 At XV of 1905
/ ‘DU’Pm\'Cd l:;' U/S hi A'."-‘.‘\'l af 19US appro\'cd b_\
y approved by Signature of the ‘
1 Registering officer B

[SKi AJIT 5ANIU o 03-Jun-2022

&!
-2.3

Ly Rt
K3 e

21

Identificd by SAKTOSH KUMAR BISWAL Son/Wife of KiRTYAN BISWAL of DADHISINGA, MAHIMAGADI, GONDIA,
DHENKANAL by profession Cultivation

Hame Pholo ThiAD W LPILSSILN Signature Date of Admission of
Eavcution

';n»l.t,‘ | SN
SANTOSH KUMAR

EISHAL

l

U3]un-2022

l
|

: '23'5“51'_. vab.

Dale: 03/06/2022 Slgnatur Roglstering otficer

19 150 18 VSl DS ILLsdorsuncaVCrdersementBuctB osin’u - utl0J 7123 &
. s e
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y W
/ NOW THIS INDETURE witnesseth as follows:

The lessor hereby demiscs 10 lhéﬁisséc the land described in Pan-I of

the Schedule hercunder written and delineated in the map hercunto anncxcd.

th
\ ? The said demised picees of land shall be held by the lessce for a term ‘6%
of 5(Five) year from the datc on which this excouted deed is registcred under the o
Registration Act 1908 and Odisha Registration Manual subject 1o the terms, \g‘::9 2 U
convents, conditions hereinafter provided. /%

IN WITNESS WHEREOF these presents have been executed In

manner hercunder appearing the day and year first above writlen.

The schedule above referred to

PART-I
Location and arca of the lease j ‘(
Village - Nihalprasad ; :g
P.S. No. - Gondia ;
Khata No. - 1513(Onc Five One Threc) 4
Plot No. - 2101(Two One Zcro Onc) o :-{
Village/Forest Block - Nihalprasad Q ;
Tahasil/Forest Range - Gondia/Sadangi Forest Range JI t
Arca (in Hectares) - 4,957 Hectare out of 9.959 Hectare [rom ECast ; §
' side
As per plan annexed and bounded i
On the North by :-  Plot No. 2)02(Two One Zcro Two) _‘g é
On the South by :-  Plot No. 1933(Once Nine Three Threc) @
On the East by :-  Plot No. 2129(Two One Two Ninc) \%\ ‘5\
And on the West by ¢-  Plot No, 2101(P) ( Two Qnc Zero Two)

Hercinafier called as “said lands”

i' .thr:n:-vl IYERPN = —_—— j
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PART-I1

Terms and condilions of the lease

This lease is subjcet to condition laid down in rule 33 and also all other

conditi ini Lhs A
ditions pertaining 1o lease as provided in the Rules. d&é A
o
A2
PART-III .9,
O
v o ..:.‘)o
Liberties, powers and privileges to be exercised and cnjoyed by the lessee ‘i‘f}
1. Tocnter upon and use the tand, described in Part-1 of the gchedule during the
term hereby demised (o carry on all operations necessary cxtraction,
collection, stacking, Processing, transport  and disposal of ~minor
mineral/mincral leascd in natural or in proccsscd/convcrtcd form.
2. To make roads, tramiways, install machineries, lay eclectic and telephone line,
on and over the said lands. A
. . ~
3. To usc water {rom strcams, walcrcourses and springs 10 and upon the said 2
lands in natural state or by means of impounding with the writien permission Y A
. /
of the Collector of the district. ;
¢

PART-IV

Restrictions and conditions as to the exercisc of liberties, powers and

privileges in 1
1. No land shall be used for surface operations if objection is raised by the x.:'; (-'E
Competent Authorily or the Collector of the District to the effect that use of o
the Jand will be detrimental to public interest. §\ o
2. The lessce shall not cul or injurc any tree in the leased arca falling within
Rescrved/Protected forest without prior permission of the Divisional Forest “g
Officer or the Officer authorized by him in this behalf and upon payment of ’i
royalty and fees for compensalory a forestation as may be specified. O
3. The lessec shall undertake mining operation only in nccordance with § ;
approved mining plan or scheme of mining, as the casc may be.
4. The lessee shall not ransport or store or causc (o be transported or slored any

specified minor mineral for the purpose of sclling or tradling otherwise than in

Scanned with CamScanner
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rdance with these Rules and as may be specified under Odisha Mincrals

(Prevention of thel, smuggling and illegal mining and chulatién of

Possession, storage, irnding and transport) Rules, 2007.

)
PART-V & 4
=
Liberties, Pow ivi Rioy=
» Yowers and privileges reserved to the State Government "‘J&, %
A
The State G : 0 X
ate Government or any officer, or persons authorized by it in
that behalf has the liberty and power to cater into and upbn the leascd arca to carry
onany operation in connection with survey, sampling, testing, quarrying, processing,
stacking and transportation of mincral as may be decmed necessary.
PART-VI
Provision regarding Rents and Royaltics
1. The lessee shall, during the substance of this lcase pay o Government royalty J
in respect of the minor mineral removed by him from the leased area at the A
i =
rates prescribed in Schedule II and surface rent at the rate prescribed in S

AR Ty 5

Schedule 1. .
2. All payments relating rents, royalties, fees, etc., provided under these rules
shall be paid to the state Government free (rom all deductions, at the District

6*2n

Treasury/Sub Treasury and in such manner as the Competent Authority may

"2

26

&/ Tur £ 3,

prescribe.

3. Forthe purpose of computing the royalty, the lessee shall keep correct account
of the mineral product, stacked and removed from the lease area and submit a
retumn to the Competent Authority and Director in Form K & Form P,

4, The lessee shall pay royalty in advance and the differential amount, if any on
computation shall be paid by the end of the first lortnight of each half yearly
period during subsistence of the Iease.

5, The lessee shall pay surface rent in advance and not later than 15™ January

and 15% July of this year.
6. The Jessee shall, in addition to tho rents and royaltics, also pay the

conlribution to the District Mincral Foundatlon and the Environment
Management Funds at the rates specified in the Rules as first above written.

4 - =W ' ' Scanned with CamScanner
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\

7. The lessee shall also pay the additional charge at the ratc of Rs.177.00 per

Cubic Meter.

g. The minimum Guaranteed Quantity for royalty for the quany |casc shall be

1,00,00'0 cum per annum.

Signed by
For and on-behal{ of Governor of Odisha, in the presence of
i %&n\‘vot\\‘uﬂ 'Q)\'W'\. ; AR 262y

2. Cowmy~ R‘-\'m idases . IRl 2829
oty e F6?

Lessee in the presence of .
RLAvweY %én e M)‘\\*'D"‘

L. Qwém.»ﬁ\ vin 3 rMu,v\kmcg\J\i DM}\-'D\’*
2 P e o o i t o gl
H/R - TR 306.2)
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Indusind Bank

Transaction Details

’\\%6 _ ] 327
ANNEXURE-K 14/6

Transaction Status

Successful

Transaction Posting Date

29 Doc 2023

Transaction Value Date

29 Dac 2023

Descripiion

R/INDBR320231 22500247652/10BA/DISTRICT ENVIRG

Input Branch

CHANDIKHOL

Debit Amaunt 2,00,040 00
Credit Amount

furrency NI
Reconciliation Releraice SARSTAN4T

Tranwantion Type

Transler Debil
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~\MF -

Indusind Bank

Transaction Details

Transaglion Status Supcessiul

Tratisaction Posting Date 29 Deg 2023

Transaciion Value Date 20 Dep 2023

Description IAPR/P2A/3E7TET7E25CN0BA/DISTRIC T ENVIRONMENT ST
Inpit Hranch OHANUIKHOL

Gabit Amount 50,000.90

Credht Amount

Currenty INR |
Reconiillation Relerance 836537245
Transaction Type Trtinslar Debit J

P

E COPY ATTESTED



4 : CYEAIE
Cop et ot THE &

4

- ] Goﬂg\‘\(
t q&}\&%x\ﬁ{’ﬂ , ﬂw\;lr%-

Do W 184 )

| NSTECToR | N HALPRASAD

293 ANNEXURE-Ry1

A,
Lo

i

S Subapnivn @ Jewtbilely  wepovd Do) tlan g dand  sodils oo

@Mﬁd Sairat Serortey |

% - \’mm

Sl\f]

s MMe e 3334 A

H W-pwmu do  Jhe %ujjgu e b
pve

*he Jewihdtty

Eis/ Revenue Insis
TAHASILDAR shiztoras

GONDIA

19.8 Q0206

5&@%

B W PO sy W
A o "bbﬂ-ly*ms Q

) Prvesal

s | (—Lﬂ '7(;"““’““ o \/mﬂ

dRed Mk, 1,545

£ Py N

\/rw@ LCTEVNg

()

G Scanned with OKEN Scanner



~\Hq-
330

FE/\SIB‘L‘TY REPORT
at Source - r\\?bml,fww\ Q«:‘\ MeAnd - |

¢ f\\f WMAA

Name of the Sair

Name of the village
Khata No Plot No Area (in Ac) Kissam
S\ 210\ 12.25 o ¥ ?avbmﬁ—@
30-9%

2101

on is to be carried out-
\0,00,000° Corm g.‘yrm\ .

plot on which quarry operatl
Material available in {he source at present in cum-

than 6 mtrs. Depth /\\n

6. Plot having more
7. Whether quarry operation is going on other than quarry area- ?\\o
8. 1f yes,
Khata No | Plot No Area Name of the RT
8 Whether the quarry s feasible- Yes
10. lfyes,
Khata No Plot No Area Kissam
5% 100 12-35 out ¢ Pov bk -2
1%
11.  Whether the quarry area involves any thick tree growth- b
ble or not- Availeble

12.  Whether the road connectivity is availa
ricultural operation in the nearby arca- ,\}0

Whether the quarry hamper ag

185,
natural

peration detrimental 10 prevention of

14, Whether quarrying ©
cnvironments- o

15. Dangerous o public health and communication- o

monuments and building- Al

16. Dangerous 10 any public structure,

G Scanned with OKEN Scanner
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18.

L

2.

22.

=~
(UF)

24.

~\$©o - 331

‘on 1l any-
Env'wonmcma\ pollution if any

i | Khata/Resery
Whether the tand is involved 18 kept in Rakshita/ &S ey,

T - b
communal parpose ~

i ovision of [
Whether the Jand involved any forest area to attract the pr orey,

conservation Act 1680- o

Whether the quarry site S located within 100 mtr distance from Railway
line, Water Reservolr, NH/SH- W

If any plot is adjacent 1o reserve forest- o

Any tank/canals/road other than(NH/SH/MDR)/habitation/Building within
50 mtrs from the quarry site exists or not- No

Whether any other minor minerals lease or proposed lease area \

located within 500 m from the periphery of nlihakprared foad Mubd Quarry
lease area, as per DSR Report- '

Views of enquiry.-. The gourex & —Fm}', Lle. and m S

FMJ —F"’ [ VRVE N %‘”} /Q’:"ﬂé-"}'lq'rr) Lease 5“403.[\6.\?\:15-

oak B} ke me-39 . Ve Sadone O

ook Pocciizl, e Yo
o0 oveewiz S1 Moy~ e

qu

' Revenue Inspector, L\\‘Clxﬂ_{mgg
Revenue (0P
3 "N“\&ms‘l—
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r iy 2 'ANNEXURE-KIM/Z

[ Joint Verification Re ort on Feasibility of otential sources of

| Minor Minerals of Tahasil Office, Gondia 1 2
1 Name of the Sairal Source:- N thal pras = gy e
, Name of the Village:- N Dhal paas N
3. Khata No.:- M B
4 Plot No.:- ero 210\
5. Area (in acre)~ 1.2 d'LLt r—f 20,93
6. Plot on which quarty operation is to be carried out:- 210

7. Material available in the source at present in cum:- {0, 00,000 CUm approx
g. Plot having more than 6 mtrs depth: - No
g Whether Quarry operation is going on other than the gquarry area:- NO
10.1f yes, Khata No.:-
Plot No:- |
Area:-
Name of the Rayati:-

11.Whether the quarry is feasible:- Yes

12.1f yes,

—

Khata No.

13.Whether the quarry area involves any thick tree growth:- No

14.Whether the Road Connectivity is available or not - Yes
15 Whether the guarry hamper agricultural operation in the nearby area.- No

16.Whether quarrying operation will pe detrimental to prevention of natural

environments:- ™o .
17.Dangerous 1o public health and communicalion:- No
18.Dangerous 1o any public structure, monuments and puilding.- No

19. Environmental Pollution if any: No

(® Scanned with OKEN Scanner
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00. Whether the land involved is kept in Rakhita or S.S. Khata or Reserved for any 335
communal purpose:- No

24.Whether the land involved any forest area lo attract the provision of Forest
Conversion Act 1980:- No

22 Whether the quarry site is Igcated within 100 mtrs. Distance from Railway line, Water
Reservoir, N.H./S.H. :- No

23.If any plot is adjacent {o reserve forest :- No

24_Any Tank, Canal, Road Other than (N.H./S.H.), Habitation/building within 50 meters
from the Quarry site exists or not :- No

25 Views of Joint Enquiry Team - Thg gaurce B 'FWW .{Lﬂ |mz§
Yoqm lease Doy,

> L— .,:,W Dl
v ngljr:eer Geoobg/s:“/” Amu.ingin;’ér, @ i

E 1
% (2/1) Division, DKL 0/0 the Joint Director 5PC, Board, Angul

Geology, Dhenkanal

’ 010
Revenue Supervisor, Gondia Revenue Inspector, TAHASILRAR
Achakpeiad s GONDIA

Qf COPY ATTESTED

AD
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ANNEXURE-R14/d e

=
OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATE, DHENKANAL

; (Touzl Section)
No.X-06/2020- | DHA /dt OB 02.202) c.mail 1d: dillouzi@nic.in

Tel. No, ! (06762) 225700
’ Office Order

pursuance lo the decisions taken in the Meeting held on 01 07.2019 under
the Chairmanship 0

In

f Chief Secretary, Odisha _communicatcd vide L.No.XXIV-06/19-
1177/Rev-1, D1d.26.07.2019 of Board of Revenue, Odisha, Cult

Gowt. in R & D.M. Department, Odisha communicated vide.L.No RDM-MME-MISC-

0032-2019-4530/R&DM/Dtd.27.01.2020,lthc following 04 (Four)

minor mineral proposals of Gondia

ack and instructions ol

numbers of existing
Tahasil haye been duly identified and piaced in the

respective District Survey Report of Dherkanal District.
Considering the submission of the Tahasildar, Gondia duly recommended by

the Sub-Collector, Dhenkanal, ‘and in pursuance o the provisions prescribed under

rute 2(p) and rule 27(15) of the Odisha Minor Mineral Concession Rules, 2016, the

proposal on minimum guaranteed quantity assessed and fixation of additional charge

against each source duly recommended, by the Tahasildar -cum-Competent Authority.

is hereby approved subject 10 compliance of th

- ER——

e terms and conditions mentioncd
below. However, if the same is settled on p

ermit basis in favour of public authority.
additional charge shall bc_ﬁxcd as per G
.] MMS-MEET-OOO‘)-ZO19-30986_/R&D
\ shall be withdrawn on non-compl
of the OMMC Rules,2016 and i

Name of the Tahasil: Gondia.

ovt. in R & D.M. Department [.No.RDM-
M, Dated.14.10.2019. The approval so accorded
iance of terms and conditions as well as provisions

nstructions of Govt issued from time to tme.

Si [Neme of | Village | Khata | Plot | Area Kissam Placed n[MGQ | Adduin
No | the source No. No. (in District approved . il

Ac.) Survey Report | in Cum
|

| fined (in

Rs (u

W= 1)
0 B T O T VO [ 8 2 T - el
Tl 'iT'lc}a‘;'pasl Tolarpasi | 467 1874 | 12.25 | Pethara | Mutila+| S1.04 3

\ 08

of | 20000 PR S
out of | boni ted Annex-lll i
| Meal 24.60

i respective '
| Quarry ‘ DSR
\ {Lease
Cuse ) \
i L]
|

joet

No.14/202
| 0-21)

S
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___--""_"—__—_ :./.

/' * -
e . e ______——'—'—_'__"—__‘“__\
T [P S
NiaTprass [N [ 150 (2100 1B Ay - | Annex-lllin P
||d Road | 8d i 9 i respective Cuiy
= Quarry
‘ | No.l E
! !(Lense
, Case
| No 157202 . - T
=T3Sl NoJ of | 20000 Rs 63

j “‘U-ll) p— No(
Nahada RS e 3428 | 1080 gz::m mentio | Annexure-11] per
. the Cum

Road o ~
| ?}mal i respeclive
i UI\I’T_\' - R

No.lll DS \
 {Lease
i Case |
« No.16/202

0-21) = = o

12,25 | Nedi Mutiiat | SI. No.7 of | 16000 s.53

71 Kaluriapat | Keluriapat | 141 - | | .
ana S:nd ana out of ed Annexure-l per
‘ in the Cum

Quarry 72.00 ‘
respective

{Lease .

1 Case = DSR

1 No.177202
A 50

| The Tehasildar shall issue a proclamation on the declaration of new source for

public information.
The Tahasildar shall comply with observations dtd. 30.09.2020 of the

!~J

Technical Committee.

3. Necessary precautions shall be taken prior to operation of the source in order
to avoid any untoward incidents due to€lephant movement.

4, In the cvent of cxisting road connectivity over private land/debottar land,

consent of land owners/recorded tenants/competent authority shall be abtained
} by the lease holder/quarry permit holder prior to operation of the source.
The lease holder/permit holder shall act upon the conditions of the agreement

signed under the MoU with the land owners/recorded tenants. -

i

6. Mining activity shall be carried out as per the approved mining plan prepared

¥ The permit holder should not use blasting and avoid movement of vehicles at

: for the purpose.

night. If necessary, slurry blasting should be allowed only during the day light
after obtaining NOC/ permission -from competent authority, for the satety of
the human moving on nearby road and to avoid ly rocks during blasting

8.  The depth of the sand mining shall not exceed 3 meters or water leved

whirhiever 1 legs

(¥ scanned with OKEN Scanner
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10.

i

12.
13.

14.

15,

16.

17.

18.

19.

20.

—

BT e

B

Sand quarrying shall not be carried out in streams within 1/5 ol the width ol
the stream bed from the bank.

Sand mining shall not be carried out within the restricted distance of any
existing structure such as bridges, dams, weirs, intake structure (s) either for
irrigation or drinking water purposes, or any other cross drainage structure as

provided in the OMMC Rules, 2016, °

Sand mining operations shall not affect the existing sources for irrigation or
drinking water or industrial purposs.

Conservation measures shall be taken for protection of flora and fauna.

The proponent shall take necessary measures to ensure no adverse impacts duc
to mining operations on the Human Habitation existing nearby.
It shall be ensured that sand mining does not in any way disturb the flow

pattern of the river water. The natural sand dune should not be disturbed.

The area from which the sand has been extracted be leveled and free of any

foreign debris or materials.

The surface of stockpile and sand processing areas outside the river bed (o be

scarified to a depth of 50 cm, graded evenly and the top soil previously stored.
returned to its original depth over the area.

Water spraying arrangement on .haul roads, should be provided and properly
maintained.

Vehicular emissions shall be kept l.ll:ldel‘ control and regularly monitored.
Measures shall be taken for maintenance of vehicles used in n{ining operations
and in transportation of-minor minerals. The vehicles shall be covered with a
tarpaulin and shall not be overloaded and should be operated only during non-
peak hours. The Lease holder/Project Proponent shall ensure that the vehicle
should have pollution check certificate.

Display board should be providc'd citing all the statutory clearances. Pillars
shall be posted on the bank mentioning distances {rom the river embankment.
The Tahasildar to take appropriate steps for settlement of the minor mineral

gairat source observing all the procedures prescribed in the OMMC Rules,
2016 and instructions issued from Govt. from time to lime.

Conud..... Py,
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24,

MemoNo. /D45 D050 2021 --

.

4-

The operation of thie source shall not have any adverse effect upon the Interest

of mineral development, preservation of natural environment, prevention of
pollution, public health or communication or building, monuments or other

structures, national security or such other purposes. -

The lease holder/ﬁcrmit holder shall not carry on the quarrying operation

within the restricted distance from any public roads,vpublic buildings, temples,

reservoirs, dams, burial grounds, railway track monuments, heritage sites, elc.

and shall not cause any damage to any public and private properties as per
pravisions of the OMMC Rules,2016.

The operation of the minor mineral sources approved herein, shall comply 10

the provisions made under the OMMC Rules, 2016 and the terms and

conditions prescribed in the NOC issued from the ‘oompetent authority i.c.
SEIAA/OSPCB.

The new sairat sources are to be entered in the Register No.S of the Tahasil, as
well as Register No.VII of the concerned R.]. Circle.

The Controlling Authority reserves the right to cancel the order permanently,

if there is contravention of the provisions of the OMMC Rules, 2016 and
instructions of Govt. from time to time,

The instructions conform to rule 60 of the Odisha Minor Mineral Concession

Rules, 2016. -

COLLECTOR, DIfBNKANAL

Copy forwarded to the Sub-Collector, Dhenkanal, for information and
necessary action with reference to his L.No.5791/Dt.21.12.2020.

Copy alongwith the Sairat case records bearing No: 14/2020-21, 15/2020-21.
16/2020-21 and 17/2020-21 forwdrded to the Tahasildar, Gondia ior
information and necessary action. He s requested to take further necessary
action in accordance with the provisions of the OMMC Rules, 2016 und
instructions communicated by Govt. from time to time.

Receipt of the case records may please be acknowledged.

Copy to Touzi Section Guard File,

!
-ds
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CRdm QIduing. gae)

QY 2335 /g0 0%,06.202)
R Side Faa o1fg aaieia

99 QSQRIREE 2995 Grigs RN Q2AG2T 60, 659 AaIeT QIge Gaig
2NAR 992 9930, GR1 ceqing 2iede 79 g0 g 689 sar gigias & (a) of 2elig
(9090-9% @ 909%-98) 2ifie o Sese elddmo AR gl 59 aeal golee eednae,
IRUS YO 90 ATIA! 6999 ARIALG ARIN QS | age 948 AB6eE Gay OMMC Rules,
20166 Q& &% Form M g 904 Q8 216 67 *8 Qe 8¢ Age 9An a°ne 98 Sealed
Cover 6Q 02JRQILIGIS QI6a 2igaan QA6Q, QG gan adIAeq 61.9%.09.909 eG
AT 8 QTR 98 6068T/30 6aI8 ARIAEC A0 INEQIAIE AYIRHce aeBal 2Iedie | Iy
Q1A% B QA% ATRITS 620 Tsa 6Q16T QLIS gedia 962 1 908 gig 6QI92/Q1 Q0 RTIIFRR
Cl9%.09.909% Q¢ gdig ¢° QGQl Qnesa A eQsigeial @l oIe aaeglg gitys
A9UU6Q SHIMIDIR QasIBgRY 6oy SaBE ¥e* ane adieat aine gee Q6dI2 98 uIdy asRy
GRYY QQWIBRINIT QaEsa Fiel AgR eqide | zand Qase qFe Wee eaide |
Bl.9%.09509¢ Qeea TRIN CRRAB IS ARQIE Joe gea Fom aduase
Bl.oR.09.9050 Qd 29T ¥ AT YN YA SRR ©.09.09.909¢ Heca Bale 629 i
Gl ©5.09.909 ¢ QS6Q FQIR 6TRAA @ g 6ANDYPY G619 QTHIRER Gl.or.09.509 ¢ Gt
UL 8 QTR VI GAHIY 26 YALIR, 61,0 ¢.09.909 @ Qei6a ARIA eaude |

°f. Q998 T QRI68 §.0000.00 (Y@ 20R ST AIY) 6 6T FIAIE

“Head of
Account-0853-Non-ferrous Mining and Metallurgical

Industries-102-
Mineral Concession Fees, Rents and Royalties” 66 Gigia 98 ¥2iq gona gaie
2069 |

©F. CUERIRRX NG QIF 99T QARG 99 Additional Charge, MCQ a <ide

8%(EMD equivalent to five percent of the minimum amournt of additional
charges specified in the notice and the amount of royalty, both calculated
on the basis of minimum guaranteed quantity for one whole year for the
minimum guaranteed quantity of minor mineral to be extracted in one full

year) QI2I? GAI8 QI IRIRce eedngia, daeie QA[ER IR 0 ATITISR QLIS
Q%0 ARY QAQ! AIQEHS 26e |

°f.  ui6eee @GR Qe aFia g4 Geqd 6 ol |

°%. 6RIR ARG 2l QIeS Qiadl 98 QYR 66 R AGYQIO |

°%. LIQRAIAN Property Statement 9°08 9569 |

©2.  UERQRRIET ANCAT ATT6Re Q! (e ¢da o1Fe acqian 62QIQ &R €AIT "MGQ X
(Rate of Royalty + Offered Additional Charges quoted b

QIR 22 08AIeR Bank Guarantee ¢2dnQIa, G Q06 Qla
9. UM I Qe ¢dabio ®I8, QRS Q°

y the applicant)
N QR |
f@ Qlsiea g9l QRIS Seadn |
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QARUQR1

JI6SLRRIRN ClIeR 6B R 880 904 Gaid 2iag. 9009 g a5A099 6269

AgIal Mines Act 1952 6 Explosive Act 1984 g a9 Q04 6 FanIeRIa 2ege
6269

89 AN QRN AlRe QQaQI 8 QGRS Additional Charge Qg 99 26996 @8gs!
ACRENING Ae FATQ |

Q619 Additional Charge Qign ig easia DAYQI ACRLERIAT AR @ 6A6R QA

QA6RIe QUG AT 6R9IQ gsalm Fade &g IR YERWNINET Q4IRS

Additional Charge @ R4 ARIe OBRYE 99 6969 GI2l FEaIR! AIIFEA (By draw of

lots) ARIFRIGT 9AF SAITR |

A9 6qI6Q GRSILRIA LSRG QTP & 699 @ goFe Additional Charge I

TR0 99 9960 2088 Ghigel 2asIeRIaT & M af ¢iae eaduIde ol 2agd ease

92868194 629 QIF |

°9.  goRe A 2gAIN1 RGN AARIAE TIRI JIY 696 OR0 V8R! UIF @1k 6269 |

©9. Q69 Additional Charge QIgiR 9id 2Iceaq QRCYI NG A Y ¢ V6M GIFQ K
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L6 ANNEXURE-R14 /10 %e
STATE ENVIRONMENT IMPACT ASSESSMENT A UTHORITY. ODISI \
A SRE-200, Unit-Ix. Bhubaneswar-751022. Tel: 0674-3512840. Fnail,
Mok sclaaodisha@gmail com
- Estatutory hody: constituted by Ministry of Environment, FForest & Climare Cliog
under Environment (Protection) Acr, 1986
- ———— L rorechion) Act, 194

File No. SIA/OR/MIN/ 304159/2023

24
Dated OfL NOVGQW‘O«U_“ 22

O
SriAjit Sahu
At-Nihalprsad. Tahasil-Gondia,
District-Dienkanal
sult Proposal for | ransior ol :C of Nihalprasad Road Metal Quarry- 1 over ap ares ol 12.2

Yere or 4.937 [Ha under Gondia Tahasil of Dhenkanal District - reg.

Yt Minutes of {390 Meeting of SEIAA held on 16.10.2023. 17.10.2023 & 19 Iy,

Ninviling a relerence 1o the above cited subject, [ am directed to inform You that the propos.
as praced o the mecting of SELAA held on 16.10.2023 for consideration of [ransfer of | ¢

Miter detailed discussion, the Authority decided to allow transler of 1:C ol the said Proposa s
per the Molil& CC. Govi, of India O.M. no. I, No. 22-2172020-1A.111 dawed 07.07 22

“Earag Standard Operating Procedure (SOP) for identification and handling ar viota,
s mneer BIA Notifieation 2006 and in accordance with e order of [Ton"ble National (o
Buml subject W reminance of ol penalty amount of Rs.6,76.937/. (e % ol
Faject cost of Rs. 5.69.19,778/ - .25% of the total wrnover during vielation pericd o 2
I VS63 714 1o Siare Pollution Control Board (SPCRB). Odisha.
0 The rransfer ol XC shall be issued alier submission of the prool ol the penaliy PeCLip] 1

SEIAA. Odisha and no farther reference to SEIAA mecting is required,

ihererore. vou are requested o comply the above obsers aton of authoriny apd syhoy
e nccessary docament lor further consideration.
Yours Faithiull B

A
Environmenial Scicr -
Cory 1o
I Inhe Collector ADM. Dhenkanal / Sub-Collector, Dhenkanal 1 ahasi]- Crangdia, 43is
Shenkanal tor nformation and necessary action.
2 the Member Seeretary. State Pollution Control Board, Odisha, Paribesh Bhavwan, 4 s
Nlakantha Nagar. Bhubaneswar for information and neeessary action,
e \'//\ L
Finvironmenial Scien
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RS 3 STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,

N ODISHA
s SRE-2/1, Unit-1X, Bhubaneswar-751022, Tel: 0674-3512840, Email: seiaaodisha@gmail,com
A sicrutory body constituted by Ministry of Environment, Forest & Climate Change wunder
Environment (Provection) Act, 1986,

File No. STA/OR/MIN/304159/2023

+h
Dated 13 Noveanhes QD
Bhubaneswar

Sri Ajit Sahu
S/o- Late Gokulananda Sahu
AUPo-Nihalprasad. Dist-Dhenkanal

Sub: Proposal for Transfer of Environmental Clearance of Nihalprasad Road
Metal Quarry-1 over an area of 12.25 Acre or 4.957 Ha under Gondia Tahasil of
Dhenkanal District Odisha from the name Tahasildar Gondia to Sri Ajit Sahu -

reg.,
el (i) EC letter no/EC identification no. 3399/SEIAA dated 18 10.2021,

1) Tabasildar, Gondia letter no. 3098 dated 17.09.2022

Lily - Online Application no. SIA/OR/MIN/304159/2023 dtd.09.10.2623
Si! : {2

This has relerence to your online application no. SIA/OR/MIN/304159/202"
dated 09.10.2023. wherein you (haye? requested  for transfer of Environmental
Clearance (EC) granted by SEIAA, O;'t_:i_iésha vide letter’no/EC identification N
3399/SEIAA dated 18.10:202 Lin*favour'Sri Ajit Sahu.|

[he application was B:{_él;iﬁin'ed °irll'_"’i'l_l;t:é-St:il:t_::r\;‘k’j-'‘l‘l":}'l_\'firom*nent Impact Assessment
Authority (SEIAA), Odisha in i-’tsg%l'3_-99§§1”Q®§Q'1in:gé’peld on 16.10.2023, 17.10.2023 &
IV 10.2023 in accordance with the-Para~1Wofthe BIA Notification, 2006 as amended
[t e to ume und the following points are noted:

‘) As submiiied by the Tahasildar, it is noted that EC was obtained for
Nihalprasad Roud Metal Quarry-1 for a period of 5 years in favour o
Tahasildar. Gondia vide the above-mentioned EC letter under reference.

i Now, the said sairat source has been leased oiit by Tahasildar to the successtul
bidder (lessce) for a lease period of 5 years. Hence, the Tahaildar has requested
for transfer of EC in favour of Sri Ajit Sahu, who is the successful bidder
this case tor operationalization of the sairat source for 5 vears lease period
under the provision in rule 37 of OMMC Rules, 2016.

tip the proposed quarry is operated without transfer of EC from the name
Fahasildar o successiul bidder.

vy This is violation case on the basis of MoEF & CC, Govt. of India SOP
(7.07.2021 as the quarry operated without transfer of EC and 1.40,350 cum of

1 -
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
ODISHA
AF-271, Unit-1X, Bhubaneswar-751022, Tel: 0674-35 12840, Email: seiaaodisha@ email con
A statory hody constitured by Ministry of Environment, Foresy & Climare ¢ I'I(I_Ilgt’ wndes
Environment (Protection) Act, 1986,

stonc malterial extracted from the source as per Y-form that is clarificd b

Tahasildar, Gondja.

(w1 The PP has submitted total project cost amounting of Rs.5,69.19.778 - and 10l
drnover amounting of Rs, 4,30,95.637/- through Chartered Accountam (C \
lor extraction of 1,40.350 cum of stone from the said source.

(viy  The proposal was placed in the 139" SEIAA, Odisha meeting and the atie
detailed discussion. the Authority decided to allow transfer of EC of the said
proposal as per the MoEF& CC, Govt. of India O.M. no. F. No. 22-21 2020
IALL dared 07.07.202] regarding Standard Operating Procedure (SOP; |+
identification and handling of violation cases under E]A Notification 2006 ar
i accordance with the order of Hon’ble National Green Tribunal subject 1o
remittance of total penalty amount-of Rs.6,76.937/- (i.e. 1% of the total project
cost of Rs. 3,69.19,778/-+10.25% of (he total turnover during violation period
of Rs. 4,30.95.637/-) to State Pollution Control Board (SPCB). Odisha. The
transter of EC shall beissued aﬁcf submit the proof of the penalty receint
SEIAA. Odisha and no fu_rtlfcr reference to SETAA meeting is required.

vith An EDS leuer was iSSUé(‘i%b}i SEIAA, Odisha on dt. 01.11.2023 for submission
of penalty cmount to SPEB, Odisha and accordingly. the penalty amount was
submitted by PP 1o SPCB ofRs. Rs.6,76,937/- vide receipt no. 28006. book ni.
1081 dt. 13.11.2023.

(viii) Documents submitted for gC Transfer; !

a. Form No.7 fon transf ";_gf_}in{fiﬁo'nme_;q“tglg,;QIgarance,

b. Letter no. 3098 dated 1 .09.20224of! Tahasildar, Gondia for transfer of 5(
to  Sri Ajit Sahu asgt@esug;;s;ﬁfﬁwﬁ@gdder for Nihalprasad Road Meial
Quarry-1, Ny, ERE

¢. Cyber Treasury e-chaUari n0.-35C391E877 dated 14.09.2023 of Rs |1t .
towards scrutiny fee, |

d. Undenaking for accepting the terms and conditions in the original BC

Transfer of Environmental Clearance (EC) of Nihalprasad Road Metal Quarry-
I issued vide SEIAA, Odisha EC letter no. 3399/8EIAA dated {8.10.2021 is allowed
Nfavour of Svi Ajit Sahu, the successful bidder for extraction of 100085

cum/annum of stone material from the source. The other stipulated terms and

cenditions of the criginal EC initially granted remains same subject Lo satisfacton

campliance (o all the stipulated terms and conditions of EC along with additiona]
stpulation.

“dditional stipulation

i The validity o' EC is for validity of DSR of validity of lease period whichever i

cariier %
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f STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,
Al ODISHA
E0F SRE-2/1, Unite1 N I';lmbancswarJS1022, Tel: 0674-3512840, Email: sciaaodisha@umnil.‘ccm
(A stcitwuory body constingted by Ministry of Environmens, Forest & Climare ¢ “heinge: wishes
Enviromment (Protection) Act, 1986)

=N —

B — T T

0. Tree Plantation: -Compensatory Tree Planting (CTP) shall be carried out witl;
minimum 2100 trees per Ha. of lease area as per the approved cost nomn for
dvenue plantations of the State Forest Department. The Project Proponent (leg
holder) shall deposit Rs.2,50,000/- with the respective District Environmen,
Society for raising 500 plants of native species within 2 years in a suitablc
location adjoining to quarry,

The Project Proponent shall be uploaded/submitted  siyx monthly ¢
compliance in the Parivesh Portal of MoEF& CC., Govt. of India only from duic of
sue ol ransfer of BC. falling which the EC stands automatically revoked.

In case. there s g change in the scope of the project, fresh Environme
learance shall be obtained

Yours faithtully
7

/

—_— /

7

= 1

4 T Membe Secretar

o . | M a
opv T “1h ‘-7‘.'.& i
Copy to S L

Jomt Seeretary (Environmentl Ministry of Environment. Forests and Climae
Change Govi. of India. Indira Paryavaran Bhavan, Jor Bagh Road, Aliganj. New
Delhi-1 10003 for information.
Principal Secretary. Forests & Environment Dept., Government of Odisha o)
mformation,
3. Member Secrctary, State Pollution, Control Board. Odisha, Paribesh Bhawap,
A/118. Nilakantha Nagar, Unit-8, Bl_%ubqneswg;iz forinformation.

4. Additional Pringipal Conservator of Ifbre_s_;s;s-'ili{fégfbn'al Office (EZ). Ministry of
Environment & Forests, A~3.1,.Ci1zmdrﬁsc1{harpm, Bhubaneswar for information.
Chairman, Central Pollution _(i‘ontrél?-Boar”d,'f CBD-cum-office Complex. [fust
Arjun Nagar, New Delhi-110032 for information,
6. Member Secretary, CGWA; lS/II.‘J’aninagar House, Man Singh Road. New
Delhi-1100111{or information'
Copy to the Collector/Sub Collector, Dhenkanal and Tahasildar Gondia/Minin.
Officer Dhenkanal for information and necessary action.

5. Director of Mines. Steel & Mines Dept, Govt. of Odisha

Yo ChalrmanMember / Member Secretary, SEIAA for mnformation.

'O Chairman, S AC/Member Secretary, SEAC, Paribesh Bhawan, A/]15

Nilakantha Nagar, Unit-VIII, Bhubaneswar for information. x

. L Guard file for record, i
¢ =

Membd

Member Secretan

LR

~d

STEL
3 JRUE COPY ATTEST

\ ADV(-)’CATE



—\6g9-~ ’ANNEXURE-RIHMS@J?&?

Page-1
el E-mail: rospeb.anqul@ospeboard.org
_DISHA Website; www.ospchoard.org

wsy OFFICE OF THE REGIONAL OFFICER

STATE POLLUTION CONTROL BOARD, ODISHA

(DEPARTMENT OF FOREST, ENVIRONMENT & CLIMATE CHANGE, GOVT. OF ODISHA)
Plot No. $-3/3, Industrial Estate, Hakimpada, Angul-759143

“By Registered Post”
CONSENT ORDER

No.21&5.../ QUARRY/ROSPCB/AGL/234/2022-23 Date:.lZ:12:2023
CONSENT ORDER NO.559

Sub: Consent for discharge of sewage and trade effluent under section 25/26 of
Water (PCP) Act, 1974 and for existing/new operation of the plant under
section 21 of Air (PCP) Act, 1981.

Ref:  Your Consent to Operate online Application No.5241998.
Consent to operate is hereby granted under section 25/26 of Water {Prevention &

Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution} Act, 1981 and rules framed thereunder to:

Name of the Mine : M/s Nihalprasad Road Metal Quarry-|
Name of the Occupier : Sri Ajit Sahu, Lessee
Address: . Plot No.2101, Khata No.1513, Total Mine Lease Area -

12.25acres or 4.957ha, Mouza: Nihalprasad, PS: Motanga,
Tahasil: Gondia, Dist; Dhenkanal.

This consent order is valid for the period up to dt.02.06.2027

This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney/stack, emission quantity and quality of emissions
as specified below. This consent is granted subject to the general and special conditions
stipulated therein.

This consent to operate (CTO) order supersedes the earlier CTO order issued vide
this office letter no. 2198 dtd. 28.07.2022.

A, Details of products manufactured:

St, Production Capacity (as per Approved Mining Plan |

No. Product & Environmental Clearance)
1. Excavation of Black Stone 1* year 100019 Cubic Meter (Max)
(Road Metal) 2" year 100035 Cubic Meter (Max) |
3" year 100035 Cubic Meter (Max) |
4" year 100085 Cubic Meter (Max)
5% year 100085 Cubic Meter (Max) |




ODISHA (‘L l L
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CONSENT ORDER Page-2
B. Discharge permitted through the following outlet subject to the standard
Outlet | Description of | Point of Quantity of | Prescribed standard
No. outlet discharge discharge pH | TSS BOD | Oil & Grease
; KLD or (mg/l) | (mg/l) | (mg/l) ;‘
| KL/hr.
T | Domestic To soak pit via
| waste water | septic tank

C‘

Emission permitted through the following stack subject to the prescribed  standard.

Chimney Description of stack | Stack height Quantity of Prescribed
Stack No. (m) emission standard

D,

Disposal of solid waste permitted in the following manner

351

o
No.

Type of | Quantity Quantity to be | Quantity to be | Quantity Description of
Solid generated reused on site | reused off site | disposed off | disposal site,
waste (TPD) (TPD) (TPD) (TPD)

E.

9
10.

1.

12,

GENERAL CONDITIONS FOR ALL UNITS

The consent is given by the Board in consideration of the particulars given in the application. Any change of
alternation or deviation made in actual practice from the particulars furnished in the application will also be the
ground liable for review/variation/revocation of the consent order under section 27 f the Act of Water
{Prevention & Control of Pollution) Act, 1974 and section 21 of Air (Prevention & Control of Potlution) Act, 1981
and to make such variations deemed fit for the purpose of the Acts,

The industry would immediately submit revised application or consent to operate to the Board in the event of
any change in the quantity and quality of raw material/and products/manufacturing process or quantity / quality
of the effluent rate of emission/air potlution control equipment/system etc.

The applicant shall not change or alter either the quality or quantity of the rate of discharge or temperature or
the route of discharge without the previous written permission of the Board,

The application shall comply with and carry out the directives/orders issued by the Boa rd in this consent order
and at all subsequent Ltimes without any negligence on his part. In case of non-compliance of any
order/directlves issued at any time and/or violation of the terms and conditions of this consent order, the
applicant shall be Hable for legat action as per the provisions of the Law/Act,

The applicant shall make an apptication for grant of fresh consent at least 90 days befere the date of expiry of
this consent order.

The issuance of this consent does not convey any property right in either real or personal property or any
exclusive privileges nor does it authorize any injury to private property or any invasion of personal rights, nor
any infringement of Central, State laws or regutation.

This consent does not authorize or approve the construction of any physical structure or facilities or the
undertaking of any work in any natural water course,

Tre applicant shall display this consent granted to him in a prominent place for perusal of the public and
inspecting officers of this Board.

An inspection book shatl be opened and made available to Board’s Officers during the visit to the factory.

The applicant shall furnish to the visiting officer of the Board any jnformation regarding the construction,
installation or operation of the plant or of effluent treatment system/air pollution control system/stack
monitoring system any other particulars as may be pertinent to preventing and centrolling pollution of
Vater/Air.

Maters must be affixed at the entrance of the water supply connection so that such meters are eastly accessible
for inspection and maintenance and for other purposes of the Act provided that the place where it is affixed
shall in no case be at a point before which water has been taped by the consumer for utilization for any purposes
whatsoever,

Separate meters with necessary pipe-line for assessing the quantity of water used for each of the purpeses
mentioned below:

a) Industrial cocling, spraying in mine pits or boiler feed.

b) Domestic purpose

¢} Process

mlfuul:s...n.\\'l
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B

14

16,

17

18.

19

20,

21.

22

23.

24.

25

26.

7.

28.
29.
30.

31,

32.

33.

34.

35

The applicant shall display suitable caution board at the lace where the effluent is entering into any water-body
or any other place to be indicated by the Board, indicating therein that the area into which the effluents are
being discharged is not fit for the domestic use/ bathing.

Storm water shall not be allowed to mix with the trade and/or domestic effluent on the upstream of the
terminat manholes where the flow measuring devices will be installed.

. The applicant shall maintain good house-keeping both within the factory and the premises. All pipes, valves,

sewers and drains shall be leak-proof. Floor washing shall be admitted into the effluent collection system only
and shall not be allowed to find their way in storm drains or open areas.

The applicant shall at all times maintain in good working order and operate as efficlently as possible all

treatment or control facilities or systems install or used by him to achieve with the term(s) and conditions of the
consent.

Care should be taken to keep the anaerobic lagoans, if any, biclogically active and not utilized as mere
stagnation ponds. The anaerobic lagoons should be fed with the required nutrients for effective cigestion.
Lagoons should be constructed with sides and bottom m.:de impervious.

The utilization of treated effluent on factory's own land, if any, should be completed and there should be no
passibility of the effluent gaining access into any drainage channel or other water courses gither directly or by
overtlow,

The effluent disposal on land, if any, should be done without creating any nuisance to the surroundings or
inundation of the lands at any time,

If at any time the disposal of treated effluent on land becomes incomplete or unsatisfactory or create any
problem or becomes a matter or dispute, the industry must adept alternate satisfactory treatment and disposal
measures.

The sludge from treatment units shalt be dried in sludge drying beds and the drained tiquid shall be taken to
equalization tank.

The effluent treatment units and disposal measures shall become operative at the time of commencement of
production.

The applicant shall provide port holes for sampling the emissions and access platform for carrying out stack
sampling and provide electrical outlet points and other arrangements for chimneys/stacks and other sources of
emissions so as to collect samples of emission by the Board or the applicant at any time in accordance with the
provision of the Act of Rules made therein.

The applicant shall provide all facilities and render required assistance to the Board staff for collection of
samples/stack monitoring/inspection,

The applicant shall not change or alter either the quality or quantity or rate of emission or install, replace or
alter the air pollution control equipment or change the raw material or manufacturing process resulting in any
change in quality and/or quantity of emissions, without the previous written permission of the Board.

No control equipments or chimney shall be altered or replaced or as the case may be erected or re-¢rected
except with the previous approval of the Board.

The satisfaction the liquid effluent arising out of the operation cf the air pollution control equipment shall
treated in the manner and to ion of standards prescribed by the Board in accordance with the provisions of
Water (Prevention and Control of Pollution) Act, 1974 (as amended}.

The stack monitaring system employed by the applicant shall be opened for inspection to this Board at any time.
There shalt not be any fugitive or episodal discharge from the premises.

In case of such episadal discharge/emissions the industry shall take immediate action to bring down the emission

within the limits prescribed by the Board in conditions/stop the operation of the plant. Report of such accidental
discharge/emission shall be brought to the notice of the Board within 24 hours of occurrence,

The applicant shall keep the premises of the industriat plant and air pollution control equipments clean and
make all hoods, pipes, valves, stacks/chimneys leak proof. The air pollution control equipments, location,
inspection chambers, sampling port hotes shall be made easily accessible at all times.

Any upset condition in any of the plant/plants of the factory which is likely to result in increased effluent
discharge/emission of air pollutants and/or result in violation of the standards mentioned above shatl be
reported to the Headquarters and Regianal Office of the Board by fax/speed post within 24 hours of its
occurrence,

The industry has to ensure that minimum three varieties of trees are planted at the density of not less than 1000
trees per acre. The trees may be planted aleng boundaries of the industries of industrial premises. This
plantation is stipulated over and above the bulk plantation of trees in that area.

The solid waste such as sweeping, wastage packages, empty cohtainers residues, studge including that from air
pollution controt equipments collected within the premises of the industrial plants shall be disposed off
scientifically to the satisfaction of the Board, 5o as no to cause fugitive emission, dust problems through leaching
etc, of any kind.

All solid wastes arising in the premises shall be properly classified and dispased off to the satisfaction of the
Board by:

@1':. 1%
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36.

37.

38.

39,

40.

41

.

42.

43.

F.

i, Land fill in case of inert material, care being taken to ensure that the materiat does not give rise to
leachate which may percolate into ground water or carried away with storm run-off.

ii. Controlled incineration, wherever possible In case of combustible organic material.
fil. Composting, in case of bio-degradable material.

Any toxic material shall be detoxicated if possible, otherwise be cealed in steel drums and buried in protected
areas after obtaining approval of this Board in writing. The detoxication or sealing and burying shall be carried
out in the presence of Board’s authorized persons only. Latter of authorization shall be obtained for handling and
disposal of hazardous waste.

If due to any technelogical improvement or otherwise this Board is of opinfon that all or any of the conditions
referred to above requires variation {including the change of any control equipment either in whole or in part)
this Board shalt after giving the applicant an opportunity of being heard, vary all or any of such condition and
thereupon the applicant shall be bound to comply with the conditions 0 varied.

The applicant, his/heirs/legal representatives or assignees shall have no claim whatsoever to the candition or
renewal of this consent after the expiry period of this consent.

The Board reserves the right to review, impose additional conditions or condition, revoke change or alter the
terms and conditions of this consent.

Notwithstanding anything contained In this conditional letter of consent, the Board hereby reserves to it the
right and power under section 27(2) of the Water (Prevention & Control of Pollution) Act, 1974 to review any
and/or all the conditions imposed herein above and to make such variations as deemed fit for the purpose of the
Act by the Board.

The conditions imposed as above shall continue to be in force until ravoked under section 27(2) of the Water
(Prevention & Control of Pollution) Act, 1974 and section 21 of Air (Prevention & Control of Pollution) Act, 1981,
In case the consent fee is revised upward during this period, the industry shall pay the differential fees to the
Board (for the remaining years) to keep the consent order in force. If they fail to pay the amount within the
period stipulated by the Board the consent order will be revoked without prior notice.

The Board reserves the right to revoke/refuse cansent to operate al any time during period for which consent is
granted in ¢ase any violation is observed and te modify/stipulate additional conditions as deemed appropriate.

SPECIAL CONDITIONS:

01. GENERAL CONDITONS

1.

4,

The project proponent shall obtain necessary prior permission of the competent authorities for
drawl of requisite quantity of water (surface water and groundwater), if any, required for the
project.

Mining activity shall be carried out as per approved mining plan prepared for this project.

Any change in the calendar plan including excavation, quantum of mineral production and
waste generation shall not be made.

¢abik reference for each quarrying plot is to be reflected, In case of no Sabik reference is
available: the Tahasildar shall furnish a certificate to that effect.

The lease holder should not use blasting and avoid movement of vehicles at night.
The lease holder will make solar fencing of the quarry area to avoid any untoward incident in
future for movement of wild animals.

Mining operation should not be carried out without compliance of provisions as enumerated in
the OMMC Amendment Rules, 2014 and 2015 along with the Notifications of Ministry of
Environment, Forest and Climate Change from time to time,

No mining shall be carried outin the vicinity of natural / manmade archeological sites.

It shall be ensured that quarrying is not carried out within 500m of structures, bridges, dams,
weirs, ground water extraction points, water supply head works, extraction points for irrigation
and any other cross drainage structures.

10. The project proponent shall ensure that no mining activity takes place beyond 6m below ground

level.

11. It shall be ensured that quarrying shall not be carried out below ground water table under any

circumstances. If ground water table occurs/intervenes within the permitted depth, then also
quarrying shall be stopped.

E CumiSonuney
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12. Wet drilling method is to be adopted to control dust emissions. Delay detonators and shock tube

1

initiation system for blasting shall be used so as to reduce vibration and dust.

. Drilling and blasting (wherever required) shall be done only either by licensed explosive agent

after obtaining required approvals from Competent Authorities.

. The explosives shall be stored at site as per the conditions stipulated in the permits issued by

the licensing Authority.

. Blasting shall be carried out after announcing to the public adequately through public address

system to avoid any accident. All safety measures as per the various mining regulations must be
ensured.

. It shall be mandatory for the project management to submit quarterly compliance reports on

the status of implementation of the above stipulated environmental safeguards to the SEIAA,
Qdisha / SPCB, Odisha/ Regional Office of the MoEF& CC, Bhubaneswar, in hard and scft copies
on 1st day of January, April, july, October of each calendar year, failing which CTE (NOC)/CTO is
liable to be revoked.

The area should be prepared in such a way as to stimulate /ensure the re-growth of vegetation.

18. At the end of mine closure, the Proponent shall immediately remove al) the sheds put up in the

9.

20.
Zl.
22.
23.
24.

25.

26.

27.

quarry and all the equipment in the area at the time of closure of the operation of quarry.
The following measures are to be implemented to reduce Noise pollution:-
a. Properand regular maintenance of vehicles and other equipment
b. Limiting time of exposure of workers to excessive noise.
¢. The workers employed shall be provided with protection equipment and earmuffs etc,
d. Speed of trucks entering or leaving the mine is to be limited to moderate speed of 25
kmph to prevent undue noise from empty trucks.

Measures should be taken to camply with the provisions laid under Noise Pollution (Regulation
and Control) (Amendment) Rules, 2010 issued by the MoEF, GO.

The project proponent shall take all precautionary measures during mining operation fer
conservation of flora and fauna.

The proponent shall obtain all other mandatory clearances from respective departments.

The quarry area after excavation should be refilled and plantation raised over the area.

The proponent shall take necessary measures to ensure no adverse impacts due to mining
operations on the human habitation existing nearby.

Hon'ble NGT in its order dated 21.07.2020 in OA No0.304/2019 in the matter of
M.Haridasan & Ors. Vrs State of Kerala has approved minimum distance criteria
proposed by CPCB in its report filed at NGT on 09.07.2020 for operation of stone
quarries. As per CPCB’s report, minimum distance of quarry from Residential/Public
buildings, inhibited sites, protected monuments, heritage sites, National/State Highway,
District roads, Public roads, Railway line/area, ropeway or ropeway trestle or station,
Bridges, Dams, Reservoirs, River, Canals, Lakes or Tanks or any other locations to be
considered by states shall be 200m when blasting is involved and 100m when blasting is
not involved.

If any information furnished by the applicant is found to be incorrect or suppressed and
detected on later stage, the consent to establish shall be revoked including initiation of
appropriate legal action as deemed fit as per the provisions of Water (Prevention & Control of
Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act, 1981 as amended thereot and
rules framed thereunder.

The Board may impose further conditions or modify the conditions as stipulated in this order
during installation and / or at the time of obtaining consent to operate and may revoke this

354
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order incase the stipulate conditions are not implemented and / or information is found to have
been suppressed / wrongly furnished in the application form.

02. WATER POLLUTION

28. The mining shall not affect the existing sources of irrigation or drinking water for industrial
purposes.

29. Domestic effluent shall be discharged to soak pit via septic tank constructed as per BIS
specification.

30, Surface run-off from OB dump area, mineral stock yard, and top soil storage area and rain water
to be pumped from quarry shall be routed through adequate settling pond (designed maximum

hourly rain fall basis) to meet prescribed standard of §5-100 mg/] and Oil & Grease-10 mg/t
before discharge into natural stream/water courses during monsoon.

03. AIR POLLUTION

31. No transportation of the minerals shall be allowed on any road passing through
villages/habitations. Transportation of minerals through existing rural roads can be allowed
only by the concerned State Govt. Department/Gram panchayat and only after required
strengthening such that the carrying capacity of road is increased to handle the mineral carrying
truck traffic. The project proponent shall bear the cost towards the widening and strengthening
of existing public roads in case the same is proposed to be used for the project. No movement on
any road is allowed on existing village road network without appropriately increasing the
carrying capacity of such roads. Project proponent shall ensure that the road may not be
damaged due to transportation of the mineral and transport of minerals will be as per IRC
Guidelines with respectto complying with traffic congestion and traffic density.

32. Greenbelt shall be developed along the boundary of mining lease area as stated in the approved
mining plan, with the native tree species or necessary fund for environmental measures shall be
deposited in Odisha Environment Management Fund as per the simplified guidelines provided
by the State Goyt. in case of minor mineral extraction over ared less than S ha.

33. The proponent should re-vegetate the area through indigenous plants which were removed
from the areas for the mining.

34, Fugitive dust emissions from all the sources should be controlled regularly.
35, Water spraying arrangement on haul roads, should be provided and properly maintained.

36. Loading and unloading areas including all the transfer points should also have efficient dust
control arrangements, These should be properly maintained and operated.

37. The unit shall maintain ambient air quality in order to meet the prescribed standard as per
National Ambient Air Quality Standard.

38. Dust suppression on mine haul roads, active OB dumps and mine working benches shall be
done by spraying water through water sprinklers along with chemical binders/wetting agents
at frequent interval in order to reduce water consumption and to improve retention and re-
absorption capacity of water.

39, Vehicular emissions shall be kept under control and regularly monitored. Measures shall be
taken for maintenance of vehicles used in mining operations and in transportation of minerals.
The vehicles shall be covered with a tarpaulin and shall not be overloaded. The Project
Proponent shall ensure that the vehicle must have pollution under control certificate.

40. The following measures arc to be further implemented to reduce air poliution during
transportation of mineral:-

« Roads shall be graded to mitigate the dust emission.

o Overloading of tippers and consequent spillage on the roads shall be avoided. The trucks
shall be covered with tarpaulin.

@ CamScannel
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04. SOLID & HAZARDOUS WASTE

41.

43.

44,

Top soil, if any, should be stacked separately with proper slope at earmarked site (s) with
adequate measures and shall be used for reclamation and rehabilitation of mined outareas.

_The OB/waste dumps shall be properly dressed benched stopped at low angle (30°) with

terracing and bamboo barricades in the slopes making retaining walls stone barriers at the toe
of the dumps gully plugging etc. to prevent the solid erosion during monsoorn, besides
establishing vegetation on dump top as well as its slope surface. In difficult cases, hydro--
seedling technique or use of geo-tiles mat embedded with seeds shall be adopted.

Rejected material shall be disposed of into the low lying area inside the mine lease hold area
in proper manner without causing any environmental pollution.

Waste oils, used oils generated from the EM machines, mining operations, if any, shall be
disposed as per the Hazardous and Other Wastes (Management & Trans-boundary Movement)
Rules, 2016 and its amendments thereof to the recyclers authorized by SPCB, Odisha.

The occupier must comply with the conditions stipulated in section A, B, C, D, E and F to keep
this consent order valid.

To,
Sri Ajit Sahu, Lessee .
M/s Nihalprasad Road Metal Quarry-| D) o
At/Po: Nihalprasad, Dist: Dhenkanal e S
REGlONAE’O/!-'FICER
. Regional Ofilcer
Memo No. LRI / Date ! (D-2022% ﬁ!a!e Pollution Contro} Board"
Copy forwarded to: Regiona! Office, Angul
1. The Member Secretary, $pC Board, Odisha, Bhubaneswar
9. The Collector & District Magistrate, Dhenkanal
3. The D.F.0O., Dhenkanal
4. The Tahasildar, Gondia
5. The Joint Director of Geology, Zonal Survey, Dhenkanat
6. Guard File, Regional Office, Angul
(& )
REGIONAL OFFICER
Reghon ableer
State Palivtion cnntrol Poara)

f
§

R %*'rgnature, Not Verified

phe

Ofticer

Date: 20234 09:55:49 IST
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11/2 11:03 AM Untitled Document

State Pollution Control Board, Odisha

Bhubaneshwar
Receipt No. 520990737
Depositor Name The Tahasildar Gondia
Money Receipt Number 31821
Bank Name. Indusind Bank
Bank Id. B0
Application No. 4298511

Nihalprasad Road Metal Quarryl, At/PO; Gondia,
Mame and Address of Industry Dhenkanal, Gondia, Dhenkanal
Namie of Regional Office HO
Applied For CTO - AIR+WATER+ADDSHEET - NEW
Payment Type NORMAL
Payment Date 21-07-2022
From : 01-04-2022

Consent e To :31-03-2028

Payment Details
Financial Year 2023 - 2024
CTO (Rs.) 41675.0
Financial Year 2027 - 2028
CTO (Rs.) 41675.0
Financial Year 2022 - 2023
CTO (Rs.) 41675.0
Financial Year 2026 - 2027
CTO (Rs.) 41675.0
Financial Year 2024 - 2025
CTO (Rs.) 41675.0
Financial Year 2025 - 2026
CTO (Rs.) 41675.0
Tota! Amount Paid (Rs.) 250050
In Words. Two Hundred Fifty Thousand Fifty
Transaction Status Successfully Completed

Print
hitps:/fodocmms.nic in/OCMMSJindApplicationDeta.ilstopChalIanMZQSS‘l1 "

FRUE COPY ATTESTED B consism
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ASSESSMENT OF THE ACTUAL VOLUME OF
EXTRACTIONOF ROAD METAL

NIHALPRASAD ROAD METAL QUARRY-1
OVER 12.25 ACRES OR 4.957 Ha. IN VILLAGE
NIHALPRASAD UNDER GONDIA TAHASIL OF

REPORT
CN

FROM

DHENKANAL DISTRICT, ODISHA
SRI AJIT SAHU

(Lessee)

Prepared By

K. K SWAIN,
REGD. NO - RQP/OD/113/2022

® ;LR Liioa LASEAIT pim my o

A TANEW SEL T ST T

L M/S TKS CONSULTANCY SERVICES J

L4 Bee s cmo s — o cwa a

Plot No-4482/12068, Pandara, Near Puri N.H,
GGP Colony, Rasulgarh, BBSR,
Khordha, Odisha-751025
E-mail:tkscsbbs @gmail.com
Contact: +91 9937023977

CamSemtner
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RE ASSESSMENT TUAL _EXTRACTION FROM
NIHALPRASAD ROAD METAL QUARRY-1 IN VILLAGE NIHALPRASAD

UNDER GONDIA TAHASIL OF DHENKANAL DISTRICT, ODISHA.

1.1 Introduction

Nihalprasad Road metal quarry-1 over an area of 4.957 Hect./12.25Ac¢ in
village Nihalprasad under Gondia Tahasil of Dhenkanal district in Odisha.
Subsequently, the lessee started the operation within the quarry lease. Lessee
Sri Ajit Sahu wanted to know the actual extraction of Black stone during
07.09.2022 to till now. To ascertain the actual extraction of the material, Sri Ajit
Sahu has requested to Sri Kamala kanta Swain, RQP to prepare the
assessment report.

1.2 Basis of calculation of extracted volume of Black Stone

The previous surtace plan was prepared & surveyed on 07.08.2023, In the
previous surface plan, it can be observed that there exist some quarries.
Subsequently, ETS and drone survey was conducted on 18.11.2023 to verify
the lease area and mining activities. Considering the quarry position volume of
extraction of black stone has been estimated.
1.5 Actual Extracted volume of Black stone

1.5.1 Method of calculation

() As per the recent survey, some person of quarry has been developed.

(i) The section of previous surface plan has been considered to estimate
the volume of excavation of black stone.

(i) The volume of extraction of black stone has been estimated by cross
sectional area method.

(iv) The limit of developed quarry has been shown over the section to

calculate the volume of excavation of black stone.

1]
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(v) The cross-sectional area of each section has been calculated and

multiplied with the length of influence of the respective section to

achieve the volume of rock mass in Cu.m.
1.5.2 ACTUAL EXTRACTED VOLUME OF BLACK STONE

Volume of |
Section Cross Length of ‘E’::::;:; Usuable | Vt":sl.tlm;o?;fk
i sectional Influence Rock | i
Considered Rock mass in 2 mass in
Area (m) 3 mass in X
(m*) (m?) (m?)

A B C D=BXC E=D X090 | F=D X0.10
A-A 1506 54 81324 73191.6 81324
B-B' 285 50 14250 12825 1425
Cc-C 166 50 8300 7470 830
D-D’ 729 50 36450 32805 3645
E-E' 517 31 16027 14424.3 1602.7

GRAND TOTAL 1,56,351 1.40,716 15,635

1.6 Conclusion:

The excavation plan has been prepared considering the previous surface plan.

As per the calculation furnished in the above table, the total extracted volume of

black stone is estimated to be 1, 40,716 cum (approx).

2 g e
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= =Bl ANNEXURE -RB14/ % o1
: ' NO OB]ECTION CERTIFICA TE

R (See Rules 102 & 103)
jecteNo Objection Certificate under the Explosive Rules, 2004

| Date 03083019

-
eroff® to the application in Form Ag.12 dated  30.05.2016, Submirio hy Sri 2
: Fm’a;;anbe of rules 102 & 103 of the Explostve Rules, 2008, there is na objection -
selinder the Explosive Rules, 2008 to §py Afit - Sahu, S/0 - Late Gokulanandy i,

At/PO/PS-Nik alprasad, Dist. Dhenkanal, State - Odisha, PIN . 759016 for the Jollowing pu pose, Hin,
and quantities of explosives in the premises over Plot No - 1833,1961 under Khata No. - 1433 /957
and plot No, 1833/9736 under Khata No. 1 433/1111 A/PO/PS - Nthalprasad, Tahasil-Gondia, s -

Ditenlanal | Seare - Odisha as shown in the site plan duly endorsed and enclosed herewit),,

agrantin

1. Purpose: - License to possess for use explosive of class 2 & ¢ inamagazine.
2. Kinds and quaritities of explosives,

Ser. [ Name of explosives Class | Dfy, . ]

No. I' Tm used In
— time onemonth
a | ANFQ 2o 100 kg 25 M.T GOOMT
: a High Explosive 2 s | 4500 kg | 1000 kg 27000 kg '
| b | Safety Fuse 6 1 10,000 Mtr, | 2500 per 60,000 k1.
e Detonating Fuse 6 20000 Mer. | 5000 Mer |120,000 p1t,

| Electric Deto/Ordinary [6 ] . | 000 Nos ™[ 11000 Nos | 264,000 A1,
| Deto I :

3. NOC will be valid subject to Sulfillment of the follo wing terms & conditions,

a. Explosives should be handled by competent and authorized persons. Entry of unauthoris
persons should pe strictly prohibited, Children under 14 Years of age and person unger
Intoxication should net be allowed for loading, unloading or transportation of ¢che explosives
ortoenterin the licenseq premises.

b, Smolking, use of naked Ifght, open flame of any kind and use of mobile sets qre stricdy

prohibited ut the site gpg that effect notice should be displaced on the walls of (e
magazinic/storage shed.

C. Explosives should only be transported In licensed vans any approved type of bags aog
container.
a, Adequate lighting arrestors gre to be provided at the site,

e The storage site should pe with houndary wall/bar bade wire fencing to ladioy
15(fifteen) mcters,

J Minimur 100(One hundred) meters distance (s to be mentioned from one storage shed (g
another storuge shed,

-

g Manuul operated siren shogld e provided and siren should e sounded prior (11,
blasting as wa rming signal for evacuation _fr()m the site,

h, Four numbers of water vats gt least 400¢four hundred) liters capacity euch showly 1.0
provided ut the storage site,

i All the employees should be well trained on use/operation and maintenance of firs; cirf

firefighting equipments nstalled at the sfte,
j Roofmude (n RCC 1:1.5:3 of 150 mm thick,
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All the walls are made of brick of 500mn in cement mortar except the wall of 60O mm thick
hetween detonator and lobby room,

[ nterior henehios shotves are free from grit and there should be no contact botween iron and
oxplosives,

M 22551125 7' iype ventilators fitted with Jrame of tron bars set firmly in walls of outer Jace,
Inner opening protected with brass wire gauge. Total 12 (twelve) No.s to be provided

o S(Five) thick iron doors playing vutside with wooden lining and brass hinges and i ngs
and having brass lock and internal door made of wood with brass hinges & fittings,

0. Window plq ying outside and made of steel plate of 5 mm thick wooden lining having brass
should be provided,

P The earth-pie will be located ata dl’stanc"e 0f 3.6 meters away from magazine,

@ The explosives hoxes will be placed on wooden trestles leaving sufficient air gap between
wall and stocks of explosives,

o Tollowing first aiy fire fighting equipments.should be provided at the site:-

L Water CO2 Extin guisher 09 liters capacity (15! approved) - 4 Nos,

it.  Dry Chemical powder Extinguisher 05 kg capacity (15! approved) - 4 Nos,

L Two fire bucket stand with 4 ( four) sand And ¢ (four) water buckets.

c/

5& W /7
District Magitihte,

Memo No. | 102 Judl, Dtd, QE'OE‘QO{?

Copy forwvarded to Sri Ajit Sahu, S/o- Late Gokulananda Sahu, At/PO/PS~N!haIpramd, Dist-

Lhenkanal, State - Odisha, piy - 759016 for information and necessary action, He is directed to
maintain the fire prevention arrangement as per report of Deputy Fire Officer, Angul Circle, An gul.

Memo No. |1 03 Judl, Dtd, 02:08° 20109

Copy forwarded ro the Deputy Fire Officer, Angul Circle, Angul/ Asst. fire Officer, Dhenkanal/
0IC, Gondia Fire station for information and hecessary action,

Memo No. }10Y _ Judl, Ded, 62,08 20(9
Copy to the :- -

i Superintendent of Police, Dhenkanal
2. Sub-Collector, Gondiag
5. Tahasildar, Dhenkanal.

Fer information and necessary action,
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1T R | EOVeroment of India
oy R ST HATWT | Ministry of Commerce & Industry
YofdaR qur fewes HAGA (YY) | Petroleum & Explosives Sa fety Organisation (PESQ)
- fawtes RIS | Formerly- Department of Explosives
F-35/A, 9. 1. . 5077 | F-35/A, BJB Nagar
&1 | Bhubaneswar 751014
I (Phone):- 2433370 | e (Fax):- 2430656
Email: dyccebhub@explosives.gov.in

AT (Date): 05/02/2020

=5 FEB 2000

Sfo Late Gokulananda Sahu, At-PO-PS-Nihalprasad, City Dhenkanal, Town/Village - Dhenkanal
District-DHENKANAL, State-Odisha, Pincode - 759016
I Plot No. PLOT NO.1833,1961 KHATA NO.1433/957, 7t NIHALPRASAD, fSTeT DHENKANAL, U5 Odisha # frewtes & #hrsfiey #F
39ANT & AU Fen & frewies e, 2008 % sada LE3 # oy A F E/EC/OR/22/363(E82730) & Adayor wesh #|

ok Possession for Use of of Explosives from magazine situated at Plot No.:PLOT NO.1833,1961 KHATA NO. 1433/957, NIHALPRASAD, Dis!
Rt DHENKANAL, Odisha -Licence No.: E/EC/OR/22/363(E82730) granted in Form LE-3 of Explosives Rules, 2008 - Renewal regarding

AgRT | Sir,

HI9E ST WY W 9T T oil ReAiH 05/02/2020 7 Fewt qgor w1 Rewew BRI, 2008 & AT G LE-3 # 5 srqaifeq R

31372025 % FdIGd F W 9T & T AN T W ¥
Reference to your letter No.: nil dated; 05/02/2020, the subject licence duly renewed unto 31/3/2025 and issued in Form LE-3 of Explosives Rules, 2008 is forwarded
herewith.

I & ST TAGT §7 Fo TR awrarder Reia 3103/2025 9 e 9 v = 3 51

For further reaewal of licence, please submit the following documents so as to reach this office on or before 31/3/2025.

© Y IWE-| A Rfted qof v gmeRa smige

Application in Form RE-1 duly filled in and signed.

+ TP OWEy & t;ﬁ?ﬁ.ﬁ?@wﬁm,zooaa:maﬁamswmmhwmé-smgﬁmammwmzm
A Sifeorge ST iCi
Licence fees renewable for one 10 five years, to be submitted online through e-payment facility available on online application portal under the Gxplosives
Rules, 2008,

« IART W & WY HF dearedl
Onginal licence with approved plan.

T § way A Rewies @uw, 2008 F PRt 1129 9 Wt wer S

In'this conneetion, please also refer to Rule 112 of Explosives Rules, 2008,
. ﬁmm‘?ﬂwﬁgmé-u#ﬂﬁm@?ﬂ&ﬁ{ﬁﬂﬁﬁmﬂﬁhs@rﬁwwﬁwwﬁmﬁﬁaﬂmﬁw@%%

T amp A )|
Indent for purchase of explosives shall be placed in RE-11 with the supplier and copy of the same shall be sent to this office.(Nat applicable for fircworks

store house)

. mmﬁﬁmmmmam#mﬁmﬁm|mwmm¢m#mmmano

k@ ¥ g f@? FAT wfge @nfaerErET dew F R T 8T ) | Pleasc submit quarterly retums of explosives in RE-7 at the end of every
quarter so as to reach this office by 10th of the succeeding quarter.(Not applicable for fireworks store house)

o TN SR HRUA T e GER A STl St IR Pt & ded wE g A wRR YA uns gy Freiifen, W 3o
1952 % 3T T AT WAt F SR TR A A AT F AT I Hfw & AiRE A

All blasling operations shall be carried out by a competent person holding a valid shot firer's permit granted under above rules, Howevecr, blasting operations
in mines coming under the purview of the Mines Act 1952, the blaster shall have qualification$ prescribed in the regulations framed under the said Act.

| Your’s faithfully

ERf e faroes PdEs | Deputy Chief Controller of Explosives
¥@ARET | Bhubaneswar
wfafaf 9T | Copy Forwarded to: -
1. o AfoeT (District Magistrate), DHENKANAL (Odisha) o=t & fAT (for information.)
39 JGY farwes favs | Deputy Chief Controlicr of Explosives
@AY | Bhubaneswar

Qs IeEdr oY Ide @ Rufy, Yo AT & 0 o A=wW$T http://peso.gov.in &d)

(For more information reparding status,fees and other details please visit our website http://peso.gov.in)

2/5/2020



HTARY 3. (Licence No.) : E/EC/OR/22/363(E82730)
aif¥e #F 9T (Annual Fec Rs): 6200/~

194~ o wass

3T Y¥9 UH. §.-3 | LICENCE FORM LE-3
(Foremles forarm, 2008 7 St 4% smr 1 & D 3@ & mﬁvu\

L (See article 3(a) to (d) of Part 1 of Schedule IV of Exploswes Rules, 2008)
@GN 3T & v v gAT W 123459 T3 7% fawwles a1 Bl #vele # aof 6 % faepres 3

Licence to possess : (c) for use,explosives of class 1,2,3,4,5,6 or 7 in a magazinc

1. Licence is hereby granted to Pt
,f".-i {2
Shri Afit Subiu [er I Oecupier : Shri Ajit Suh S/o Late Gokul da Sahu At N 3 Aot - g ¥
Dhenkenal, Districts numac;;m't. e O T Tt e Ban, A -0 Nikulpemest, Oty Dhmh"'?_’:f“w""‘“ . - & 5
FETEY . &>
N IS IEed H oTdr &1 pd 2 B ""‘3_
2. JTAAURY fr giRAf | Status of licensee ; Individual jol ik sl ey
3. et Rl et & R [Rtwe § . possess for use of Nitrate Mixture,' Sal'cty I*use. Detonating Fl}si.-.
Licence is valid only for the following purpose. " Detonator, - & 39T & faw : .'
4.3mmﬁm%ﬁﬁmmm$ﬁvﬁﬁﬂwh \o.\_ ;
Licence is valid for the followmg kinds and quantity of explosives: -- (&) (a) N S
% !!!!! ﬁ Sﬁ% :"ﬂ-‘"--!lﬁ-""ﬂaﬁ ﬁ%“"" --'.----"..v-"n"‘“”.-~'-"”"'“,H"E‘-‘%'a;:;&-’-.--_.
Sr. No Name and Description Class & Division Sub-division Quantity at any one ime
L. ... . Nitate Mixture 0 ' -
2 SafetyFuse " o =N
3. Detotiating Fuse ... IR
pese, Sl D7 SRS, - S, cypac
(mmﬁwmam#@ﬁaﬂmmﬁvxﬁaaﬁmr[3{3—&33(@)3%!?(:1)%3@33@711?3 . Gtimes
(b) Quantity of explosives to be purchased in a calendar month[applicable for licence uader article 3(b) and (c)] : * as above.
> e ks qafEh @ IHgared aRAR @ qite g 21 . X@1f¥ %. (Drawing No.) E/EC/OR/22/363(E82730)
The licensed premises shall conform to the following drawing(s): . few (Dated) 19/10/2015
6. T Y AT 9 W feua §I The licensed premises are situated at following address:
Plot No. PLOT NO., 1833,1961 KHATA NO.1433/957 , AH (Town/Village) : NIHALPRASAD{%}T YTAT (Police Station) : NIHALPRASAD
TSI (District) DIIENKANAL S (State) Odisha  TF&IE (Pincode) 759016
Y (Phone) g Ad (B-Mail) $F (Fax)
1. seraifeT ofer F A=fRfRa s sghse § .
:3 a # - B S el . : Onc High Explosives Store Room, One Detonator Store Room and Lobby
I'he licensed premises consist of following facilities.
8 st www —wAw W AUl frees #Eas, 1884 3R 3@F sl BT Rewes B, 2004 & 39, et ok
'3rﬁﬁmaﬁsmﬁmﬁﬁﬁmﬁ$mmi¢ #r S £
The licence is granted subject to the provision of Explosives Act 1884 as amended from time to time and the Explosives Rules, 2008 framed there
under and the conditions, additional conditions and the following Annexures.
I 3dE BH H. 5 A U A W (R, Wi JE AR e Raer gR RS gos
Drawings (showing site, constructional and other details) as stated in serial No. 5 above.
2 ity ey SR AR 5 It @ it R afaRfFa o
Conditions and Additional Conditions of this licence signed by the l.censmg authority.
3. gl YT DE-2 | Distance Form DE-2.
9. g (AT A 31 AT 2020 a% AR W@l This ticence shall remain valid till 31st day of March 2020,

g paicd, HOFAEA @1 306 Fdw TRRT PEaAt 90 JqEd VvE A 4% via Afése Je-vinE inde awr svaftta 5w
argafeer dr arell wr 3ifsHAvr R AT AR g IRET ASEr A I Hordw 3T F ST e & Inged A o s )
mﬁammﬁmm%mﬁma’n

This licence is liable 10 be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this licence as set
forth under Set VIII, wherever applicable, referred to in Part 4 of Schedule V or if the licensed premises are not found conforming to the description
shown in the plans and Annexurc attached hereto.

Sd/-
a0 | The Date - 19/10/2015 wgFa 76a fAewies fw® | Joint Chief Controller of Explosives

East Circle office, Kolkata

Amendments @

Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 20/12/2016
AQARIT & JSaihd & v v

Space for Endorsement of Renewal

AdRr A Al Fafed 7 arfrw FAFIGH WA & gaer IR wE

2/5/2020



—18S -

Date of Rencwal Date of Expiry . Signature of licensing ay#fority and stamp

05/02/2020 31/03/2025 Dy. Chief Controller of Explosives; Bhubaneswar

méﬁmﬁmﬁ#mmmmﬁﬁ$mmaﬁ$WM|

Statutory Warning : Mishandling and misuse of explosives shall constitute scrious criminal offence under the law.
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N\(g é — ’ l’qgc:laor‘ 1

Form DE-2
(Sc'c rule 113 of the Explosives Rules, 2008)
(Distance Form 1o be attached to the licence)

4 S

afety distances required (o be kept clear around mg azine for high i !

/ (E82730) i orar] 5 BrANted o Shr £ it g gI igh explosives or fire works or factory licence number E/EC/IORM2/363
/ JIENA \U, 3/0 Late Gokulananda Sahy, At-PO—PS-Nihalpmsad, City Dhenkanal, Odisha-75901¢ .
; Type of Structure(s) - ) Safety distances meters
i ——— : ==l

Inside Safety Distanccs(ISD) M Uum
Room or Workshop used in Connection with the Magazine 31 46

Any other Explosives Magazinc or store House or Factory of the Applicant
Magazine Office

W N —

Middle Safety Distances(MSD)
4 Magazine Keeper's or Chowkidar's Dwelling house
5 Railway incl uding Minerals and Private Railways
6 Canal (in active use) or other navigable water -
7 Dock or Pier or Jeuy
$  Public Highway or Public Road 113
9  Private Road which is PRINCIPAL means of access to a Temple, Mosque, Church, Gurudwara or other
places of worships, Hospital, College, School or Factory
10 River Embankment or Sea Embankment or Public Well
Il Reservoir or Bounded tank/rope way
12 Windmillor or Solar pancl for Power Generation

_ ' Outside Safety Distanccs(OSD)

13 Dwelling House

14 Govt. and Public Building

15 Temple, Mosque, Church or Gurudwara or other Places of Worships

16 Shops, Market place, Public recreation and Sports Ground, College, School, Hospital, Theater, Cincma
or other Building where the public are accustomed to assemble

17 Factory

18 Buildings or Works used for the Storage in Bulk of Petrolcum, Sprit, gas, or other inflammable or
hazardous substances '

19 Building or Works used for Storage and Manufacture of Explosives or of articles which contain 226
Explosives
20 Acrodrome
21 Furnage, Kiln or Chimney
22 Quarry or mine pit head
23 Power House or Elcctric Substation
24 Wircless Station
25  Warchouse or other Storage Building
26" Any other Protected works
Overhicad Electric lines
27 Electric Power over head Transmission Lincs above 440V 90
28  Electric Power over head Transmission Lines upto 440V 15

The Date - 19/102015 mg;”'_\
. For Joinl-Ghicz"Conn'gllc - plosives:,

‘s~ EastCircle office, Kolkata® *
L R e E i P 3 hadan
Amcudments : b o BTG B oot
¢ Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 20/12/2016

2/5/2020



AT 99 UA. §.-3 | LICENCE FUKM Lr->
(faewles v, 2008 & yazf;w& HIT | & Heaede 3(@) & () 2f@e) ’“f%?- — 368

(See article 3(a) to (qgf Parkkof Schedule IV of E xplumes Rules. 2008)
W%f&vwmwaﬁl.z.s.«s;m #ﬁm‘@mmfﬁwﬁ#m#m‘rﬁ?mm

'LQU /\ L.icence to mrss@ ;@:h\r use prlwves ass [ 2.3.4.5.6 or 7 1n a magazine

. ence No.j 1 E/EC/OR/22/390(E98095) g y =

FUT Annudl Fee Ry) 9800/- o

: ¥ W _'(,’T&u‘.iu :
’ ; i jl VS
icence s hereby pramted Lo oy i A
N N e %
shri AJIT SAHU (RRBHY 7 Occupier : AJIT SAHL). S'o Late Gaks Sulgh, 40 us Nibmlprasad. Town Village - N1HAL P.q.i 28 Distrid)
JENKANAL Stste-Odisha. Pincod: - 759016 £ i ‘r §|
@ it R &M
A AT Wyeed @ sl &) & \f L5 av ot y
wofaend i wifRAfd  Swus of hicensee © Individual Q ) oy JES _,,‘f" ""{-
. rele W I
Al i@y s@aed & v Rt &) possess lor use of Nitrate Mivture, I)embgk?‘me hul‘eh Fuse, Electric und/or
acence 1s valid ondy fer the loliowang purpose Ordinary Detonatars, - & 352177 & §
I faewieal & e faf@a At war ik & B Rfttany &
reence 1s vabid for the foliowing kinds and quantity of expiosives - (EF) (a)
TTw TR R R - C i A e S - o 2
St No Name and Description ) Class & Division Sub-division Quanlu_\ atany one ume
i Nirale Misture ) 0 1300 Kg
2 Detonating I-use 0., 0 20000 Migs
Safety Fuse - 6.1 0 10000 Mars
____»l____ ____i featnie and’or ()r_dmar} IzL_u_u_uilmx = - i A __ . +H000 Nos
o) Bl v adlat A # @i 9 g [aEpeE & AEr 13;@3_‘:: 3(@)3?1? ke i FFafta & fAv) 3 times
b} Quantity of prlom es to be purchased in a calendar monlhfapphcabh: Jor liculoe undcl; article 3(b) and ( (.)] as above.
FeratEd Warifas (arfesh @ e IR K ‘ﬁ% ra;-m.i t@m %. (Drawing No.) E/EC/OR/22/390(1:98095)
“he heensed premises shall conform {h‘. following dra\\mglﬁ fewE (Daed) 170672020

Iiru’;ﬂ@ aRay Mefatae 2 o« @2a & phe hee nsg;i premises dr\alludtcdeat,fnllmwnlh addre
Plot No. 1833.1961,1833/9730. hata No. 1433/957. 14330111 a7 (TowaaV age)s NTHATLPRAS! qﬁ—g gTat (Police Station) @ NTHAL PRASAD
@1 (Drstrict) DHENKANAL A ASuey Odisha Rl (incade) 759016

GBIY (Phoney (19938206689 3R (ALl 4 hadt (Fax)

oty oRer & Prsfaigu glawd sofdse §

hu iicensed premises consist of 'ollowmg faciljtics

AT FHY - W W agits Reees wiefas. ‘881311? 333‘ :ﬂtﬁﬂ R faewes ﬁlm 2009 & 3gaur odt 3R #AINEFT aat 3k
flefuy samety & ande @ gV Iefae & S By
e liosher & granied Sulzec b rovision ot I Nplosnves Act T8RS as amended from bme o tnne and the Fxplosives Raies. 2008 framed there uvnder and the

conditions addiional concitaos cand the tofiow g Annesares

DoaRded R OE S8 ow IR lemay s d@lesaaiun g 3?‘{ 3o f@aror afda @id ¢ g

i)ru@mg,s (showing s:itc. constructional and other detasls) s stated 1in sepial No. 5 above

2 IS EaRY gE SR S Hegatey 41 Rt 3R faRiF o)
Conditrons und Addinional Conditions of this licence s;gncd by the figeysing authority.
{ﬁ &g DE-2 | Distance Form DIEE-2

oy urf‘t\d arfl@ 31 A 2025 v [AfSsET ®a 'rrm|ia¢ncc*sm‘1£’»‘;émzinfvaﬁd till SJst"da)’ of March 2025,
g sieA e a aod 3le ffag Rt ar swgdr v"“‘#f‘:rm 4& Yy Rfdse Qe-vi & athe qar syafla oy FgAT )l @

HGHEAVT et &1 AR 3o At IRER Aot A1 36 o 39EY B oRia e & FTEd ) wie ot oY e o afvded & s gwh &
g7 3 @I g

fs hieence 1s hable 1o be suspended or revoked for any violatios of'the Act or Rules framed there under or the conditions of this licence as set fifrth under Set VI
wherever applicable. referred 1o n Pan 4 of Schedule Voor if the licensed premises are not found conforming to the description shown i the plags and Annexure
attacned hercto

Regu]ii‘- Magazine

)

ARG The Dawe - 1770629, '\‘Rﬁ-_d #Gu faewew @ @& | Joint Chie

ommller ()l Explosives
. Kolkata

S NETY & YuBTEeT & [olU T

Srace for Fadorsement of Renewal

AdEor & @ gaIla & aig HAATA R F gEAER IR =N

Date ol Rencwal Date ol Expiny ngnalure of ticensing authorily and stamip

Tt I - REmed! #1 Twd G F IEW @ I geea R § aa wei gifts sy g

Statutory Warning : Mishandling and misuse of explosives shall comstitute serious criminal offence under the law,




(S g Py, 2012§6f§ﬁm‘}l;3n§?§u-3 IR 5w 35 2 _‘lgg = 369

LICENCE FORM P-3

(See Sr.No.-3 of Schedule | and rule 35
of Ammonium Nitrate Rules,2012) ‘ﬁﬁﬂ N
Y45 2 :
 FRwIes Rfafor st qrewad, ], & S9am & g verd S
Licence to possess for use of Ammonium Ni 0m a store houst attached to explosives ma ufacturing

. +*
WA | Licence No. : m:c/oammwum;?
dM¥e HFIG AcD  Annual licence Fee Rs :(I’lﬂ--‘}i:;\ my
\)\J'\@- o -J‘
AR S
HFIQ T il 3wt 2 Y & 7 Shri Ajit Sahu (SRGTAT : Shri Ajit Sahy ) _
Licence is hereby granted (o * S Late Gokulanands Sahu, At PO & ps. Nihalprasad , ¥6% | 7119 - Diienkanal
% DHENKANAL , 398 Odisha . 9 315 - 750016 Phone -, Email-
aumistone@rediffmai.com , thay.

| il 187 Individoa

Suttus of heence holder Individusal

2 T dee Patafle wian g du mmwmﬂ@ma, am’lﬁrquwrﬁeésavu‘tn%%mmﬁ%amﬁ

licence 15 valu only for the follown, purpose - Licence to possess for yse of Ammonium Nitrate from a store house artached (o explosives manufacturing unit (ANFQ)
3 mqmmmﬂmnar@eaﬂmﬁfgamrasmaﬂ.

Licence s valid for the followng quantity of Ammaonium Nitrate:

' ; Rl o ol a9 o ) o) vl s

' AR Ayt faavm 1ot oo T o ey Agge B AEds 1)

[ Name and Description Quantity at a time (Kg ) Quantity of Ammonium Nitrate (0 be purchased in a

I financial Year (K
Ammonium Nitrate (Solid) 20000 720000

i I Uy Bofafda s % STEY ghn v

he heensed premises shall conform 16 the following dr'uwing(s G it 1 _

HI@! T | Drawing No ;: VECIOR/P3/15( A 19484 BT | Dateg - 160672020 . ©
3 SR R PafidE ol w R 2 : ’ 3

e Licensed premses are situated at followang address:

Plot No. 1833/1961 & 18339736, Khata No. 1433947 & 1433/1111 | WWTWJ Tewn IVﬂi‘age : Nihalprasad, Tahasil-Gondia

'

gfery @39 | Police Sation - Nilulpnstd =1 | Drstrict - DHENMNAL U U | State : Odisha
197 &¥8 | PinCode - 759016%¥ | Phone 3 | E-Majl - aurnistone@prediffaisi.com®»a | Fa :
et aieR A i@yl guas g

ihe hieensed premises consist of following facilines :
Consis) of otie sture house |

§ I e o o g Rrgtes i 1844. T3 F 305ll1 971G G SpYa e Prr 2012 BV, sifaferr o o rff Sl 3 sl oiict &1 wreh

LS B S 3 4 SR sk (e s R 31 faqum 89
'u\iq;fjﬁv and) e arg u%m gRT (awafﬁa i ) ol o amgfgr?f

the hoence is granted subyeet to the provision of Explosives Act 1884 as mended from time 10 time and the Ammonium Nitrate Rules. 2012 framed there under and (he conditons
ddditional conditrons ang Annexures

) Drawangs (showing site, constrictional and ather details) as siated in sérigl No. 5 above.

(i) Condations and Additional Conditions of this licence signed by the license issuing authority.

e IR 31 A 2025 7 du

I'ms hicence shall remain valid 1l 31st day of March 2025

U ST Ewies arfifn, :ss.smmmﬂqmnuumﬁwm@am:onzmwmﬁwmﬁmmmwwm
et Jurag H il v & apeey - g el

& | Dae 16062020

S alw @ e YHIES:
Endorsement for renewal of licence:
TABI0 B ARG it #t ardte SN MRS & genen
Date of Renewal Date of Expiry Signature of licensing authority

wifafire et Mﬁmmwmmmmwmmm HRTY § |

S_rgt,mg;_x_,\!'u_rn_igg * Misuse of Ammonium Nitrate shall constitute serious criminyi| offence under the fyw




a@ﬁmmzmﬁwﬂmmmmmr.sﬁﬁmmmmemqemx

The following are the conditions of licence number AIECIOR/P3/15(AI948) to Licence to possess for use of

m{ezas:mﬂn%f?m.megaqﬁ.mﬁmmc;ommswm; 1 20 Pt 2

tium Nitrate from a store house attached to explosives manufaety ring unit (ANFO) in Form p

e -3 granted b R
the Chief Controller or Controller of Explosives. . '

aﬂﬁwq@zwmmémmwmﬁmwmmmﬂa WUSRY & & & Ry sy,
The Ammonium Nitrate shall be possessed only in the licensed storehouse or melt storage tank shown in the approved plan attached witi,
the License.

whatsoever which tends 1o cause or explosion and is not reasonably necessary for the purpose of works related thereto,

H]ﬁa fom sreer ot & faedt Wt yHR @ ufad g ol g
féa S | ﬂﬁmﬂusﬂmawﬁaﬁwﬁuﬁaﬁqawﬁa%mmmﬁﬁamﬁmm .
No additions and alterations shall be carried out in the licensed premises without 4 previous sanction in writing of the Licensing
Authority. Such additions and alterations so sanctioned shall be shown in the amended plan attached 10 the License,

E%mmﬁ"ﬁnfmammﬁaﬁqma%wﬁwqawrﬁmmﬁ & U T 89 U G T g el

Wﬁﬂwmmmmﬁmmm@mmuﬂmﬂmmwmwuu&maﬁm R
_sf%rﬂas’rawﬁﬁuﬁwﬁmm&wmﬁWW%msﬂ?ﬁﬁuﬁ%mﬂwWWHw*-naT

Free access 1o the licensed premises shall be given at all reasonable times to any inspecting or sampling officer and all facilities shall he
offered to the officer for ascertaining that the provisions of the Act and these rules and the safety conditions are duly observed.
%wwﬁarﬂmﬁﬁwa@mmﬁﬁmﬁﬁ@aﬁ&mwﬂwﬁaﬁéwmﬁmﬁéuﬁaﬁqmmtﬁmmﬂ
Fsrosrwrwmm%m.m@Mﬁmﬂmmmm%ﬁ%mwmagw P FTER Ul
sﬁmmﬂ%ﬁa‘?m&%%ﬁ{ﬁa% qfoa s g, Eﬁ%ﬁfﬁwﬂmﬁmﬁsﬁaﬁﬁmﬁaaﬁmmﬂﬁuﬂmum
C I
{f the License Issuing authority or the inspecting officer informs in writing, the holder of the License to execute any repairs or 1o muke ny
additions or alterations to the licensed premises or carry out recommendations, which are in the opinion of such authority may pose
unacceptable risk and therefore the same is necessary for the safety or security of the premises or persons, the holder of the | jcense shall
exccute the recommendations and report compliance within the period specified by such authority,

3y T faewe gdzm : @ 81, IO w7 9 & e T RWIA 3R
e & @ity srfag X, 3wt | R o

Accidents by fire or explosion and losses, shortage or theft of Ammonium Nitrate shal] be immediately reported to the nearest police
station and the District Authority, -

ST srgltn 2 3 ﬁﬁﬁﬁgmﬂmm@ﬁm%mﬁw*mmﬂagﬁ%ﬁw R
Wm@aﬁm%uﬁﬁmwﬁ%mﬁmﬁ%nﬁaﬁwﬁmmﬁamm i

ic 1 records in the prescribed forms specified in Schedule 11 Part 3 10 ensure accountability, identification wnd
traceability of Ammonium Nitrate and shal| produce such records on demand 1o authority specified in rule 50.

ST 11 477 3 ﬁWE&ﬁ%ﬁTw mﬁwﬁmwmﬂf&aaﬁﬂ%agmmnﬂ =iic

The License holder shall submit monthly returns of AN received, sold ‘used/stolen or short received and destroyed in the formi prescribed
mForn R-9 of Pant 3 of Schedule 11 so as to reach Licensing Authority and District Authority within 10th day ofexery succcuding’ month.

[WACIE ]
For Joint Chief Controller of Explosives
East Circle office. Kolkata



I Uy Td. R.-1 | LICENCE FORM LE-1 ‘—\lqo = 371
(ldepiea g, 2008 1 SFE! 4 B 1(7) SrEuy)
(See article I(d) of Schedule IV of Explosives Rules, 2008)
(mwmﬁzooﬁamamqum 3
Licence to manufacture - { NFQ explosives not e
icence No.) : E/EC/OR/38/55(E933 :
o0 (Annual Fee Rs): 1200/-

v - U
- Licence is hereby granted to \/\\H,S'J s

~ . S b '
Shri Ajit Sahu (STEPHRY Occupier : Shri Ajit Sahu), S/adate Gokulnanda Sahu, A, P.O & P §. %’ rasads 50
Fown/Village - Nihalprasad, District-DHENKANAL. Slatc-d&fsha, Pincode - 759016 N i

B SR 3T Bt ot @ TN s
T3 T Eﬁﬁml Status of licensee : Individual J
Sl Pufefed st & fe A

3l Manufacture of -

-1cence is vatid only for the following ' ANFO - $ﬁﬁmfﬂr$ml

Urpose

mmmwmmr@aw,msmm$mmman

icence is valid for the following kinds and quantity of explosives: — (P) (a)

B SR e ail S S LA T " e U
Sr.No. ___ Nameand Description ~-.Class & Division Subdivision - Quantity at any one time
1. ANFO 3 0 100 Kg.
el e — --n----------.-::_' ’_-----q_'__-—“-.----.--- ---------------- e e T —
hﬁ%ﬂi@ﬁalmﬁ;@ﬂﬁwuﬁmaﬂ -
I

i el @ | %néaéﬁ(qmgmg' No.) E/EC/ORBY/S5(E93321)
‘he licensed premises shall conform to the following (Bared) 20207

rawing(s): . oy * v /
A1 OIER Fgtitag ua W@ &I The licensed pgrémises arc situated at following adgress:

1ot No. 1833/1961 & 1833/9736, Khata No.1433/957 & 1433/1111 917 (Town/Village) : Nihalprasad, Tehsil Gondia, gﬁm UTAT (Police Station) -
vihalprasad
A (District) DHENKANAL A (State) - - - Odisha IUAHTS (Pincode) 759016
XHIY (Phone) 3. B9 (E-Maily' Tad (Fax)

TRt oReR & Prafifea gl Yfdy
)
he licensed premises consist of following

wWhities,

I TRy - 9 W gy Restes T, 1884 R I s1e ARy ey Fram. 2004 & Iusied, it i sifdfee ot IR
BIRIEEC SUIRE] & 31 XGd gU e B ol 2

he licence is granted subject to the provision of Explosives Act 1884 as amended from time to time and the Explosives Rules, 2008 framed there under
id the conditions. additional conditions and the following Annexurcs.

I W B g 5ﬁwafﬁa%@ﬁa(mmmaﬂzmﬁawaﬁhm§w
Drawings (showing site. constructional and other detajls) as stated in serjal No. 5 above.
> Rl W weRT gRaieifyd 39 srﬁ%’f Frad siesitaRag gid

. as per attached Annéxtire details

¥
Conditions and Additional Conditions of this licence signed.by the licensing authority.
URIRY | Annexure sl

g ’nﬁiﬁ?f G ERTE -1 2025 0% Rfdyryg el This liccnc&shau_rcmain valid till 31st day of March 2025,
3 3R aﬁﬁmmw&wsﬁaﬁvﬁmﬁwﬁmwﬂv%mﬁuﬁﬁféﬂzmm?m{sﬁwurwaﬁhwaﬁsffr?faﬂ U @

tis licence is liable 1o be suspended or revokid for any violation of the Act or Rules framed there under or the conditions of this j
ider set Set 111, wherever applicable. referred to in Part 4 of Schedule V or if the licensed premises are not found conforming t
¢ plans and Annexure attached hereto.

R | The Dt - 16/06/2020 WY G fle® PHa@ | soine chie
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Space for Endorsement of Renewal

TateHI0 Bt aRkE JAG ot arta I TR & gRIER 307 ey

Date of Renewal Date of Expiry Signature of licensing authority and stamp

of Explosives
le office, Kolk
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Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law,
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The following are the conditions of [icence number EIEC/ORB8/SS(E93321) for manufacture of ANFO explosives in Form LE-1 [aytin

o

Hi

1
SRR E/EC/OR/38/55(E9332 1) |

(d)] granted by Controlier or Controller of Explosives,
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The ANFO manufacturing shed shall be Protected by a fencing at a distance of IS metres and it shajl maintain safety distance from protecied
works :;_"?eciﬁcd in table | of Schedule VIl

s mgﬁmwmgvmmaﬂahwﬁwﬁmﬁwmm
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Fhe ANFO ex Iosw_cs shall be manufactured under the immediate supervision of a qualified responsible person appointed by the licensee.
SRR ok g Faifora afdy g9 v 1 31 ¥T ¥ S8t ueus e Grareak f%ﬁu?m fan St 8 ur argragrer o) SITERt
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experienced person.
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All containers and mixers used for manufacturing the ANFO explosive shall after use, he thoroughly cleaned with suitable detergent soiwion
and washed with water.

Free access to the licensed premises shall be given at afl reasonable times to any inspecting or sampling officer and every facility shall he
afTorded to the officer for ascertaining that the provisions of the Act and these rules and the safety conditions are duly observed _
afe ST WS a1 Rrepies B ﬁ@aﬂﬂmmaﬂmuﬁmmwﬁaﬂ SSIRT a1 Wt 3 1 e #Id
ufvasf 41 UG v & fyg 1 Q@ﬁfﬁwﬁqﬁﬁrﬁwﬁamﬁ%fm SifEm waffa s Faell § AR oReR a1 sl @) e
X 11 0T ST e & Rg sag 2 @am%@m&%maﬁwwﬁwﬁaﬂm R QX miftrend) e 4y

If the licensing authority or a Controller of Explosives informs in writing , the holder of the licence to execute any repuirs or o make any
additions or alterations 1o the licensed premises or machinery, tools or apparatus or carry out recommendations, which are in the opinion of

such authority May pose unaceeptable risk and so hecessary for the safety of either on-site or off-site of the premises or persons, the holder
of the license shall execute the recommendations and report compliance within the period specified by such authori ty.

319 41 Repye BRY gHaTel] gﬁamaﬁan?ﬁmaﬂarﬁ. aarﬁmaﬁﬂ%aﬁﬂﬁfﬁeangmém R ST e
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For Joint Chiel Contro rof Explosives
gafaq. ' East Circle office. Kolkuta
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NO OBJECTION CERTIFICATE

(See Rules 102 & 103)
._,'alo Objection Certificate under the Explosive Rutes, 2008
=

Date 03:08-3019

ot

vense-inder the Explosive Rules, 2008 to Sri Afit  Sahu, S/0 ~ Late Gokulananda Sahu,
At/PO/PS~Nihalpramd, Dist- Dhenkana, State ~ Odisha, pip - 759016 for the following purpose, Kinds

1. Purpose: - License to possess Jfor use explosive ofclass2 &6 ina magazine,
2. Kinds and quantities of explosives.

Ser. | Name of explosives Class | Diy, uantity
No. At any one [ To be used per | Te be used !;l
time day ane month

a ANFO 2 (/) 100 25 M.T 600M.T

a High Explosive 2 . 4500 1000 27000 kg j

b Safety Fuse 6 1 10,000 Mz, 2500 Mtr. 60,000 Mtr. 1

c Detanan’ng Fuse [ 20000 Mer. 5000 Mtr. 120,000 Mer

d Electric Deto/Ordinary | 6 ! 44,000 Nos | 11000 Nos 264,000 Nos. |
L Deto ]

3. NOC will be valig Subject to fulfiliment of the following terms & conditions,

a. Explosives shouid be handled by competent and authorized persons. Entry of unauthorized
persons should be strictly prohibited. Children under 18 years of age and person under
intoxication should not be allowed for loading, unloading or transportation of the explosives
or Lo enter in the licensed premises,

b Smoking, use of naked light, open flame of any kind and use of mobile sets are Strictly
prohibited ot the site and that effect notice should be displaced on the ways of the
magazine/storage shed,

c Explostves should only be transported In licensed vans and approved type of bags and

container. '

Adequate lighting arrestors are to be provided at the site,

e The storage site should be with boundary wall/bar bade wire fencing to a rades of
15(fifteen) meters. '

f Minimum 100(One hundred) meters distance Is to be mentloned from one storage shed to
another storage shed,

A

v

g Manual operated siren should be Provided and siren should b, sounded prior to the
blasting as warning slgnal for evacuation [mm the site. ,

h. Four numbers of water vats at east 400(four hundred) Ifters Capacity each should pe
provided at the storage site.

[ All the employees should be wel] trained on use/operation ang tmaintenance of first aid &
[firefighting equipments installed at the site, ;

/ Roof made in RCC 1:1.5:3 of 150 mm thick,

a CamScwuic
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k. All the walls are made of brick of 500mm in cement mortar except the wall of 600 mm thick

between detanatar and lobby room,

! Interlor benches shelves arp free from grit and there should be no contact between iron and
explosives,

M. 225x1125 7' type ventilotors [itted with frame of iron bars st firmly in walls of outer face,
Inner opening protected with brass wire gauge. Total 12 (twelve) No.s to be provided,

P Theearth-pit will be located at a distance of 3.6 meters away from magazine.
9 The explosives boxes will be placed on woaden trestles leaving sufficient air gap between
wall and stocks of explosives.
r.  Following first afd fire fighting equipments.should be provided at the site:-
L Watercoz Extinguisher 09 liters capacity (15! approved) - 4 Nos,
it Dry Chemical powder Extinguisher 05 kg capacity (151 approved) - 4 Nos.
. Two fire bucket stand with 4 (Jour) sand And 4 ( Jfour) water buckets.

Memo No. 102 _Judl, Dtd, MO (9

Copy forwarded to Sri Ajit Sahu, S/o- Late Gokulananda Sahu, At/PO/PS-Nihalprasad, Dist-
Dhenkanal, State - Odisha, PIN - 759016 for information and nhecessary action, He is directed to
maintain the fire prevention arrangement as per report of Deputy Fire Officer, Angul Circle, Angul.

Memo No.]L 03 _ Judl. Ded. 02.08 2019 |

Copy forwarded to the Deputy Fire Oﬂ'ice‘ » Angul Circle, Angul/ Asst. Jire Officer, Dhenkanal/
OIC, Gondia Fire station for information and necessary action, /4

District te,

Dhewkanal
Memo No. }10Y_ judl. Dtd, 03.08 - 2019
Copy to the :- -

1. Superintendent of Police, Dhenkanal

2. Sub-Collector, Gondia
3. Tahasildar, Dhenkanal, ’/i

For information and necessary action,

2
District Magi ;

g"l]te??c’s%ggfst rnfe

Dheng -,

RUE COPY ATYESTED
@ cumseamer

ADVOCATE
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‘ANNEXURE-R14/14

OFFICE OF THE SUPERINTENDING ENGINEER
DHENKANAL (R&B) DIVISION, DHENKANAL

No: €86 /Dt M )23 )

To
Sri Ajit Sahu, S/O — Late Gokulananda Sahu
At:- Nihalprasad,
Dist: - Dhenkanal
Sub: - Issue of Certificate towards jurisdiction of Nihalprasad to Laulai Road comes
under (R&B) Division, Dhenkanal.
Sub: - Your Letter on dt13.11.2023 under Janasunani Portal.
Sir,

With reference to the subject as cited above, it is to inform you that Nihalprasad
to Laulai Road via Karadbani covering a length of 8.00 Km comes under the jurisdiction of this
(R&B) Division.

This is for favour of your information and necessary action.

Yours faithfully,

W
A\
Superinténding Engineer,

Dhenkanal (R&B) Division, Dhenkanal

TRUE COPY ATTESTED

% ADéZEATE 2
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ANNEXURE-R1Y /15 %ies
To

The Tahasildar,

Gondia Tahasil, Dhenkanal,
Odisha- 759016
Email-tah.gindia-od@nic.in

Sub- Compliance report of allegation petition against the quarry-submission
of show cause thereof.

Ref:  Your good office letter No-1188/Dt-05.04.2023
Dear Sir,

With reference to the above cited subject & letter under reference,
the compliance report as follows point wise. -

1. We have already obtained CTO from SPCB, Angul to operate the quarry
as per the mining plan. Now our working area is 240 meters from
temporary hutment & 600 meters from authorized revenue village. The
Geo-referenced base map also attached for your kind reference.

2. We are following the controlled blasting system with using sequence
blasting with millisecond delay detonator. So, fly rocks will be prevented
and noise & vibration will'be controlled to the prescribed level.

3. There are two numbers of temporary unauthorized hutments established
240 meters far from Nihalprasad road metal quarry no-1 with malafide
intension after establishment and operation of the above quarry.

4. Also, the copy of the NGT principal bench new Delhi regarding quarry
blasting for your ready reference.

Yours faithfully

Lesee
Nihalprasad Road metal Quarry-1

M\,\\ Y
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Sub‘:

Memo No. __m__ /Date, ~p pa-i. 9-0'&'%

for fa

vour of kind information and necessary action.

~(A?- *

TAHASIL OFFICE, GONDIA

Letter No- ——ugi /Date- WB

thalprasad Road Metal Quarry-I.

Allegation petitions against the quarry.submission of show cause thereof,

As per the letter No.-1145/dt.16.02.2023 received from the District Office,
gation petitions, a Committee headed by the Sub-Collector,

al, on receipt of alle . . . :
al District Magistrate, Dhenkanal submitted joint enquiry

al and the Addition

Basing on the report of the committee and ADM, Dhenkanal, it is observed that,

As per the letter No.7662/dt.25.08.2020 of State Pollution Control Board,
Odisha, Residential/public building, inhabited sites etc, to be located from stone
quarry at a distance of (a) 100 m when blasting is not involved, (b) 200m when

blasting is involved.
Further danger zone - 500m as prescribed by the Directorate General of Mines,

Safety have to be complied.
Six dwelling are situated within a distance of 200 mtrs from Nihalprasad Road

Metal Quarry-I.

In view of the above, you are directed to explain why the lease deed agreement

executed in respect of Nihalprasad Road Metal Quarry-I shall not been cancelled for the
above lapses and action as deemed fit shall not be taken in accordance with law. The
explanation should reach the office of the undersigned within 7 days of receipt of this
letter failing which, action as deemed fit shall be initiated following due procedure

omMcEet2016.

Copy submitted to the Collector, Dhenkanal/Sub-Collector, Dhenkanal,
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